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CHAPTER |
PRELIMINARY

. Short title and Commencement-(1) Theserules may be called the Central Goods and
Services Tax Rules, 2017.

(2) They shall come into force with effect from 22 June, 2017.

. Definitions. - In these rules, unless the context otherwise requires,

(@)
(b)
(€)
(d)

(€)

0OAct 6 means dsand Seevitds Tax Act, 847 (12 of 2017);
OFORM6 means a Form appended to these
0sectiond means a section of the Act;
0OSpeci al Economic Zoned shall have the
clause (za) of section 2 of the Special Economic Zonégt, 2005 (28 of

2005);

words and expressions used herein but not defined and defined in the Act

shall have the meanings respectively assigned to them in the Act.
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CHAPTER I
COMPOSITION [LEVY]*

3. Intimation for composition levy .-(1) Any person who has been granted registration on
a provisional basis under clause (b) of suble (1) of rule 24 and who opts to pay tax
under section 10, shall electronically file an intimation iFORM GST CMP -01, duly
signed or verified through electrnic verification code, on the common portal, either
directly or through a Facilitation Centre notified by the Commissioner, prior to the
appointed day, but not later than thirty days after the said day, or such further period
as may be extended by the Comissioner in this behalf:

Provided that where the intimation in FORM GST CMP -01 is filed after the
appointed day, the registered person shall not collect any tax from the appointed day
but shall issue bill of supply for supplies made after the said day.

(2) Any person who applies for registration under sutule (1) of rule 8 may give an
option to pay tax under section 10n Part B of FORM GST REG -01, which shall be
considered as an intimation to pay tax under the said section.

(3) Any registered person whmptsto pay tax under section 10 shall electronically file
an intimation in FORM GST CMP -02, duly signed or verified through electronic
verification code, on the common portal, either directly or through a Facilitation
Centre notified by the Commissionerprior to the commencement of the financial year
for which the option to pay tax under the aforesaid section is exercised and shall
furnish the statement inFORM GST ITC -03in accordance with the provisions of sub
rule (4) of rule 44 within a period of sixy days from the commencement of the relevant
financial year.

[Provided that any registered person who opts to pay tax under section 10 for the
financial year 202021 shall electronically file an intimation inFORM GST CMP -02,
duly signed or verified throwh electronic verification code, on the common portal,
either directly or through a Facilitation Centre notified by the Commissioner, on or
before 30th day of June, 2020 and shall furnish the statementRORM GST ITC -03
in accordance with the provisions bsubrule (4) of rule 44 upo the 31st day of July,
2020)?

[(BA)Notwithstanding anything contained in subrules (1), (2) and (3), a person who
has been granted registration on a provisional basis under rule 24 or who has been
granted ertificate of registration under subule (1) of rule 10 may opt to pay tax under
section 10 with effect from the first day of the month immediately succeeding the
month inwhich he files an intimation in FORM GST CMP -02, on the common portal
eitherdirectly or through a Facilitation Centre notified by the Commissioner, on or
before the31st day of March, 2018, and shall furnish the statement HORM GST

ITC -03inaccordance with the provisions of sulule (4) of rule 44 within a period of

Substituted for the word [Rules] vide Notf no. 03/2a19 dt. 29.01.2019 wef 01.02.2019
%Inserted vide Notf no.B20201 CT dt03.04.2020 wef 31.03.2020
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[one hundred and eighy daysffrom the day on which such person commences to pay
tax under section 10:

Provided that the said persons shall not be allowed to furnish the declaration
INFORM GST TRAN -1 after the statement iInFORM GST ITC -03 has been
furnished.}'

(4) Any personwho files an intimation under subrule (1) to pay tax under section 10
shall furnish the details of stock, including the inward supply of goods received from
unregistered persons, held by him on the day preceding the date from which he opts to
pay tax unde the said section,electronically, in FORM GST CMP -03, on the
common portal, either directly or through a Facilitation Centre notified by the
Commissioner, within a period of [ninety]® days from the date on which the option for
composition levyis exercisd or within such further period as may be extended by the
Commissioner in this behalf.

(5) Any intimation under sub-rule (1) or subrule (3)[or sub-rule (3A)]%n respect of any
place of business in any State or Union territory shall be deemed to be ammdtion in
respect of all other places of business registered on the same Permanent Account
Number.

4. Effective date for composition levy.-(1) The optionto pay tax under sectionlO shall
be effective from the beginning of thénancial year, where the intimation is filed under
sub-rule (3) of rule 3 and the appointed day where the intimation is filed under suble
(1) of the said rule.

(2) The intimation under subrule (2) of rule 3, shall be considered only after the grant
of registration to the applicant and his optiornto pay tax under section 10shall be
effective from the date fixed under suhule (2) or (3) of rule 10

5. Conditions and restrictions for composition levy .-(1) The person exercising the
option to pay tax under section 10 shall comply withthe following conditions,
namely:-

% Substituted for the word [ninety days] vide Nod. 03/2018CT dt. 23.01.2018

* Substituted vide Notf no. 45/2040T dt. 13.10.2017. fof(3A) Notwithstanding anything contained in sub
rules (1), (2) and (3), a person who has been granted registration on a provisional basis under rule 24 or who has
applied for registration under sufole (1) of rule 8 may opt to pay tax under section 10 with effect from the first
day of October, 2017 by electronically filing an intimation in FORM GST @?2Pon the common portal either
directly or through a FacilitatioCentre notified by the Commissioner, before the said date and shall furnish the
statement in FORM GST IT-G3 in accordance with the provisions of sulole (4) of rule 44 within a period of
ninety days from the said date:

Provided that the said persosisall not be allowed to furnish the declaration in FORM GST TRA&fter the
statement in FORM GST ITC3 has been f ur imseded eide. Nowtf nw.h34/200CT dta s
15.09.2017

® Substituted for the word [sixty] with effect from 17.08.2017 vidstfo. 22/2017 CT dt. 17.08.2017

®Inserted vide Notf no. 34/2047CT dt. 15.09.2017
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(@) he is neither a casual taxable person nor a noesident taxable person;

(b)  the goods held in stock by him on the appointed day have not been
purchased in the course of inteState trade or commerce or imported from a place
outside India or received from his branch situated outside the State or from his
agent or principal outside the State,where the option is exercised under-sule (1)

of rule 3;

(c) the goods held in stock by him have not been purchased from
anunregistered supplier andwherepurchased, hepaysthetax under-sabtion (4) of
section 9;

(d) he shall pay tax under suisection (3) or subksection (4) of section 9 on
inward supply of goods or servies or both;

(e) he was not engaged in the manufacture of goods as notified under clause (e)
of sub-section (2) of section 10, during the preceding financial year;

) he shall mention the words oOocomposit.i
col |l ect t anatthe top ofthemip of suppty sued by him; and
(9) he shal.l mention the words ocompositi

or signboard displayed at a prominent place at his principal place of business and
at every additional place or places of business.

(2) The registered persompaying tax under section 1dnay not file a fresh intimation
every year and he may continue to pay tax under the said section subject to the
provisions of the Act and these rules.

. Validity of composition levy.- (1)The option exercised by a registered person to pay
tax under section 10 shall remain valid so long as he satisfies all the conditions
mentioned in the said section and under these rules.

(2) The person referred to in sutule (1) shall be liable to pay tax under sugection (1)

of section 9 from the day he ceases to satisfy any of the conditions mentioned in
section 10 or the provisions of this Chapter anshall issue tax invoice for everyaxable
supply made thereafter and he shall also file an intimation for withdrawal from the
scheme INFORM GST CMP -04 within seven days of the occurrence of such event.

(3) The registered person who intends to withdraw from the composition scheme shall,
before the date of such withdrawal, file an application iFORM GST CMP -04, duly
signed or verified through electronic verification code, electronically on the common
portal.

(4) Where the proper officer has reasons to believe thhe registered person was not
eligible to pay tax under section 10 or has contravened the provisions of the Act or
provisions of this Chapterhe may issue a notice to such person FORM GST CMP -

05 to show cause within fifteendays of the receipt of suclotice as to why the option

to pay tax under sectiornlO shall not be denied.
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(5) Upon receipt of the replytotheshowcausenoticeissuedunderstrnle (4) from the
registered person iFORM GST CMP -06, the proper officer shall issue an order in
FORM GST CMP -07within a period of thirty days of the receipt of such reply, either
accepting the reply, odenying the option to pay tax under sectiod0 from the date of
the option or from the date of the event concerning such contravention, as the case
may be.

(6) Every personwho has furnished an intimation under subule (2) or filed an
application for withdrawal under subrule (3) or a personn respect of whom an order
of withdrawal of option has been passed iFORM GST CMP -07 under subrule (5),
may electranically furnish at the common portal, either directly or through a
Facilitation Centre notified by the Commissioner, a statement iFORM GST ITC -
Olcontainingdetails of the stock of inputs and inputs contained in serfinished or
finished goods held in stok by him on the date on which the option is withdrawn or
denied, within a period of thirty days from the date from which the option is
withdrawn or from the date of the order passed iIFORM GST CMP -07, as the case
may be.

(7) Any intimation or application for withdrawal under subrule (2) or (3) or denial of
the option to pay tax under section 10 in accordance with suhle (5) in respect of any
place of business in any State or Union territory, shall be deemed to be an intimation
in respect of all otherplaces of business registered on the same Permanent Account
Number.

. Rate of tax of the composition levy.-The category of registered persons, eligible for
composition levy under section 10 and the provisions of this Chaptegpecified in
column (2) of the Table below shall pay tax under section 10 at the rate specified in
column (3) of the said Table:

Sl. Section under which Category of registered Rate of tax
No. | composition levy is opted persons
(1) (1A) (2) (3)
1. | Subsections (1) and (2) ol Manufacturers, other than| half per cent. of the
section 10 manufacturers of such turnover in the State

goods as may be notifieq or Union territory
by the Government
2. | Subsections (1) and (2) o] Suppliers making supplies| two and a half per
section 10 referred to in clause (b) o} cent. of the turnover
paragraph 6 of Schedule Il | in the State or
Union territory

3. Subsections (1) and (2) o] Any other supplier eligible| half per cent. of the
section 10 for composition levy under| turnover of taxable
subsections (1) ad (2) of | supplies of goods
section 10 and services in the
State or Union
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territory

Sub-section (2A) of section
10

Registered persons no
eligible under the
composition levy under

sub-sections (1) and (2), bu
eligible to opt to pay tax
under subsection (2A), of
section 10

three per cent. of

turnover of supplies
and
services inthe State

of goods

or Union territory.

the

" Substituted vide Notf nca0/2020-CT dt. 24.06.2020 wef 01.Gt.2020 for

]7

sk

Category-otfregistered-persons

No.
&
1
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CHAPTER 1lI

REGISTRATION

8. Application for registration .-(1)Every person, other than a nosesident taxable
person, a person required to deduct tax at source under section 51, a person required to
collect tax at source under section 52 and a person supplying online information and
database access or retrieval seres from a place outside India to a netaxable online
recipient referred to in section 14 of the Integrated Goods and Services Tax Act, 2017
(13 of 2017) who is liable to be registered under ssbction (1) of section 25 and every
person seeking registrain under subsection (3) of section 25 (hereafter in this
Chapter referred to as oO0the applicant 6)
his Permanent Account Number, mobile number, enail address, State or Union
territory in Part A of FORM GST REG-01 on the common portal, either directly or
through a Facilitation Centre notified by the Commissioner:

Provided [further]® that every person being an Input Service Distributor shall
make a separate application for registration as such Input SieesDistributor.

(2) (8 The Permanent Account Number shall be validated online by the common
portal from the database maintained by the Central Board of Direct Taxes.

(b) The mobile number declared under sutule (1) shall be verified through a
one-time password sent to the said mobile number; and

(c) The email address declared under sutule (1) shall be verified through a
separate ondime password sent to the said-mail address.

(3) On successful verification of the Permanent Account Numbemobile number and
e-mail address, a temporary reference number shall be generated and communicated to
the applicant on the said mobile number and-mail address.

(4) Using the reference number generated under sulde (3), the applicant shall
electronically submit an application inPart B of FORM GST REG -01, duly signed or
verified through electronic verification code, along with the documents specified in the
said Fom at the common portal, either directly or through a Facilitation Centre
notified by the Commissioner.

[(4A) The applicant shall, while submitting an application under sutule (4), with
effect from 01.04.2020, undergo authentication of Aadhaar number fagrant of
registration]*°

8 Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02.2019

®Omitted vide Notf no. 03/201ET dt. 29.01.2019 wef 01.02.2019
Y nhserted vide Notf nd6/20207 CT dt. 2.03.2020
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(5) On receipt of an application under suule (4), an acknowledgement shall be
issued electronically to the applicant iFORM GST REG -02.

(6) A person applying for registration as a casual taxable person shall be given a
temporary reference number by the common portal for making advance deposit of tax
in accordance with the provisions of section 27 and the acknowledgement under sub
rule (5) shall be issued electronically only after the said deposit.

9. Verification of the application and approval .-(1)The application shall be forwarded to
the proper officer who shall examine the application and the accompanying documents
and if the same are found to be in order, approve the grant of registration to the
applicant within a period of three working days from the date of submission of the
application.

[Provided that where a person, other than those notified under ssbction (6D) of
section 25, fails to undergo authentication of Aadhaar number as specifiedsab-rule
(4A) of rule 8, then the registration shall be granted only after physical verification of
the principle place of business in the presence of the said person, not later than sixty
days from the date of application, in the manner provided under mil25 and the
provisions of subrule (5) shall rot be applicable in such casds:

(2) Where the application submitted under rule 8 is found to be deficient, either in
terms of any information or any document required to be furnished under the said rule,
or where the proper officer requires any clarification with regard to any information
provided in the application or documents furnished therewith, he may issue a notice to
the applicant electronically inFORM GST REG -03 within a period of three working
days from the date of submission of the application and the applicant shall furnish such
clarification, information or documents electronically, in FORM GST REG -04,
within a period of seven working days from the date of threceipt of such notice.

Explanation. For the purposes of thissub ul e, the expression o0cl
modification or correction of particulars declared in the application for registration,

other than Permanent Account Number, State, mobile umber and email address

declared inPart A of FORM GST REG -01.

(3) Where the proper officer is satisfied with the clarification, information or
documents furnished by the applicant, he may approve the grant of registration to the
applicant within a period of seven working days from the dateof the receipt of such
clarification or information or documents.

(4) Where no reply is furnished by the applicant in response to the notice issued under
subrule (2) or where the proper officer is not satisfied with #h clarification,
information or documents furnished, he shall, for reasons to be recorded in writing,

Ynserted vide Notf nd6/20207 CT dt. 23.03.2020wef 01.04.2020
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reject such application and inform the applicant electronically iIFORM GST REG -
05.

(5) If the proper officer fails to take any action;

(@) within a period of three working days from the date of submission of the
application; or

(b) within a period of seven working days from the date of the receipt of the
clarification, information or documents furnished by the applicant under sutule
(2),the applcation for grant of registration shall be deemed to have been approved.

10. Issue of registration certificate.-(1)Subject to the provisions of suisection (12) of
section 25, where the application for grant of registration has been approved under rule
9, a certificate of registration ilFORM GST REG -06 showing the principal place of
business and additional place orlpces of business shall be made available to the
applicant on the common portal and a Goods and Services Tax ldentification Number
shall be assigned subject to the following characters, namely:

(@) two characters for the State code;

(b) ten characters for the P@nanent Account Number or the Tax Deduction
and Collection Account Number;

(c) two characters for the entity code; and
(d) one checksum character.

(2) The registration shall be effective from the date on which the person becomes
liable to registration where the aplcation for registration has been submitted within a
period of thirty days from such date.

(3) Where an application for registration has been submitted by the applicant after the
expiry of thirty days from the date of his becoming liable to registratiothe effective
date of registration shall be the date of the grant of registration under suite (1) or
sub-rule (3) or subrule (5) of rule 9.

(4) Every certificate of registration shall béduly signed or verified through electronic
verification cod€g*?by the proper officer under the Act.

(5) Where the registration has been granted under sulle (5) of rule 9, the applicant
shall be communicated the registration number, and the certificate of registration
under subrule (1), duly signed or verified thragh electronic verification code, shall be
made available to him on the common portal, within a period of three days after the
expiry of the period specified in suisule (5) of rule 9.

[10A.Furnishing of Bank Account Details. -After a certificate of registration in
FORMGST REG -06 has been made available on the common portal and a Goods
and Services Tax Identification Number has been assigned, the registered person,
except those who have been granted registration under rule 12 as the case may be
rule 16, shall as soon as may be, but not later than forty five days from the date of

Substituted vide Notfno. 7/20.¢T dt . 27 . 06. 2017 for the words fdigital
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grant of registration or the date on which the return required under section 39 is due to
be furnished, whichever is earlier, furnish information wh respect to details of bank
account, or any other information, as may be required on the common portal in order
to comply with any other provision.]*?

11. [Separate registration for multiple places of business within a State or a Union
territory .- (1) Any person having multiple places of business within a State or a Union
territory, requiring a separate registration for any such place of business under-sub
section (2) of section 25 shall be granted separate registration in respect of each such
place of busess subject to the following conditions, namely:

(a) such person has more than one place of business as defined in clause (85) of section
2;

(b) suchperson shall not pay tax under section 10 for any of his places of business if he
is paying tax under section 9 for any other place of business;

(c) all separately registered places of business of such person shall pay tax under the
Act on supply of goals or services or both made to another registered place of business
of such person and issue a tax invoice or a bill of supply, as the case may be, for such

supply.
Explanation. - For the purposes of clause (b), it is hereby clarified that where any mac
of business of a registered person that has been granted a separate registration becomes

ineligible to pay tax under section 10, all other registered places of business of the said
person shall become ineligible to pay tax under the said section.

(2) A registered person opting to obtain separate registration for a place of business
shall submit a separate application iIFORM GST REG -01 in respect of such place of
business.

(3) The provisions of rule 9 and rule 10 relating to the verification and thgrant of
registration shall, mutatis mutandis, apply to an application submitted under this
rul®oé. ]

BInserted vide Notf no. 31/20%9CT dt. 28.06.2019

4 Substituted vide Notf no. 03/200@T dt . 29.01.2019 wef O01. D2mulfiplktl9 for
business verticals within a State or a Union territgtyAny person having multiple business verticals within a

State or a Union territory, requiring a separate registration for any of its business verticals ursdetien(2)

of section25 shall be granted separate registration in respect of each of the verticals subject to the following
conditions, namely:

€) such person has more than one business vertical as defined in clause (18) of section 2;

(b) the business vertical of a taxalpperson shall not be granted registration to pay tax under section 10 if
any one of the other business verticals of the same person is paying tax under section 9;

(c) all separately registered business verticals of such person shall pay tax underadhauyaly of goods

or services or both made to another registered business vertical of such person and issue a tax invoice for such
supply.
Explanation: For the purposes of clause (b), it is hereby clarified that where any business vertical of @degiste
person that has been granted a separate registration becomes ineligible to pay tax under section 10, all other
business verticals of the said person shall become ineligible to pay tax under the said section.
1) A registered person eligible to obtaaparate registration for business verticals may submit a separate
application in FORM GST RE®L1 in respect of each such vertical.
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12. Grant of registration to persons required to deduct tax at source or to collect tax at
source-(1)Any person required to deducttax in accordance with the provisions of
section 51 or a person required to collect tax at source in accordance with the
provisionsofsection 52 shall electronically submit an application, duly signed or
verified through electronic verification code, ilFORM GST REG -07 for the grant of
registration through the common portal, either directly or through a Facilitation
Centre notified by the Commissioner.

[(1LA) A personapplying for registration to [deduct or]*collect tax in accordancewith
the provisions of [section 51, or, asthe casemay be,[°section’52, in a Stateor Union
territory where he doesnot have a physical presence,shall mention the name of the
State or Union territory in PART A of the application in FORM GST REG-07 and
mention the name of the State or Union territory in PART B thereof in which the
principal place of businessis located which may be different from the Stateor Union
territory mentionedin PART A.]Y

(2) The proper officer may grant registration after due verification and issue a
certificate of registration inFORM GST REG -06 within a period of three working
days from the date ofsubmission of the application.

(3) Where, upon anenquiry or pursuant to any other proceeding under the Act, the
proper officer is satisfied that a person to whom a certificate of registration HRORM
GST REG-06 has been issued is no longer liable to deduct tax at source underisect
51 or collect tax at source under section 52, the said officer may cancel the registration
issued under subule (2) and such cancellation shall be communicated to the said
person electronically inFORM GST REG -08:

Provided that the proper officer shiafollow the procedure as provided in rule 22
for the cancellation of registration.

13. Grant of registration to non -resident taxable person-(1)A non-resident taxable
person shall electronically submit an application, along with aelfattested copy of his
valid passport, for registration, duly signed or verified through electronic verification
code, in FORM GST REG -09, at least five days prior to the commencement of
business at the common portal either directly or through a Facdition Centre notified
by the Commissioner:

Provided that in the case of a business entity incorporated or established outside
India, the application for registration shall be submitted along with its tax

(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of registration shall, mutatis
mutandisapply to an application submitted under this rul e
“Inserted videNotf no.33/2019CT dt18.07.2019

“Inserted videNotf no. 33/2019CT dt. 18.07.2019

YInserted videNotf no.74/2018CT dt. 31.12.2018
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identification number or unique number on the basisf which the entity is identified
by the Government of that country or its Permanent Account Number, if available.

(2) A person applying for registration as a neresident taxable person shall be given a
temporary referencenumber by the common portal famakingan advance deposit of
tax in accordance with the provisions of section 27 and the acknowledgement under
subrule (5) of rule 8 shall be issued electronically only after the said deposit in his
electronic cash ledger.

(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of
registration shall,mutatis mutandigpply to an application submittedunder this rule.

(4) The application for registration made by a noresident taxable person shalbe
[duly signed or verified through electronic verification codé’by his authorised
signatory who shall be a person resident in India having a valermanent Account
Number.

14. Grant of registration to a person supplying online information and database access
or retrieval services from a place outside India to a nontaxable online recipient.-
(1)Any person supplying online information and database access or retrieval services
from a place outside India to a nortaxable online recpient shall electronically submit
an application for registration, duly signed or verified through electronic verification
code, iFORM GST REG -10, at the common portal, either directly or through a
Facilitation Centre notified by the Commissioner.

(2) Theapplicant referred to in sukrule (1) shall be granted registration, FORM GST
REG-06, subject to such conditions and restrictions and by such officer as may be
notified by the Central Government on the recommendations of the Council.

15. Extension in period of operation by casual taxable person and nonresident taxable
person.-(1) Where a registered casual taxable person or a a@sident taxable person
intends to extend the period of registration indicated in his agpation of registration,
an application in FORM GST REG -11 shall be submitted electronically through the
common portal, either directly or through a Facilitation Centre notified by the
Commissioner, by such person before the end of the validity of regigtoen granted to
him.

(2) The application under sukrule (1) shall be acknowledged only on payment of the
amount specified in suksection (2) of section 27.

18 Substituted vide Notf no. 7/203Tdt.2 7. 06 . 2017 for fAsigned?o
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16. Suomotaegistration .-(1) Where, pursuant to any survey, enquiry, ingztion, search
or any other proceedings under the Act, the proper officer finds that a person liable to
registration under the Act has failed to apply for such registration, such officer may
register the said person on a temporary basis and issue an oiddfFORM GST REG -

12.

(2) The registration grantedunder subule (1) shall be effective from the date of such
order granting registration.

(3) Every person to whom a temporary registration has been granted under sule
(1) shall, within a period ofninetydays from the date of the grant of such registration,
submit an application for registration in the form and manner provided in rule 8 or rule
12:

Provided that where the said person has filed an appeal against the grant of
temporary registration,in such case, the application for registration shall be submitted
within a period of thirty days from the date of the issuance of the order upholding the
liability to registration by the Appellate Authority.

(4) The provisions of rule 9 and rule 10 relatig to verification and the issue of the
certificate of registration shall,mutatis mutandisapply to an application submitted
under subrule (3).

(5) The Goods and Services Tax ldentification Number assigned, pursuant to the
verification under subrule (4), shall be effective from the date of the order granting
registration under sukrule (1).

17.Assignment of Unique Identity Number to certain special entities.-(1) Every person
required to be granted a Unique Identity Number in accordance with the provisions of
sub-section (9) of section 25 may submit an application electronically FORM GST
REG-13, duly signed or verified through electronic verification code,ni the manner
specified in rule 8 at the common portal, either directly or through a Facilitation
Centre notified bythe Commissioner

[(1A) The Unique Identity Number granted under sukrule (1) to a person under clause
(a) of subsection (9) of section 2 shall be applicable to the territory of India’}

(2) The proper officer may, upon submission of an application IRORM GST REG -
13 or after filling up the said fornmor after receiving a recommendation from the
Ministry of External Affairs, Government of India®’, assign a Unique Identity Number
to the said person and issue a certificate FORM GST REG -06 within a period of
three working days from the date of the submissn of the application

¥Inserted vide Notf no. 75/2047CT dt. 29.12.2017
Nnserted vide Notf no. 22/2047CT dt. 17.08.2017
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18. Display of registration certificate and Goods and Services Tax ldentification
Number on the name board-(1)Every registered person shall display his certificate of
registration in a prominent location at hs principal place of business and at every
additional place or places of business.

(2)Every registered person shall display his Goods and Services Tax ldentification
Number on the name board exhibited at the entry of his principal place of business and
at every additional place or places of business.

19. Amendment of registration .- (1)Where there is any change in any of the particulars
furnishedin the application for registration inFORM GST REG -01 or FORM GST
REG-07 or FORM GST REG -09 or FORM GST REG -10 or for Unique ldentity
Number in FORM GST -REG-13,either at the time of obtaining registration or Unique
Identity Number or as amended from time to time, the registered person shall, within a
period of fifteen days of such change, subiman application, duly signed or verified
through electronic verification code, electronically inFORM GST REG -14, along
with the documents relating to such change at the common portal, either directly or
through a Facilitation Centre notified by the Comnissioner:

Provided thatd(a) where the change relates to,
(i) legal name of business;

(i) address of the principal place of business or any additional
place(s) of business; or

(i) addition, deletion or retirement of partners or directors, Karta,
Managing Committee, Board of Trustees, Chief Executive Officer
or equivalent, responsible for the day to day affairs of the business,

which does not warrant cancellation of registration under section 29, the proper
officer shall, after due verification, approve the amendment within a period of fifteen
working days from the date of the receipt of the application iIRORM GST REG -14
and issie an order iInFORM GST REG -15 electronically and such amendment shall
take effect from the date of the occurrence of the event warranting such amendment;

(b) the change relating to sublause (i) and sukclause (iii) of clause (a) in any State or
Union territory shall be applicable for all registrations of the registered person obtained
under the provisions of this Chapter on the same Permanent Account Number;

(c) wherethe change relates to any particulars other than those specified in clause (a),
the certificate of registration shall stand amended upon submission of the application
in FORM GST REG - 14 on the common portal,

(d) where a change in the constitution of anyusiness results in the change of the
Permanent Account Number of a registered person, the said person shall apply for
fresh registration iInFORM GST REG -01.

Provided further that any change in the mobile number or-mail address of the
authorised signatoy submitted under this rule, as amended from time to time, shall be
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carried out only after online verification through the common portah the manner
provided under[subrule(2) of rule §*.

[(LA) Notwithstanding anything contained in subrule (1), any paticular of the
application for registrationshall not stand amendedvith effect from a date earlier than
the date ofsubmission of the application inFORM GST REG -14 on the common
portal except with the order of the Commissioner for reasons to be recorded in writing
and subject to such conditions as the Commissioner may, in the said order, spefity.

(2) Where the proper officer is of the opinion that the amendment sought under sub
rule (1) is either not warranted or the documents furnished therewith are incomplete or
incorrect, he may, within a period of fifteen working days from the date of the receipt
of the application in FORM GST REG -14, serveanoticeifORM GST REG -03,
requiring the registered person to show cause, within a period of seven working days of
the service of the saidnotice, as to why the application submitted under suite (1)
shall not be rejected.

(3) The registered person shall furnishareply to the notice to show caussyjied under
subrule (2), in FORM GST REG -04, within a period of seven working days from the
date of the serviceof the said notice.

(4) Where the reply furnished under subule (3) is found to be not satisfactory or
where no reply is furnished in response to the notice issued under sule (2) within
the period prescribed in sulbule (3), the proper officer shall reject the applicatio
submitted under sukrule (1) and pass an order FORM GST REG -05.

(5)If the proper officer fails to take any action,

(a) within a period of fifteen working days from the date of submission of the
application, or

(b) within a period of seven working dag from the date of the receipt of the reply
to the notice to show cause under sufule (3),

the certificate of registration shall stand amended to the extent applied for and the
amended certificate shall be made available to the registered personon the m@m
portal.

2Substituted vide Notfno. 7/20T dt . 27.06.2017 for fAthe said rulebd
2Inserted vide Notf no. 75/201@T dt. 29.12.2017
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20. Application for cancellation of registration .-A registered person, other than a
person to whom a registration has been granted under rule 12 or a person to whom a
Unigue Identity Number has been granted under rul&7, seeking cancellation of his
registration under subsection (1) of section 29 shall electronically submit an
application in FORM GST REG -16, including therein the details of inputs held in
stock or inputs contained in semfinished or finished goodsheld in stock and of capital
goods held in stock on the date from which the cancellation of registration is sought,
liability thereon, the details of the payment, if any, made against such liability and may
furnish, along with the application, relevant doaments in support thereof, at the
common portal within a period of thirty days of the occurrence of the event warranting
the cancellation, either directly or through a Facilitation Centre notified by the
Commissioner:

21.Registration to be cancelled in certan cases-The registration granted to a person is
liable to be cancelled, if the said person,

(a) does not conduct any business from the declared place of business; or

(b) issuesinvoice or bill without supply of goods or services in violation of the
provisions of this Act, or the rules made thereunder; or

[(c) violates the provisions of section 171 of the Act or the rules made
thereundei*.

[(d) violates the provision of rule 104

[Rule 21A Suspension of registration.- (1) Where a registered person has applied for
cancellation of registration under rule 20, the registration shall be deemed to be
suspended from the date of submission of the application or the date from which the
cancellation is sought, whichever is lar, pending the completion of proceedings for
cancellation of registration under rule 22.

(2) Where the proper officer has reasons to believe that the registration of a person is
liable to be cancelled under section 29 or under rule 21, he may, after atiag the said
person a reasonable opportunity of being heard, suspend the registration of such
person with effect from a date to be determined by him, pending the completion of the
proceedings for cancellation of registration under rule 22.

(3) A regqistera person, whose registration has been suspended under-gub (1) or
subrule (2), shall not make any taxable supply during the period of suspension and
shall not be required to furnish any return under section 39.

2 Omitted vide Notf no. 03/201&T dt. 23.01.2018
#Inserted vide Notf no. 07/201CT dt. 27.06.2017
PInserted vide Notf no. 31/2019CT dt. 28.06.2019
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[Explanation .-For the purposes of thisgh-r ul e, the expression 0s|
taxable supplyd shall mean that the registe
accordingly, not charge tax on supplies made by him during the period of
suspension}’

(4) The suspension of registrationnder subrule (1) or subrule (2) shall be deemed to
be revoked upon completion of the proceedings by the proper officer under rule 22 and
such revocation shall be effective from the date on which the suspension had come into
effect.f’

[(5) Where any orderhaving the effect of revocation of suspension of registration has
been passed, the provisions of clause (a) of ssdxtion (3) of section 31 and section 40
in respect of the supplies made during the period of suspension and the procedure
specified thereinshall apply.]*®

22.Cancellation of registration .-(1) Where the proper officer has reasons to believe that
the registration of a person is liable to be cancelled under section 29, he shall issue a
notice to suchperson inFORM GST REG -17,requiring him to show cause, within a
period of seven working days from the date of the service of such notice, as to why his
registration shall not be cancelled.

(2) The reply to the show cause notice issued under sute (1) shall be furnished
INFORM REG 818 within the period specified in the said suloule.

(3)Where a person who has submitted an application for cancellation of his registration
is no longer liable to be registered or his registration is liable to be cancelled, the proper
officer shall issue an order inFORM GST REG -19, within a period of thirty days
from the date of application submitted undefsub+rHe{B)-e* rule 20 or, as the case
may be, the date of the reply to the show cause issued under-sulle (1), cancel the
registration, with effect from a date to be determined by him and notify the taxable
person, directing him to pay arrears of any tax, interest or penalty including the
amount liable to be paid under susection (5) of section 29.

(4) Where the reply furnished under subule (2) is found to be satisfactory, the proper
officer shall drop the proceedings and pass an ordeF@RM GST REG 0820:

[Provided that where the person instead of replying to the notice served under-suille

(1) for contravention of the provisions contained in clause (b) or clause (c) of sub
section (2) of section 29, furnishes all the pending returns and makes full paymeht
the tax dues along with applicable interest and late fee, the proper officer shall drop the
proceedings and pass an order FORM GST -REG 20]*°

(5) The provisions of subrule (3) shall, mutatis mutandisgpply to the legal heirs of a
deceased proprietoras if the application had been submitted by the proprietor himself.

“Inserted vide Notf no. 49/201OT dt. 09.10.2019
" Inserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01202019
ZInserted vide Notf no. 49/2010T dt. 09.10.2019
2%0mitted vide Notf no. 7/201CT dt. 27.06.2017
% Inserted vide Notf no. 39/2048T dt. 04.09.2018
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23. Revocation of cancellation of registration .-(1)Aregisteredpersonwhose registration
is cancelled by the proper officer on his own motion, may submit an application for
revocation of cancellation of registration, iINFORM GST REG -21, to such proper
officer, within a period of thirty days from the date of the service othe order of
cancellation of registration at the common portal, either directly or through a
Facilitation Centre notified by the Commissioner:

Provided that no application for revocation shall be filed, if the registration has
been cancelled for the faille of the registered person to furnish returns, unless such
returns are furnished and any amount due as tax, in terms of such returns, has been
paid along with any amount payable towards interest, penalty and late feerespect of
the said returns:

[Provided further that all returns due for the period from the date of the order of
cancellation of registration till the date of the order of revocation of cancellation of
registration shall be furnished by the said person within a period of thirty days from the
date of order of revocation of cancellation of registration:

Provided also that where the registration has been cancelled with retrospective
effect, the registered person shall furnish all returns relating to period from the effective
date of cancellatim of registration till the date of order of revocation of cancellation of
registration within a period of thirty days from the date of order of revocation of
cancellation of registrationf*

(2) (a) Where the proper officer is satisfied, for reasons to be recorded in writing, that
there are sufficient grounds for revocation of cancellation of registration, he shall
revoke the cancellation of registration by an order iRORM GST REG -22 within a
period of thirty days from the date of the receipt of the application and communicate
the same to the applicant.

(b)  The proper officer may, for reasons to be recorded in writing, under
circumstances other than those specified in clause (a), by an orderFORM GST
REG-05, reject the application for revocation of cancellation of registration and
communicate the same to the applicant.

(3) The proper officer shall, before passing the order referred to in clause (b) of-sub
rule (2), issue a notice IRORM GST REG®323 requiring the applicant to show cause
as to why the application submitted for revocation under sudtule (1) should not be
rejected and the applicant shall furnish the reply within a period of seven working days
from the date of the service of theatice INFORMGSTREG -24.

(4) Upon receipt of the information or clarification in FORM GST REG -24, the
proper officer shall proceed to dispose of the application in the manner specified in

31 nserted vide Notf no. 20/2019CT dt. 23.04.2019
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subrule (2) within a period of thirty days from the date ofthe recetpof such
information or clarification from the applicant.

24 Migration of persons registered under the existinglaw.-(1) (a) Every person, other
than a person deducting tax at source or an Input Service Distributor, registered under
an existing law and having a Permanent Account Number issued under the provisions
of the Incometax Act, 1961 (Act 43 of 1961) shall enrol on the common portal by
validating his email address and mobile number, either directly or through a
Facilitation Centre notified by the Commissioner.

(b) Upon enrolment under clause (a), the said person shall be granted registration
on a provisional basis and a certificate of registration HORM GST REG -25,
incorporating the Goods and Services Tax ldentification Numbetherein, shall be
made available to him on the common portal:

Provided that a taxable person who has been granted multiple registrations under
the existing law on the basis of a single Permanent Account Number shall be granted
only one provisional registation under the Act:

(2)(a) Every person who has been granted a provisional registration under-sule (1)
shall submit an application electronically inFORM GST REG 826, duly signed or
verified through electronic verification code, along with the informabn and
documents specified in the said application, on the common portal either directly or
through a Facilitation Centre notified by the Commissioner.

(b) The information asked for in clause (a) shall be furnished within a period of
three months or within such further period as may be extended by the Commissioner
in this behalf.

(c) If the information and the particulars furnished in the application are found,
by the proper officer, to be correct and complete, a certificate of registrationRORM
GST REG-06 shall be made available to the registered person electronically on the
common portal.

(3)Where the particulars or information specified in subule (2) have either not been
furnished or not found to be correct orcomplete, the proper officer shall, eftserving a
notice to show cause INFORM GST REG -27 and after affording the person
concerned a reasonable opportunity of being heard, cancel the provisional registration
granted under sukrule (1) and issue an order iIFORM GST REG -28:

[(BA) Where a certificate of registration has not been made available to the applicant
on the common portal within a period of fifteen days from the date of the furnishing of
information and particulars referred to in clause (c) of sdlule (2) and no notice has
been isued under sukrule (3) within the said period, the registration shall be deemed
to have been granted and the said certificate of registration, duly signed or verified
through electronic verification code, shall be made available to the registered persan o
the common portal.

Provided that the show cause notice issued RHORM GST REG - 27 can be
withdrawn by issuing an order irfORM GST REG - 20, if it is found, after affording
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the person an opportunity of being heard, that no such cause exists for which the
notice was issued?

(4)Every person registered under any of the existing laws, who is not liable to be
registered under the Act maypn or before[31°March, 2018*]* at his option, submit
an application electronically inFORM GST REG -29 at the common portal for the
cancellation of registration granted to him and the proper officer shall, after conducting
such enquiry as deemed fit, cancel the said registration.

25[Physical verification of business premises in certain casesWhere the proper officer
is satisfied that the physical verification of the place of business of a person is required
due to failure of Aadhaar authentication before the grant of registration, or due to any
other reason after the grant of registration, hmay get such verification of the place of
business, in the presence of the said person, done and the verification report along with
the other documents, including photographs, shall be uploaded in FORM GST REG
30 on the common portal within a period of fifeen working days following the date of
such verification]*®

26.Method of authentication .- (1)All applications, including reply, if any, to the notices,
returns including the details of outward and inward supplies, appeals or any eth
document required to be submitted under the provisions of these rules shall be so
submitted electronically with digital signature certificate or through -signature as
specified under the provisions of the Information Technology Act, 2000 (21 of 2000) o
verified by any other mode of signature or verification as notified by the Board in this
behalf:

Provided that a registered person registered under the provisions of the
Companies Act, 2013 (18 of 2013) shall furnish the documents or application verified
through digital signature certificate.

[Provided further that a registered person registered under the provisions of the
Companies Act, 2013 (18 of 2013) shall, during the period from the 2#lay of April,
2020 to the 30 day of September, 2020, also be allowed to furnish the return under
section 39 inFORM GSTR -3B verified through electronic verification code (EVC).

Provided also that a registered person registered under the provisions of the
Companies Act, 2013 (18 of 203) shall,during the period from the 27 day of May, 2020
to the 30" day of September, 2020, also be allowed to furnish the details of outward
supplies under section 37 iFORM GSTR -1 verified through electronic verification code
(EVC). ]*

*Inserted vide Notf no. 7/201CT dt.27.06.2017

*substituted for [30 October, 2017] vide Notf no. 51/2043T dt. 28.10.2017

% Substituted for [3% December, 2017] vide Notf no. 03/200&T dt. 23.01.2018

*Substituted vide Notf nol6/20207 CT dt. 23.83 . 2 0 2 ®hydical werifitation of business premises in

certain casesWhere the proper officer is satisfied that the physical verification of the place of business of

aregistered person is required after the grant of registration, he may get such verification done and the

verification remrt along with the other documents, including photographs, shall be uploaded in FORM GST

REG-30 on the common portal within a period of fifteen working days following the date of such verifization.

% Substituted vide Notf nal8/20201 CT dt.19.06.2020w. e . f 2 7 . Prévided fuher thiata regidiered

person registered under the provisions of the Companies Act, 2013 (18 of 2013) shall, during the period from the
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(2) Each document including the return furnished online shall be signed or verified
through electronic verification code

(a) in the case of an individual, by the individual himself or where he is absent
from India, by some other person duly authorised by him in 1B behalf, and
where the individual is mentally incapacitated from attending to his affairs, by his
guardian or by any other person competent to act on his behalf;

(b) in the case of a Hindu Undivided Family, by a Karta and where the Karta is
absent fromIndia or is mentally incapacitated from attending to his affairs, by
any other adult member of such family or by the authorised signatory of such
Karta,;

(c) in the case of a company, by the chief executive officer or authorised signatory
thereof;

(d) in the case of a Government or any Governmental agency or local authority,
by an officer authorised in this behalf;

(e) in the case of a firm, by any partner thereof, not being a minor or authorised
signatory thereof;

(f) in the case of any other association, by any member of the association or
persons or authorised signatory thereof;

(9) in the case of a trust, by the trustee or any trustee or authorised signatory
thereof; or

(h) in the case of any other person, by some person competent to act on his
behalf, or by a person authorised in accordance with the provisions of section 48.

(3)All notices, certificates and orders under the provisions of this Chapter shall be
issued electronielly by the proper officer or any other officer authorised to issue such
notices or certificates or orders, through digital signature certificjte through E-
signature asspecified under the provisions of the Information Technology Act, 2000
(21 of 2000)or verified by any other mode of signature or verification as notified by the
Board in this behalf]*’

21st day of April, 2020 to the 30th day of June, 2020, also be allowed to furnigtuheunder section 39 in
FORMGSTR3B verified through el ewhichhwasinsectedviderNotfNo.c at i on cod
38/2020CT dt.05.05.2020 with effect from 21.04.2020.

$’Substituted vide Notf no. 7/2012T dt . 2 7 . <pé&ified] Qriddr #hfprovisiond of the Information
Technology Act, 2000 (21 of 200D)
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CHAPTER IV
DETERMINATION OF VALUE OF SUPPLY
27. Value of supply of goods or services where the consideration is not wholly in
money.-Where the supply of goods or services is for a consideration not wholly in
money, the value of the supply shal,

(a)be the open market value of such supply;

(b)if the open market value is not available under clause (a), be the sum total of
consideration in noney and any such further amount in money as is equivalent
to the consideration not in money, if such amount is known at the time of supply;

(c)if the value of supply is not determinable under clause (a) or clause (b), be the
value of supply of goods or serges or both of like kind and quality;

(d) if the value is not determinable under clause (a) or clause (b) or clause (c),
be the sum total of consideration in money and such further amount in money
that is equivalent to consideration not in money as determined by the application
of rule 30 or rule 31in that order.

lllustration:

(1) Where a new phone is supplied for twenty thousand rupees along with the exchange of &
old phone and if the price of the new phone without exchange is twenty four thousand rupee
the open market value of the new ghowenty four thousand rupees.

(2) Where a laptop is supplied for forty thousand rupees along with the barter of a printer that
is manufactured by the recipient and the value of the printer known at the time of supply is
four thousand rupees but the opgket value of the laptop is not known, the value of the
supply of the laptop is forty four thousand rupees.

28. Value of supply of goods or services or both between distinct or related persons,
other than through an agent-The value of the supply of goods or services or both
between distinct persons as specified in sgbction (4) and (5) of section 25 or where the
supplier and recipient are related, other than where the supply is made through an agent,
shall-

(&)  be the open market &lue of such supply;
(b) if the open market value is not available, be the value of supply of goods or
services of like kind and quality;

(c) if the value is not determinable under clause (a) or (b), be the value as
determined by the application of rule 30 or rul&1, in that order:

Provided that where the goods are intended for further supply as such by the
recipient, the value shall, at the option of the supplier, be an amount equivalent to ninety
percent of the price charged for the supply of goods of like kirmhd quality by the
recipient to his customer not being a related person:

Provided further that where the recipient is eligible for full input tax credit, the
value declared in the invoice shall be deemed to be the open market value of the goods or
services.
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29. Value of supply of goods made or received through an agentThe value of supply
of goods between the principal and his agent shall

(&) be the open market value of the goods being supplied, or at the option of the
supplier, be ninety percent. of the price charged for the supply of goods of like kind and
quality by the recipient to his customer not being a related person, where the goods are
intended for further supply by the said recipient.
lllustration: A principal supplies groundnut to his agent and the agent is supplying groundnuts of
like kind and quality in subsequent supplies at a price of five thousand rupees per quintal on the d
of the supply. Another independent supplier isrspugpbyindnuts of like kind and quality to the
said agent at the price of four thousand five hundred and fifty rupees per quintal. The value of th
supply made by the principal shall be four thousand five hundred and fifty rupees per quintal o
where he exgses the option, the value shall be 90 per cent. of five thousand rupees i.e., fou
thousand five hundred rupees per quintal.

(b) where the value of a supply is not determinable under clause (a), the same shall be
determined by the application &rule 30 or rule 31 in that order.

30. Value of supply of goods or services or both based on costWhere the value of a
supply of goods or services or both is not determinable by any of the preceding rules of
this Chapter, the vale shall be one hundred and ten percent of the cost of production or
manufacture or the cost of acquisition of such goods or the cost of provision of such
services.

31.Residual method for determination of value of supply of goods or services or both-
Where the value of supply of goods or services or both cannot be determined under rules
27 to 30, the same shall be determined using reasonable means consistent with the
principles and the general provisions of section 15 and the provissoof this Chapter:

Provided that in the case of supply of services, the supplier may opt for this rule,
ignoring rule 30.

[31A. Value of supply in caseof lottery, betting, gambling and horseracing. -

(1) Notwithstanding anything contained in the provisions of this Chapter, the value in
respect of supplies specified below shall be determined in the manner provided
hereinafter.

[(2) The value of supply of lottery shall be deemed to be 100/128 of the face value of ticket or
of theprice as notified in the Official Gazette by the Organising State, whichever is higher.
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Explanationi Forthe purposef this subrule, the expressiorfi Or g a I5it | itae @
the samemeaningas assigneduo it in clause(f) of subrule (1) of rule 2 of the Lotteries
(Regulation)Rules,2010]%

(3) The value of supply of actionable claim in the form of chance to win in betting,
gambling or horse racing in a race club shall be 100% of the face value of the bet or the
amount paid into the totalisator.f®

32. Determination of value in respect of certain supplies.-(1)Notwithstanding anything
contained in the provisions of this Chapter, the value in respect of supplies specified
below shall, at the option of the supplier, be determined inhé manner provided
hereinafter.

(2) The value of supply of services in relation to the purchase or sale of foreign currency,
including money changing, shall be determined by the supplier of services in the
following manner, namely-

(a) for a currency, vihen exchanged from, or to, Indian Rupees, the value shall be
equal to the difference in the buying rate or the selling rate, as the case may be,
and the Reserve Bank of India reference rate for that currency at that time,
multiplied by the total units of aurrency:

Provided that in case where the Reserve Bank of India reference rate
for a currency is not available, the value shall be one per cent. of the gross amount
of Indian Rupees provided or received by the person changing the money:

Provided further that in case where neither of the currencies
exchanged is Indian Rupees, the value shall be equal to one per cent. of the lesser
of the two amounts the person changing the money would have received by
converting any of the two currencies into Indian Rupeeon that day at the
reference rate provided by the Reserve Bank of India.

Provided also that a person supplying the services may exercise the
option to ascertain the value in terms of clause (b) for a financial year and such
option shall not be withdrawnduring the remaining part of that financial year.

(b) at the option of the supplier of services, the value in relation to the supply of
foreign currency, including money changing, shall be deemed to-be

*¥substituted vide Notf n68/2020i CTdt. ® . 03 . 202 0we f (3 (8). Thedvaluz 6f 3upplyfoblattery

run by State Governments shall be deemed to be 100/112 of the face valketafrtof the price as notified in

the Official Gazette by the organising State, whichever is higher.

(b) The value of supply of lottery authorised by State Governments shall be deemed to be 100/128 of the face
value of ticket or of the price as notifigdthe Official Gazette by the organising State, whichever is higher.
Explanationi For the purposes of this suble, the expressioflsa) fl ott ery run by State
lottery not allowed to be sold in any State other than the organizitey Sta

(b) Al ottery authorised by State Governmentsod means
than the organising State also; and

G

a

(c) AOrganising Stated has the s amle(l)ofaderRiothegy as assi gn

Lotteries (Regulation) Rules, 20%0.
¥ Inserted vide Notf no. 03/2048CT dt. 23.01.2018
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(i) one per cent. of the gross amount of currency exaimged for an amount
up to one lakh rupees, subject to a minimum amount of two hundred
and fifty rupees;

(i) one thousand rupees and half of a per cent. of the gross amount of
currency exchanged for an amount exceeding one lakh rupees and up to
ten lakh rupeesand

(ii) five thousand and five hundred rupees and one tenth of a per cent. of the
gross amount of currency exchanged for an amount exceeding ten lakh
rupees, subject to a maximum amount of sixty thousand rupees.

(3) The value of the supply of services in relation to booking of tickets for travel by air
provided by an air travel agent shall be deemed to be an amount calculated at the rate of
five percent. of the basic fare in the case of domestic bookings, andhet rate of ten per
cent. of the basic fare in the case of international bookings of passage for travel by air.

Explanation.For the purposes ofthissulbb ul e, t he expression Obasi
of the air fare on which commission is normally pa to the air travel agent by the
airlines.

(4)The value of supply of services in relation to life insurance business shallbe,

(a) the gross premium charged from a policy holder reduced by the amount
allocated for investment, or savings on behalf of thpolicy holder, if such an
amount is intimated to the policy holder at the time of supply of service;

(b) in case of single premium annuity policies other than (a), ten per cent. of single
premium charged from the policy holder; or

(c) in all other casestwenty five per cent. of the premium charged from the policy
holder in the first year and twelve and a half per cent. of the premium charged
from the policy holder in subsequent years:

Provided that nothing contained in this subule shall apply where theentire
premium paid by the policy holder is only towards the risk cover in life insurance.

(5) Where a taxable supply is provided by a person dealing in buying and selling of
second hand goods i.e., used goods as such or after such minor processing wihies not
change the nature of the goods and where no input tax credit has been availed on the
purchase of such goods, the value of supply shall be the difference between the selling
price and the purchase price and where the value of such supply is negativ shall be
ignored:

Provided that the purchase value of goods repossessed from a defaulting borrower,
who is not registered, for the purpose of recovery of a loan or debt shall be deemed to be
the purchase price of such goods by the defaulting bower reduced by five percentage
points for every quarter or part thereof, between the date of purchase and the date of
disposal by the person making such repossession.

(6) The value of a token, or a voucher, or a coupon, or a stamp (other than postage
stamp) which is redeemable against a supply of goods or services or both shall be equal to
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the money value of the goods or services or both redeemable against such token, voucher,
coupon, or stamp.

(7) The value of taxable services provided by such class efwice providers as may be
notified by the Government, on the recommendations of the Council, as referred to in
paragraph 2 of Schedule | of the said Act between distinct persons as referred to in section
25, where input tax credit is available, shall beegtmed to be NIL.

[32A. Value of supply in cases where Kerala Flood Cess is applicable.The value of
supply of goods or services or both on which Kerala Flood Cess is levied under clause 14
of the Kerala Finance Bill, 2019 shall be deemed to be the valdetermined in terms of
section 15 of the Act, but shall not include the said ces$.]

33.Value of supply of services in case of pure agentNotwithstanding anything
contained in the provisions of this Chapter, the expenditure ocosts incurred by a
supplier as a pure agent of the recipient of supply shall be excluded from the value of
supply, if all the following conditions are satisfied, namely,
() the supplier acts as a pure agent of the recipient of the supply, when he makes
the payment to the third party on authorisation by such recipient;
(i) the payment made by the pure agent on behalf of the recipient of supply has
been separately indicated inhe invoice issued by the pure agent to the recipient of
service; and
(iii) the supplies procured by the pure agent from the third party as a pure agent of
the recipient of supply are in addition to the services he supplies on his own
account.
Explanaton For t he purposes of this rule, t he
who-
(a) enters into a contractual agreement with the recipient of supply to act as his
pure agent to incur expenditure or costs in the course of supply of goods or
services or bih;
(b) neither intends to hold nor holds any title to the goods or services or both so
procured or supplied as pure agent of the recipient of supply;
(c) does not use for his own interest such goods or services so procured; and
(d) receives only the awmial amount incurred to procure such goods or services in
addition to the amount received for supply he provides on his own account.

lllustration- Corporate services firm A is engaged to handle the legal work pertaining to
the incorporation of Company B Other than its service fees, A also recovers from B,
registration fee and approval fee for the name of the company paid to the Registrar of
Companies. The fees charged by the Registrar of Companies for the registration and
approval of the name are compulborily levied on B. A is merely acting as a pure agent in
the payment of those fees. Therefore, A0S
not part of the value of supply made by A to B.

4% nsertedvide Notf no. 31/2019 CT dt. 28.06.2019 with effect from 01.07.2019
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[34. Rate of exchange of currency, other than Indian rupees, for determination of
value.- (1) The rate of exchange for determination of value of taxable goods shall be the
applicable rate of exchange as notified by the Board under section 14 of the Customs Act,
1962 for the date 6time of supply of such goods in terms of section 12 of the Act.

(2) The rate of exchange for determination of value of taxable services shall be the
applicable rate of exchange determined as per the generally accepted accounting
principles for the dateof time of supply of such services in terms of section 13 of the
Act.]*

35. Value of supply inclusive of integrated tax, central tax, State tax, Union territory
tax.-Where the value of supply is inclusive of integrated tax or, as the case may be,
central tax, State tax, Union territory tax, the tax amount shall be determined in the
following manner, namely

Tax amount = (Value inclusive of taxes X tax rate in % ofGST or, as the case may be,
CGST, SGST or UTGST) + (100+ sum of tax rates, as applicable, in %)

Explanation. -For the purposes of the provisions of this Chapter, the expressions

@ oopen market valued of a supply odluegoods
in money, excluding the integrated tax, central tax, State tax, Union territory tax and

the cess payable by a person in a transactiomhere the supplier and the recipient of

the supply are not related and the price is the sole consideratidn, obtain such

supply at the same time when the supply being valued is made;

(b)osupply of goods or services or both of
supply of goods or services or both made under similar circumstances that, in respect

of the characteristics, quality, quantity, functional components, materials, and the
reputation of the goods or services or both first mentioned, is the same as, or closely

or substantially resembles, that supply of goods or services or both.

“"Amended vide Notf no. 17/201QT dt.27.07.2017. Till then, the rule read as folliws3 4 . Rat e of exc |
of currency, other than Indian rupees, for determination of value-The rate of exchange for the determination

of the value of taxable goods or services or both shall be the appliedblence rate for that currency as
determined by the Reserve Bank of India on the date of time of supply in respect of such supply in terms of
section 12 or, as the case may be, section 13 of the
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CHAPTER V
INPUT TAX CREDIT

36. Documentary requirements and conditions for claiming input tax credit .-
(1)The input tax credit shall be availed by a registered person, including the Input Service
Distributor, on the basis of any of the following documets, namely;-

(@) an invoice issued by the supplier of goods or services or both in accordance
with the provisions of section 31,

(b) an invoice issued in accordance with the provisions of clause (f) of sssrction
(3) of section 31, subject tthe payment of tax;

(c) a debit note issued by a supplier in accordance with the provisions of section
34,

(d) a bill of entry or any similar document prescribed under the Customs Act,
1962 or rules made thereunder fahe assessment of integrated tax on imports;

(e) an Input Service Ostributor invoice or Input Service Distributor credit note or
any document issued by an Input Service Distributor in accordance with the
provisions of subrule (1) of rule 54.

(2) Input tax credit shall be availed by a registered person only if all the applicable
particulars as specified inthe provisions of Chapter VI are contained in the said
document, and the relevant information, as contained in the said document, is furnished
in FORMGSTR -2bysuch person:

[Provided that if the said document does not contain all the specified particulars but
contains the details of the amount of tax charged, description of goods or services, total
value of supply of goods or services or both, GSTINf the supplier and recipient and
place of supply in case of inteBtate supply, input tax credit may be availed by such
registered person’f

(3) No input tax credit shall be availed by a registered person in respect of any tax that
has been paid inpursuance of any order where any demand has been confirmed on
account of any fraud, willful misstatement or suppression of facts.

[(4) Input tax credit to be availed by a registered person in respect of invoices or debit
notes, the details of which have ot been uploaded by the suppliers under stgection (1)

of section 37, shall not exceefilO per centl®of the eligible credit available in respect of
invoices or debit notes the details of which have been uploaded by the suppliers under
sub-section (1) of gction 37]*

“Inserted vide Notf no. 39/204@T dt. 04.09.2018
“substituted for thefigures andvords[20 per cent] with effect from01.01.2020ide Notf no.75/2019—CT
dt.26.12.2019
*“Inserted vide Notf no. 49/2010T dt. 09.10.2019
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[Provided that the said condition shall apply cumulatively for the period February,
March, April, May, June, July and August, 2020 and the return irFORM GSTR -3B for
the tax period September, 2020 shall be furnished with the cumulative adjustment of
input tax credit for the said months in accatance with the condition above*

37. Reversal of input tax credit in the case of nonpayment of consideration.-(1)A
registered person, who has availed of input tax credit on any inward supply of goods or
services or both, but fails to pay to the supplier theredhe value of such supply along
with the tax payable thereonwithin the time limit specified in the second proviso to sub
section(2) of section 16, shall furnish the details of such supply, the amount of value not
paid and the amount of input tax credit availed of proportionate to such amount not paid
to the supplier inFORM GSTR -2 for the month immediately following the period of one
hundred and eighty days from the date dhe issue ofthe invoice:

Provided that the value of supplies made without consideration as specified in
Schedule lof the said Actshall be deemed to have been paid fohdé purposes of the
second proviso to suksection (2) of section 16

[Provided further that the value of supplies on account of any amount added in
accordance with the provisions of clause (b) of stdection (2) of section 15 shall be
deemed to have beemaid for the purposes of the second proviso to sskction (2) of
section 16.1°

(2) The amountof input tax credit referred to in subule (1) shall be added to the output
tax liability of the registered person for the month in which the details are furiied.

(3) The registered person shall be liable to pay interest at the rate notified under-sub
section (1) of section 50 for the period startingfrom the date of availing credit on such
supplies tillthe date when the amount added to the output tax liab¥it as mentioned in
subrule (2), is paid.

(4) The time limit specified in subsection (4) of section 16 shall not apply to a claim for
re-availing of any credit, in accordance with the provisions of the Act or therovisions of
this Chapter,thathad been reversed earlier.

38. Claim of credit by a banking company or a financial institution .-A banking
company or a financial institution, including a nonbanking financial company, engaged

in the supply of services by way of accepting deposits or extending loans or advances that
chooses not to comply with the provisions of subection (2) of section 17, in accordance
with the option permitted under subsection (4) of thatsection, shall follow thedilowing
procedure, namely-

(a) the said company or institution shalhot avail the credit of;

“Inserted vide Notf nd30/2020-CT dt03.04.2020
“®|nserted vide Notf no. 26/201@8T dt 13.06.2018
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() the tax paid on inputs and input services that are used for ndousiness
purposes; and

(iNthe credit attributable tothe supplies specified in sugection (5)of section 17,

in FORM GSTR -2;

(b) the said company or institution shallvail the credit of tax paid on inputs and input
services referred to in the second proviso to ssbction (4) of section 17 and not
covered under clause (@)

(c) fifty per cent. of the remaining amount of input tax shall be the input tax credit
admissible to the company or the institution and shall be furnished IRORM
GSTR-2;

(d) the amount referred to in clauses (b) and (c) shall, subject to the provisions of
sections 41, 42 and 43, be credited to the electronic credit ledger of the saidcompany
or the institution.

39. Procedure for distribution of input tax credit by Input Serv ice Distributor .-(1)An
Input Service Distributor shall distribute input tax credit in the manner and subject to the
following conditions, namely,-
(@) the input tax credit available for distribution in a month shall be distributed
in the same month and the details thereof shall be furnishe&i®@RM
GSTR-6in accordance with the provisions of Chapter VIIbf these rules

(b)  the Input Service Distributor shall, in accordance with the provisions of
clause (d), separately distribute the amount of ineligible input tax credit
(ineligible under the provisions of sufsection (5) of section 17 or otherwise)
and the amount of eligibleinput tax credit;

(c) the input tax credit on account of central taxState tax, Union territory tax
and integrated tax shall be distributed separately in accordance with the
provisions of clause (d);

(d)  the input tax credit that is required to be distributeth accordance with the
provisions of clause (d) and (e) of sukection (2) of section 20 to one of the

recipients O6R106, whet her registered or
recipients to whom input tax credit is attributable, including the recipr(s)
who are engaged in making exempt supply, or are otherwise not registered
for any reason, shall be the amount, 0
following formula -

Cl = (tl_T) x C

where,

0C6 is the amount of credit to be distri
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0 thesturnoveras referred to in section 20pf person Rluring the relevant

period, and

0T6 is the aggregate of the turnover, d!
the input service is attributable in accordance with the provistmms2i;se

(e) the input tax credit on account of integrated tax shall be distributed as input tax
credit of integrated tax to every recipient;

(H the input tax crediton accountof central tax and State tax or Union territory
tax shalt
() in respectof a recipient located in the same State or Union territory in
which the Input Service Distributor is located, be distributed as input tax
credit of central tax and State tax or Union territory tax respectively;

(i) in respect of a recipient located ira State or Union territory other than
that of the Input Service Distributor, be distributed as integrated tax and the
amount to be so distributed shall be equal to the aggregate of the amount of
input tax credit of central tax and State tax or Union tertory tax that
qualifies for distribution to such recipient in accordance with clause (d);

(9) the Input Service Distributor shall issue an Input Service Distributor invoice, as
prescribed in subrule (1) of rule 54, clearly indicating in such invoice that it is
issued only for distribution of input tax credit;

(h) the Input Service Distributa shall issue an Input Service Distributor credit note,
as prescribed in subule (1) of rule 54, for reduction of credit in case the input tax
credit already distributed gets reduced for any reason;

(lany additional amount of input tax credit on accoumhof issuance of a debit note to
an Input Service Distributor by the supplier shall be distributed in the manner and
subject to the conditions specified in clauses (a) to (f) and the amount attributable to
any recipient shall be calculated in the manner pvided in clause (d) and such
credit shall be distributed in the month in which the debit note isincluded in the
return in FORM GSTR -6;

(j) any input tax credit required to be reduced on account of issuance of a credit note
to the Input ServiceDistributor by the supplier shall be apportioned to each recipient
in the same ratio in whichthe input tax credit contained in the original invoice was
distributed in terms of clause (d), and the amount so apportioned shall-be

(i) reduced from the amoun to be distributed in the month in which the credit
note is included in the return ilFORM GSTR -6; or
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(i) added to the output tax liability of the recipient where the amount so
apportioned is in the negative by virtue of the amount of credit under
distribution being less than the amount to be adjusted.

(2) If the amount of input tax credit distributed by an Input Service Distributor is reduced
later on for any other reason for any of the recipients, including that it was distributed to a
wrong recipient by the Input Service Distributor, the process specified in clause (j) of sub
rule (1) shall apply,mutatis mutandigor reduction of credit.

(3) Subject to sukrule (2), the Input Service Distributor shall, on the basis of the Input
ServiceDistributor credit note specified in clause (h) of sutule (1), isste an Input Service
Distributor invoice to the recipient entitled to such credit and include the Input Service
Distributor credit note andthe Input Service Distributor nvoice in the retun in FORM
GSTR-6 for the month in which such credit note and invoice was issued.

40. Manner of claiming credit in special circumstances.-(1) The input tax credit
claimed in accordance with the provisions of subection (1) of sedbn 18 on the inputs
held in stock or inputs contained in semiinished or finished goods held in stock, or the
credit claimed on capital goods in accordance with the provisions of clauses (c) and (d) of
the said subsection, shall be subject to the folloimg conditions, namely;-

(a) the input tax credit on capital goods, in terms of clauses (c) and (d) of sub
section (1) of section 18, shall be claimed after reducing the tax paid on such
capital goods by five percentage points per quarter of a yearpart thereof from
the date ofthe invoice or such other documents on which the capital goods were
received by the taxable person.

[(b) the registered person shall within a period of thirty days from the date of
becoming eligible to avail the input tax créit under subsection (1) of section 18,
or within such further period as may be extended by the Commissioner by a
notification in this behalf, shall make a declaration, electronically, on the common
portal in FORM GST ITC -01 to the effect that he is elidile to avail the input tax
credit as aforesaid:

Provided that any extension of the time limit notified by the Commissioner of
State tax or the Commissioner of Union territory tax shall be deemed to be
notified by the Commissioner]*’

(c) the declaration under clause (b) shall clearly specify the details relating to the
inputs held in stock or inputs contained in serdinished or finished goods held in
stock, or as the case may be, capital god@ds

4'Substituted vide Notf no. 22/2017CT dt. 01.07.2017
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0] on the day immediately preceding the date fromhich he becomes
liable to pay tax under the provisions of the Act, in the case of a claim
under clause (a) of susection (1) of section 18;

(i) on the day immediately preceding the date othe grant of
registration, in the case of a claim under clause (b) etib-section (1) of
section 18;

(i)  on the day immediately preceding the date from which he becomes
liable to pay tax under section 9, in the case of a claim under clause (c) of
sub-section (1) of section 18;

(iv)  on the day immediately preceding the date from whicthe supplies
made by the registered person becomes taxable, in the case of a claim under
clause (d) of suksection (1) of section 18;

(d) the details furnished in the declarationunder clause (b) shall be duly certified by
a practicing chartered accountator a cost accountant if the aggregate value tife
claim on account of central tax, State tax, Union territory tax and integrated tax
exceeds two lakh rupees;

(e) theinput tax credit claimed in accordance with # provisions of clauses (c) and
(d) of sub-section (1) of section 18 shall be verified with the corresponding details
furnished by the corresponding supplier iFORM GSTR -1 or as the case may
be, inFORM GSTR - 4, onthecommon portal.

(2) The amount of credit inthe case of supply of capital goods or plant and machinery, for
the purposes of susection (6) of section 18, shall be calculated by reducing the input tax
on the said goods at the rate of five percentage points for every quarter or part thereof
from the dateof the issue ofthe invoice for such goods.

41.  Transfer of credit on sale, merger, amalgamation, lease or transfer of a
business-(1) A registered person shall, in the event of sale, merger, -erger,
amalgamation, lease or trasfer or change inthe ownership of business for any reason,
furnish the details of sale, merger, dmerger, amalgamation, lease or transfer of business,
in FORM GST ITC -02, electronically on the common prtal along with a request for
transfer of unutilizedinput tax credit lying in his electronic credit ledger to the transferee:

Provided that in the case of demerger, the input tax credit shall be apportioned in
the ratio of the value of assets of the new units as specified in the demerger scheme.

[Explangion:- For the purpose of this suls ul e, it i's hereby <clarif
assetso means the value of the entire assets
has been availed thereoijf?

“|nserted vide Notf no. 16/2010T dt. 29.03.2019
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(2) The transferor shall also submit a copy of @ertificate issued by a practicing chartered
accountant or cost accountant certifying that the sale, merger, geerger, amalgamation,
lease or transfer of business has been done with a specific provisiontha transfer of
liabilities.

(3) The transfereeshall, on the common portal, accept the details so furnished by the
transferor and, upon such acceptance, the wnilized credit specified inFORM GST
ITC -02 shall be credited to his electronic credit ledger.

(4) The inputs and capital goods so transfem shall be duly accounted for by the
transferee in his books of account.

[Rule 41A. Transfer of credit on obtaining separate registration for multiple places of
business within a State or Union territory. - (1) A registered person who has obtained
separate registration for multiple places of business in accordance with the provisions of
rule 11 and who intends to transfer, either wholly or partly, the unutilised input tax credit
lying in his electronic creditledger to any or all of the newly registered place of business,
shall furnish within a period of thirty days from obtaining such separate registrations, the
details in FORM GST ITC -02A electronically on the common portal, either directly or
through a Faclitation Centre notified in this behalf by the Commissioner:

Provided that the input tax credit shall be transferred to the newly registered
entities in the ratio of the value of assets held by them at the time of registration.

Explanation For the purposs of this subr ul e, it i's hereby <clarif
assetsd® means the value of the entire assets
has been availed thereon.

(2) The newly registered person (transferee) shall, on the common portatcept the
details so furnished by the registered person (transferor) and, upon such acceptance, the
unutilised input tax credit specified InFORM GST ITC -02A shall be credited to his
electronic credit ledger.?

42.  Manner of determination of input tax credit in respect of inputs or input services

and reversal thereof-(1) The input tax credit in respect of inputs or input services, which
attract the provisions of suksection (1) or subsection (2) of section 17, being partlysed

for the purposes of business and partly for other purposes, or partly used for effecting
taxable supplies including zero rated supplies and partly for effecting exempt supplies,
shall be attributed to he purposes of business or fogffecting taxable sipplies in the
following manner, namely;-

(@) the total input tax involved on inputs and input services in a tax period, be
denoted as 0T9;

*“Inserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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(b) the amount o f i nput tax, out of O6T0o,
intended to be used exclusivg for the purposes other than business, be denoted as

0D ;

(c) the amount of I nput t ax, out of 0TOo,
intended to be used exclusivelyfaef f ect i ng exempt supPpplies,
(d) the amount of input tax out of O6T0d, i n respect of i

which credit is not available undersuts e ct i on (5) of secd;i on 1°

(e) the amount ofinput tax credit credited to the electronic credit ledger of
registered person, be denotedés@ and cad cul ated as
C1: T- (T1+T2+T3);

(f) the amount of input tax credit attributable to inputs and input services intended
to be used exclusively forffecting supplies other than exempted but including
zero rated suppldes, be denoted as 0T

[Explanation:For the purpose of this clause, it is hereby clarified that in case of
supply of services covered by clause (b) of paragraph 5 of Schedule Il of the said
Act, value of T, shall be zero during the construction phase because inputs and
input sewvices will be commonly used for construction of apartments booked on or
before the date of issuance of completion certificate or first occupation of the
project, whichever is earlier, and those which are not booked by the said dte.

(g)0 ,0000dHIMTd,H06TBhall be determined and de
person at the invoice level ilFORM GSTR -2[and at summary level inFORM
GSTR-3B]*;

(h) input tax credit left after attribution of input tax credit under claus(f)]>* shall
be called common cieaintd, cla¢ cdié mateeld ass ©6C
C,=C,- Ty

(i) the amount of input tax credit attributable towards exempt supplies, be denoted
as 00Dand cad cul ated as

D=(E-F)xC,
where,

OEO i s the aggr sypieseuringdhe epermdande x e mp t

nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
SYnsertal vide Notf no. 16/201L T dt. 29.03.201®ef 01.04.2019
*?Substituted vide Notf no. 16/2049T dt. 29.03.201@ef 01. 04. 2019 for A(g) o
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OFOd i s t heintheStatebfthé negistered/person during the tax period:

[Provided that in case of supply of services covered by clause (b) of
paragraph 5 of Schedul e | | atXperiochskall Bec t |,
calculated for each project separately, taking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is
exempt from tax plus aggregate carpet area of the apartments, construction of
which is not exempt from tax, but are identified by the promoter to be sold after
issue of completion certificate or first occupation, whichever is earlier;

F= aggregate carpet area of the apartments in the project;

Explanation 1In the tax period in which the issuance of completion certificate or
first occupation of the project takes place, value of E shall also include aggregate
carpet area of the apartments, which have not been booked till the date of issuance
of completion cettificate or first occupation of the project, whichever is earlier;

Explanation 2Carpet area of apartments, tax on construction of which is paid or
payable at the rates specified for items (i), (ia), (ib), (ic) or (id), against serial
number 3 of the Tale in the notification No. 11/2017-Central Tax (Rate),
published in the Gazette of India, Extraordinary, Part I, Section 3, Subection (i)

dated 28" June, 2017videGSR number 690(E) dated 28June, 2017, as amended,
shall be taken into accountforcalul ati on of valwue of OE®
(iv) in paragraph 4 ofthe notification No. 11/2017-Central Tax (Rate),published

in the Gazette of India, Extraordinary, Part Il, Section 3, Sutsection (i) dated 28

June, 2017videGSR number 690(E) dated®8" June, 2017, as amende}i?

[Provided further]® that where the registered person does not have any
turnover during the said tax period or the aforesaid information is not available,
the value ddcadEkE/uHGtseldalbly taking val ues
period for which the details of such turnover are available, previous to the month
during which the skecatulated&sl ue of OE/ FO i s

ExplanationFor the purposes of this clause, it is neby clarified that the aggregate
value of exempt supplies andhe total turnover shall exclude the amount of any
duty or tax levied under entry 84[and entry 92AF°of List | of the Seventh
Schedule to the Constitution and entry 51 and 54 of List Il of theaid Schedule;

Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
SSubstituted vide Notf no. 16/2040T dt. 29.03.201@ef0104 . 2019 for #fAProvi ded?o
%5 |Inserted vide Notf no. 03/2010OT dt. 29.01.2019 wef 01.02.2019
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() the amount of credit attributable to norbusiness purposes if common inputs
and input services are used partly for business and partly for rbuasiness
purposes, bed,deammd edh alsl 6De e g;arall to five

(k) the remainder of the common credit shall be the eligible input tax credit
attributed to the purposes of business and faffecting supplies other than
exempted supplies but including zedbdp rat
where

C3=C;- (D1+Dy);

[(Dt he amount 6C360, 6D16 and 06D206 shal/l b
credit of central tax, State tax, Union territory tax and integrated tax and declared
in FORM GSTR -3B or through FORM GST DRC -03;]*°

(m) theamount equal t 00 agmd e § B freVerseth by thD
registered person iFORM GSTR -3Bor through FORM GST DRC -03:]*’

Provided that where the amount of input taxrelating to inputs or input
services used partly fothe purposes other than business and partly feffecting
exempt supplies has been identified and segregatedtla¢ invoice level by the
registered person, t he ,0s aamgdl sOMFesipleclb e ve hy
theremainingamountofcredit on such inputsor input services shall be included in

0.0 .

(2)[Except in case of supply of services covered by clause (b) of paragraph 5 of the
Schedule 1l of the Act, the input tax credif®determined under sukrule (1) shall be
calculated finally for the financial yea before the due date for furnishing of the return for
the month of September following the end of the financial year to which such credit
relates, in the manner specified in the said suble and-

(a) where the aggregate of the amounts calculated finallyn r es pp@ ca n@ f 6 @ D
exceeds the aggregate of the amounts determined under-sule (1) in respect of

O and, 0Ouch e x[ceeessaed by thearégisterddgerson FORM
GSTR-3Bor through FORM GST DRC -03]*in the month not later than the

month of September following the end of the financial year to which such credit

relates and the said person shall be liable to pay interest on the said excess amount

at the rate specified in suisection (1) of section 50 fothe period starting fromthe

first day of April of the succeeding financial year till the date of payment; or

**Substituted vide Notf no. 16/2040T dt. 29.03.201@e f 01 . 04 .t2Wel Qamus thidd § be comp
separately for input tax credit of central tax, State tthion territory tax and integrated tax;

*'Substituted vide Notf no. 16/204TT dt. 29.03.201@e f 0 1 . 0 4add2ditdlti®e odtputrtax liability of the

registered persod:

**Substituted vide Notf no. 16/2040T dt. 29.03.201@ e f
*Substituted vide Notf no. 16/2040T dt. 29.03.201@ e f
registered pers@n

. 0 4Theznpult&x credibr i

0
0 1. 0 4add2ditdti®e odtputrtax Ifability of the

B
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(c) where the aggregate of the amounts determined under suwibe (1) in respect of
OB ani @&PDceeds t he aggr egat ealyonfresgedtef a mou
O and, 6®DPuch excess amount shall be clI a
person in his return for a month not later than the month of September following
the end of the financial year to which such credit relates.
[(3) In case ofsupply of services covered by clause (b) of paragraph 5 of the Schedule Il of
the Act, the input tax determined under subule (1) shall be calculated finally, for each
ongoing project or project which commences on or aftef'April, 2019, which did not
undergo or did not require transition of input tax credit consequent to change of rates of
tax on 1* April, 2019 in accordance with notification No. 11/2017 Central Tax (Rate),
dated the 28 June, 2017, published vide GSR No. 690(E) dated the 28une, 2017, as
amended for the entire period from the commencement of the project otJuly, 2017,
whichever is later, to the completion or first occupation of the project, whichever is
earlier, before the due date for furnishing of the return for theonth of September
following the end of financial year in which the completion certificate is issued or first
occupation takes place of the project, in the manner prescribed in the said-guile, with
the modification that value of E/F shall be calculatedaking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is exempt from tax
plus aggregate carpet area of the apartments, construction of which is not exempt from
tax, but which have not been booked till the da of issuance of completion certificate or
first occupation of the project, whichever is earlier:

F= aggregate carpet area of the apartments in the project;
and.-

(a) where the aggregate of the amounts c
0 D 2 Oeeds the aggregate of the amounts determined under suke (1) in respect

of 6D106 and 0D2d8, such excess SsShRORM be r ¢
GSTR-3Bor through FORM GST DRC -03in the month not later than the month

of September following the ad of the financial year in which the completion

certificate is issued or first occupation of the project takes place and the said

person shall be liable to pay interest on the said excess amount at the rate specified

in sub-section (1) of section 50 forlte period starting from the first day of April of

the succeeding financial year till the date of payment; or

(b) where the aggregate of the amounts determined under suke (1) in respect of

60D106 and 6D26 exceeds the amalyiergspdactof of t h
6D186 and 6D26506, such excess amount shall
person in his return for a month not later than the month of September following

the end of the financial year in which the completion certificate is issued first

occupation takes place of the project.
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(4) In case of supply of services covered by clause (b) of paragraph 5 of Schedule Il of
the Act, the input tax determined under subule (1) shall be calculated finally, for
commercial portion in each poject, other than residential real estate project (RREP),
which underwent transition of input tax credit consequent to change of rates of tax on
the 1* April, 2019 in accordance with notification No. 11/2017 Central Tax (Rate),
dated the 28 June, 2017 published vidleGSR No. 690(E) dated the 28 June, 2017, as
amended for the entire period from the commencement of the project of duly, 2017,
whichever is later, to the completion or first occupation of the project, whichever is
earlier, before the due date for furnishing of the return for the month of September
following the end of financial year in which the completion certificag is issued or first
occupation takes place of the project, in the following manner.

(a) The aggregate amount of common credit on commercial portion in the project

(CBaggregate_comn) Shall be calculated as under,

C3.ggregate_comn=[aggregate of amounts bC3 determined under subrule (1) for the tax
periods starting from 1 July, 2017 to 3% March, 2019, x (Ac/ A 1)] + [ aggregate of
amounts of C3 determined under subrule (1)for the tax periods starting from 1
April, 2019 to the date of completionor first occupation of the project, whichever is
earlier]

Where, -
Ac = total carpet area of the commercial apartments in the project
A: = total carpet area of all apartments in the project

(b) The amount of final eligible common credit on commerail portion in the project
(CSiinal comm) Shall be calculated as under

C3fina|_comm :C3aggregate_comnx (E/ F)

Where, -

E = total carpet area of commercial apartments which have not been booked till the
date of issuance of completion certificate or firgsiccupation of the project, whichever
is earlier.

F = A = total carpet area of the commercial apartments in the project

(c) where, C3ggregate commeXCEEAS CRa comm SUCh excess shall be reversed by the
registered person iFORM GSTR -3Bor through FORM GST DRC -03in the month
not later than the month of September following the end of the financial year in which
the completion certificate is issued or first occupation takes place of the project and
the said person shall be liable to pay interest dhe said excess amount at the rate
specified in subsection (1) of section 50 for the period starting from the first day of
April of the succeeding financial year till the date of payment;

(d) where, C3na_comm €Xceeds CRgregate comm SUCh €Xxcess amant shall be claimed as
credit by the registered person in his return for a month not later than the month of
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September following the end of the financial year in which the completion certificate
is issued or first occupation takes place of the project.

(5) Input tax determined under subrule (1) shall not be required to be calculated finally
on completion or first occupation of an RREP which underwent transition of input tax
credit consequent to change of rates of tax on™ JApril, 2019 in accordance with
notification No. 11/2017- Central Tax (Rate), dated the 28 June, 2017, publishedvide
GSR No. 690(E) dated the 28 June, 2017, as amended.

(6) Where any input or input service are used for more than omgoject, input tax credit

with respect to such input or input service shall be assigned to eaptoject on a
reasonable basis and credit reversal pertaining to each project shall be carried out as per
sub-rule (3)]%°

43. Manner of determination of input tax credit in respect of capital goods and reversal
thereof in certain cases-(1) Subject to the provisions of subection (3) of section 16, the
input tax credit in respect of capital goods, which attract the provisions of ssbctons (1)
and (2) of section 17, being partly used for the purposes of business and partly for other
purposes, or partly used foeffecting taxable supplies including zero rated supplies and
partly for effecting exempt supplies, shall be attributed to the quoses of business or for
effecting taxable supplies in the following manner, namely

(a) the amount of input tax in respect of capital goods used or intended to be used
exclusively for nonbusiness purposes or used or intended to be used exclusively for
effecting exempt supplies shall be indicated IRORM GSTR -2[and FORM GSTR -
3B]**and shall not be credited to his electronic credit ledger;

(b) the amount of input tax in respect of capital goods used or intended to be used
exclusively for effecting supplies other than exempted supplies but including zero
rated supplies shall be indicated iFORM GSTR -2[and FORM GSTR -3B]*and
shall be credited to the electronic credit ledger;

[Explanation:For the purpose of this clause, it is hereby clarified that in case of
supply of services covered by clause (b) of paragraph 5 of the Schedule Il of the
said Act, the amount of input tax in respect of capital goods used or intended to be
used exclusive} for effecting supplies other than exempted supplies but including
zero rated supplies, shall be zero during the construction phase because capital
goods will be commonly used for construction of apartments booked on or before
the date of issuance of coniption certificate or first occupation of the project,
whichever is earlier, and those which are not booked by the said dateé.]

%9nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
*lnserted vide Notf no. 16/2010T dt. 2903.201%vef 01.04.2019
%2nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
%nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
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[(c) the amount of input tax in respect of capital goods not covered under clauses (a)
and (b), denot ed a of tax As, refldcted am ghe invoiee, shatho u n t
credit directly to the electronic credit ledger and the validity of the useful life of such

goods shall extend upto five years from the date of the invoice for such goods:

Provided that where any capital good®arlier covered under clause (a) is
subsequently covered under this clause, input tax in respect of such capital goods

denoted as 0AO0 shall be credited to th
condition that the ineligible credit attributable to theperiod during which such
capital goods were cover@d dlyalcll ahes ec dlag y

rate of five percentage points for every quarter or part thereof and added to the
output tax liability of the tax period in which such credit isclaimed:

Provided further (0t hsahtal tl h eb ea ntooummptu t G ™
input tax credit of central tax, State tax, Union territory tax and integrated tax and
declared inFORM GSTR -3B.

Explanation.An item of capital goods declared undex g its receipt shall not attract
the provisions of ssdxction (4) of section 18, if it is sudgbgeovered under this clifdse.

[(d) the aggregatenf the amountsof 6 Adeditedto the electroniccredit ledgerunder
clause(c) in respectof commoncapitalgoodswhoseusefullife remainsduring the tax
period, to be denotedas 6  shall be the commoncreditin respectof suchcapital
goods:

Providedthatwhereany capitalgoodsearliercoveredunderclause(b) aresubsequently
coveredunde clause(c), the input tax credit claimedin respeciof suchcapitalgood(s)
shallbeaddedo arriveattheaggregatealueé $]°°

(e) theamount of input tax credit attributable to a tax period on common capital
goods during their ufSebuod ktafeul beedenst ec

Tm= T60

[Explanation.- For the removalof doubt,it is clarified that useful life of any capital
goodsshall be consideredas five yearsfrom the date of invoice and the said formula
shallbeapplicableduringthe usefullife of the saidcapitalgoods]®®

#Substitutedvide Notf no. 16/220-CT dt. 3.03.22 Owe f 01 . 0@} the2ath@uit offinput taxfin nesct
of capital goods not covered under clauses (a) and (b
ledger and the useful life of such goods shall be taken as five years from the date of the invoice for such goods:
Provided that whereny capital goods earlier covered under clause (a) is subsequently covered under this clause,
the value of 6AO6 shall be arrived at by reducing the
or part thereof a nceditedhioghe alecmoniaicreditdedger; s h al | be
Explanation: An item of capital goods declared under clause (a) on its receipt shall not attract the provisions of
subrsection (4) of section 18, if it is subsequently covered under this @dause.
®*Substitutedside Notf no. 16/2@0-CT dt. 8.03.2®2 0 we f 0 1 . Od) thea@gzegatefobthre arfiounts of
0A0 credited to the electronic credit | edger under cl
respect of capital goods for a tax period:
Provided that where any capital goods earlier covered under clause (b) is subsequently covered under clause (c),
the value of O6A6 arrived at by reducing the input tax
thereof shall be addedtothggr egat e 0val ue 6Tc6;
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ol . Cul | . I o e
shaltt—be thebafgagrealatesythoddapital goods

(g) the amount of common credit attributable towards exempted supplies, be
denoted, aandTcal cul ated as

T=(E+F)XxT,
where,
OEG6 is the aggregate valueofexeamgt suppl:ii
OFO6 i s the [ihthe Statd*df the registeed person during the tax
period:

[Provided that in case of supply of services covered by clause (b) of
paragraph5 of the Schedule 11 of the Act,
be calculated for each project separately, taking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is
exempt from tax plus aggregatearpet area of the apartments, construction of
which is not exempt from tax, but are identified by the promoter to be sold after
issue of completion certificate or first occupation, whichever is earlier;

F= aggregate carpet area of the apartments in theofect;

Explanatiod: In the tax period in which the issuance of completion certificate or
first occupation of the project takes place, value of E shall also include aggregate
carpet area of the apartments, which have not been booked till the date of &ste

of completion certificate or first occupation of the project, whichever is earlier.

Explanatior2: Carpet area of apartments, tax on construction of which is paid or
payable at the rates specified for items (i), (ia), (ib), fior (id), against serial
number 3 of the Table in notification No. 11/2017Central Tax (Rate) published in
the Gazette of India, Extraordinary, Part Il, Section 3, Sulsection (i) dated 28th
June, 2017vide GSR No. 690 (E) dated 28 June, 2017, as amendg shall be

t aken into account for cal cul ation of

paragraph 4 of the notification No. 11/2017Central Tax (Rate) published in the
Gazette of India, Extraordinary, Part Il, Section 3, Sulsection (i) dated the 28t
June, 2017videGSR No. 690 (E) dated 28 June, 2017, as amende}f?

®nserted vide Notf no. 16/2020T dt. 23.03.2020ef 01.04.2020
"Omitted videNotf no. 16/2026CT dt. 23.03.202@ef 01.04.2020
®Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
®Inserted vide Notf no. 16/2010T dt.29.03.2019%ef 01.04.2019
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[Provided furthe™ that where the registered person does not have any
turnover during the said tax period or the aforesaid information is not available,
the value of OE/FO®6 shalll be calcul ated by
period for which the details of sich turnover are available, previous to the month
during which the skecatulatedsl ue of OE/ FO i s t

Explanation For the purposes of this clause, it is hereby clarified that the aggregate
value of exempt supplies andhe total turnover shall exclude the amount of any
duty or tax levied under entry 84and entry 92A]'of List | of the Seventh Schedule
to the Constitution and entry 51 and 54 of List Il of the said Schedule;

(h) the amount T, along with the applicable interest shall during every tax period of
the useful life of the concerned capital goods, be added to the output tax liability of
the person making such claim of credit.

[() The amount Teshall be computed separately for input tax credit of central tax,
State tax, Union territory tax and integrated tax and declared iFORM GSTR -
38.]72

[(2) In case of supply of services covered by clause (b) of paragraph 5 of schedule Il of the
Act, the amount of common credit attributable towards exempted supplies (T&) shall be
calculated finally for the entire period from the commencement of the project ot duly,
2017, whichever is later, to the completion or first occupation of the project, whichever is
earlier, for each project separately, before the due date for furnishing of the return for the
month of September following the end of financial year in wbh the completion
certificate is issued or first occupation takes place of the project, as under:

Te"= [(E1 + E2 + E3) /F] x Tc &

Where -

E1= aggregate carpet area of the apartments, construction of which is exempt from tax
E2= aggregate carpearea of the apartments, supply of which is partly exempt and partly
taxable, consequent to change of rates of tax ofi April, 2019, which shall be calculated
as under,-

E2= [Carpet area of such apartments] x [V (V 1+V))],-

Where,-
V. is the total valie of supply of such apartments which was exempt from tax; and
V, is the total value of supply of such apartments which was taxable

0 substitutedride Notf no. 16/2018CT dt. 29.03.20®ef O01. 04. 2019 for AProvidedo
" nserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019
"Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
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E3 = aggregate carpet area of the apartments, construction of which is not exempt from
tax, but have not been booked tilthe date of issuance of completion certificate or first
occupation of the project, whichever is earlier:

F= aggregate carpet area of the apartments in the project;

Tc™= aggregate of A"™in respect of all capital goods used in the project and™Afor
each capital goods shall be calculated as under,
A= A x (number of months for which capital goods is used for the project/ 60)and,

(a) where value of T&?exceeds the aggregate of amounts of Te determined for each tax
period under subrule (1), such excess shall be reversed by the registered persdrQiRM
GSTR-3Bor through FORM GST DRC -03 in the month not later than the month of
September following the end of the financial year in which the completion certificate is
issued or first occupationtakes place of the project and the said person shall be liable to
pay interest on the said excess amount at the rate specified in-sabtion (1) of section 50
for the period starting from the first day of April of the succeeding financial year till the
date of payment; or

(b) where aggregate of amounts of Te determined for each tax period under-gule (1)
exceeds TE? such excess amount shall be claimed as credit by the registered person in
his return for a month not later than the month of Septembéollowing the end of the
financial year in which the completion certificate is issued or first occupation takes place
of the project.

Explanation.For the purpose of calculation offc™, part of the month shall be treated as
one complete month.

(3) The amount Té"™andTc™ shall be computed separately fdnput tax credit of central
tax, State tax, Union territory tax and integrated tax.

(4) Where any capital goods are used for more than omeoject, input tax credit with
respect to such capal goods shall be assigned to eagiroject on a reasonable basis and
credit reversal pertaining to each project shall be carried out as per-sule (2).

(5) Where any capital goods used for the project have their useful life remaining on the
completion of the project, input tax credit attributable to the remaining life shall be
availed in the project in which the capital goods is further usgd;

[Explanationl: -For the purposes of rule 42 and this rule, it is hereby clarified that the
aggregate value of exempt supplies shall exclude:

3 Substitutedvide Notf no. 16/2014CT dt. 29.03.201®e f 0 1 . 0 42) Zhe an®unf Jshall bé computed
separately for central tax, State tax, Union territory tax and integratéd tax.
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(b) the value of ®rvices by way of accepting deposits, extending loans or advances
in so far as the consideration is represented by way of interest or discount, except
in case of a banking company or a financial institution including a nehanking
financial company, engagd in supplying services by way of accepting deposits,
extending loans or advances; and

(c) the value of supply of services by way of transportation of goods by a vessel
from the customs station of clearance in India to a place outside India’

[Explanatior®: For the purposes of rule 42 and this rule,

)the term oOapartmento shall have the same
of section 2 of the Real Estate (Regulation and Development) Act, 2016 (16 of

2016);

(ithet erm oOoprojectod shall mean a real est a
project;

(it he term OReal Estate Project (REP)OG6 sh
to it in in clause (zn) of section 2 of the Real Estate (Regulation and Development)
Act, 2016 (16 of 2016);

(iv) the term OResidenti al Real Estate Pr
the carpet area of the commercial apartments is not more than 15 per cent. of the
total carpet area of all the apartments in the REP;

Mt he teomotoer 6 shall have the same meani:
(zk) of section 2 of the Real Estate (Regulation and Development) Act, 2016 (16 of

2016);

(vioResi dential apartmento shall mean an a

as declared to thdReal Estate Regulatory Authorityor to competent authority;

"“Omittedvide Notf no. 03/2014CT dt. 29.01.2019 wef 01.02.2019
“Inserted vide Notho. 55/2017CT dt. 15.11.2017
"Explanation substituted videNotf no. 03/2018T dt. 23.01.2018. Till then it read as follows:
Explanation- For the purposes of rule 42 and this rule, it is hereby clarified that the aggregate value of exempt
suppliesshall exclude the value of supply of services specified in the naotification of the Government of India in
the Ministry of Finance, Department of Revenue No. 42/201&grated Tax (Rate), dated thé"ZIctober, 2017
published in the Gazette of India, Eadrdinary,Part Il, Section 3, Subection (i), vide number GSR 1338(E)
dated the 27 October, 2017.
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(viio Commer ci al apartment o6 shall mean an a
apartment

(vii) the term "competent authorityo as ment.i
apartment o, means the | ocal authority or
under any law for the time being in force by the Central Government or State
Government or Union Territory Government, which exercises authority over land

under its jurisdiction, and has powers to give permission for development of such
immovable property;

(1 x) t he term OReal Estat e Regul atory A
established under subsection (1) of section 20 (1) of the Real Estate (Regulation

and Development) Act, 2016 (No. 16 of 2016) by the Central Government or State
Government;

X))t he term ocarpet aread¢ shall have the s
(k) of section 2 of theReal Estate (Regulation and Development) Act, 2016 (16 of
2016);

( xi) doan apartment booked on or before
certificate or first occupation of the pr
all the following three conditions, namely

(a) part of supply of construction of the apartment service has time of

supply on or before the said date; and

(b) consideration equal to at least one installment has been credited to the

bank account of the registered person on or beforeetbaid date; and

(c) an allotment letter or sale agreement or any other similar document

evidencing booking of the apartment has been issued on or before the said

date.
(xii) The term oOoongoing projecto shall h &
notification No. 11/2017- Central Tax (Rate), dated the 28June, 2017, published
vide GSR No. 690(E) dated the 28June, 2017, as amended;

(xiii) The term oproj ectlApi, 2019 csochnanhed n cheasv
{he same meaning as assigned to it inotification No. 11/2017- Central Tax

(Rate), dated the 28 June, 2017, published vide GSR No. 690(E) dated the '28

June, 2017, as amendef;

44. Manner of reversal of credit under special circumstances-(1) The amount of input
tax credit relating toinputs held in stock, inputs contained in senfinished and finished
goods held in stock, and capital goods held in stock shall, for the purposes of-sabtion
(4) of section 18 or suksection (5) of section 9, be determinedn the following manner,
namely,-

"Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
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(a) for inputs held in stock and inputs contained in serdinished and finished goods
held in stock, the input tax credit shall be calculated proportionately on the basis
of the corresponding invoices ornwhich credit had been availed by the registered
taxable person on such inp&

(b) for capital goods held in stockthe input tax credit involved in the remaining
useful life in months shall be computed on proata basis, taking the useful life as
five years.

lllustration

Capital goods have been in use for 4 years, 6 month and 15 days.

The useful remaining life iomths= 5 months ignoring a part of the month
Input tax credit taken on such capital g@@ds=

Input tax credit attributable to remaining useful life= C multiplied by 5/60

(2) The amount, as specified in sutule (1) shall be determined separately for inpuéax
credit of central tax, State tax, Union territory tax and integrated tax.

(3) Where the tax invoices related to the inputs held in stock are not available, the
registered person shall estimate the amount under sue (1) based on the prevailing
market price of the goods on the effective date of the occurrence of any of the events
specified in subsection (4) of section 18 or, as the case may be, sdrtion (5) of section
29.

(4) The amount determined under subule (1) shall form part of the outptitax liability of
the registered person and the details of the amount shall be furnishedF@RM GST
ITC -03, where such amount relates to any event specified in sséction (4) of section 18
and in FORM GSTR -10, where such amount relates tthe cancellation of registration.

(5) The details furnished in accordance with sutule (3) shall be duly certified by a
practicing chartered accountantor cost accountant.

(6) The amount of input tax credit for the purposes of sukection (6) of section 18 relating
to capital goods shall be determined in the same manner gsecifiedin clause (b) of sub
rule (1) and the amount shall be determined separately for input tax crediceftral tax,
State tax, Union territory tax and integrated tax

Provided that where theamount so determined is more than the tax determined on
the transaction value of the capital goods, the amount determined shall form part of the
output tax liability and the same shall be furnished iIFORM GSTR -1.

[44A. Manner of reversal of credit of Additional duty of Customs in respect of Gold
dore bar.- The credit of Central tax in the electronic credit ledger taken in terms of the
provisions of section 140 relating to the CENVAT Credit carried forward which had
accrued on account of payment of the additional duty of customs levied under ssdxction
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(1) of section 3 of the Customs Tariff Act, 1975 (51 of 1975), paid at the time of
importation of gold dore bar, on the stock of gold dore bar held on the'Hay of July,
2017 or contained in gold or gold jewellery held in stock on the'day of July, 2017 nade

out of such imported gold dore bar, shall be restricted to oséxth of such credit and five
sixth of such credit shall be debited from the electronic credit ledger at the time of supply
of such gold dore bar or the gold or the gold jewellery made tlegrom and where such
supply has already been made, such debit shall be within one week from the date of
commencement of these Rules?

45. Conditions and restrictions in respect of inputs and capital goods sent to the job
worker .-(1)The inputs, semifinished goods or capital goods shall be sent to the job
worker under the cover of a challan issued by the principal, including where such goods
are sent directly to a jobwvorker, [and where the goods are sent from one job worker to
another job worker, the challan may be issued either by the principal or the job worker
sending the goods to another job worker:

Provided that the challan issued by the principal may be endorsed by the job worker,
indicating therein the quantity and descriptin of goods where the goods are sent by one
job worker to another or are returned to the principal:

Provided further that the challan endorsed by the job worker may be further endorsed by
another job worker, indicating therein the quantity and descriptioof goods where the
goods are sent by one job worker to another or are returned to the principal.]

(2) The challan issued by the principal to the job worker shall contain the details specified
in rule 55.

(3) The details of challansn respect of goods dispatched to a job worker or received from
a job worker [er-sent-from-onejob-workerto-aneothdf® during a quarter shall be included
in FORM GST ITC -04furnished for that period on or before the twentfifth day of the
month succeedingthe said quartejor within such further period as may be extended by
the Commissioner by a notification in this behalf:

Provided that any extension of the time limit notified by the Commissioner of
State tax or the Commissioner of Union territory taxshall be deemed to be notified by the
Commissioner]?

(4) Where the inputs or capital goods are not returned to theprincipal within the time
stipulated in section 143,it shall be deemed that such inputs or capital goods had been
supplied by the principalto the job worker on the day when the said inputs or capital
goods were sent out and the said supply shall be declaredF®@RM GSTR -1 and the
principal shall be liable to pay the tax along with applicable interest.

Explanation For the purposes of thisChapter -

®Inserted vide Notf no. 22/201@T dt. 17.08.2017

Inserted vide Notf no. 14/2048T dt. 23.03.2018

80mitted vide Notf no. 74/2018T dt. 31.12.2108

8nserted vide Notf no. 54/201CT dt. 28.10.2017
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(1) the expressions oOcapital goods o6 shal
in the Explanation to section 17,

(2) for determining the value of an exempt supplyas referred to in sséction (3) of

section 17

(a) the value of land and building shall be taken as the same as adopted for the
purpose of paying stamp duty; and

(b)the value of security shall be taken as one per cent. of the sale value of such
security.
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CHAPTER VI
TAX INVOICE, CREDIT AND DEBIT NOTES

46. Tax invoice.-Subject torule 54, a tax invoice referred to in section 31 shall be issued
by the registered person containing the following particulars, namely
(@) name, address and Goods and Serviedax Identification Number of the
supplier;

(b)  a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special characters
hyphen or dash and-6slaash 0gdymbeelsipeed i &:
combination thereof, unique for a finacial year;

(c) date of its issue;

(d) name, address and Goods and Servielax ldentification Number or
Unigue Identity Number, if registered, of the recipient;

(e) name and address of the recipient and the address of delivery, along with
the name ofthe State and its code, if such recipient is uregistered and
where the value ofthe taxable supply is fifty thousand rupees or more;

) name and address of the recipient and the address of delivery, along with
the name of the State and its code, if such reept is unregistered and
where the value of the taxable supply is less than fifty thousand rupees and
the recipient requests that such detaitse recorded in the tax invoice;

() Harmonised System of Nomenclatureodefor goods or services;

(h)  description of gads or services;

(1) quantity in case of goods and unit or Unique Quantity Code thereof;
() total value of supply of goods or services or both;

(k) taxable value ofthe supply of goods or services or both taking into account
discount or abatement, if any;

)] rate of tax (central tax, State tax, integrated tax, Union territory tax or
cess);

(m) amount of tax charged in respect of taxable goods or services (central tax,
State tax, integrated tax, Union territory tax or cess);

(n) place of supply along with the namef the State, inthe case of a supply in
the course of interState trade or commerce;

(o) address of delivery where the same is different from the place of supply;
(p)  whether the tax is payable on reverse charge basis; and

Q) signature or digital signature of the supplier or his authorised
representative:

Provided that theBoard may, on the recommendations of the Council, by
notification, specify-
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(1) the number of digits of Harmonised System of Nomendare code for
goods or sevicesthat a class of registered persons shall be required to mention, for
such period as may be specified in the said notification; and

(i) the class of registered persons that would not be required to mention the
Harmonised System of Nomenclature code forapds or services, for such period
as may be specified in the said notification:

Provided further that where an invoice is required to be issued under clause
() of subsection (3) of section 31a registered person may issue a consolidated
invoice at theend of amonth for supplies covered under subection (4) of section
9, the aggregatevalue of such suppliesexceeds rupees five thousand a day from
any or all the suppliers

[Provided also that in the case of the export of goods or services, the

invoice s hal l carry an endorsement OSUPPLY M
TO SEZ UNIT OR SEZ DEVELOPER FOR AUTHORISED OPERATIONS
ON PAYMENT OF | NTEGRATED TAXS6 or 0OSUPP

EXPORT/SUPPLY TO SEZ UNIT OR SEZ DEVELOPER FOR
AUTHORISED OPERATIONS UNDER BOND OR LETTER OF
UNDERTAKI NG WI THOUT PAYMENT OF | NTEGRATE
case may be, and shall, in lieu of the details specified in clause (e), contain the
following details, namely; (i) name and address of the recipient; (ii) address of
delivery; and (iii) name of the country of destination:f?

Provided also that a registered person[, other than the supplier engaged in
making supply of services by way of admission to exhibition of cinematograph
films in multiplex screens,Pmay not issue a tax invoice in accordancwith the
provisions of clause (b) of sulsection (3) of section 31 subject to the following
conditions, namely;-

(@) the recipient is not a registered person; and

(b)  the recipient does not require such invoice, and

shall issue a consolidated tax invoice for such supplies at the close of each day in
respect of all such supplies.

[Provided also that the signature or digital signature of the supplier or his
authorised representative shall not be required in the case ofuemsce of an

8Amended vide Notf no. 17/204CT dt. 27.07.2017. Till then it read as follos

Provided also that in the case of the export of goods or sentlresnvoice shall carry an endorsement
ASUPPLY MEANT FOR EXPORT ON PAYMENT OF I NTEGRATED T.
EXPORT UNDER BOND OR LETTER OF UNDERTAKING WITHOUT PAYMENT OF INTEGRATED

TAXO, as the case may be, aed ih claude 4€l), kontairi time followiagudetaild, t h e
namely;

0] name and address of the recipient;
(i) address of delivery; and
(iii) name of the country of destination.

®nserted videNotf no.33/2019CT dt. 18.07.2019ith effect from 01.09.2019
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electronic invoice in accordance with the provisions of the Information
Technology Act, 2000 (21 of 2000)%

[Provided also that the Government may, by notification, on the
recommendations of the Council, and subject to such conditions amelstrictions as
mentioned therein, specify that the tax invoice shall have Quick Response (QR)
code.f®

[46A. Invoice-cum-bill of supply .- Notwithstanding anything contained in rule 46 or rule

49 or rule 54, where a registered persas supplying taxable as well as exempted goods or
services or both to an unraygbistlerefi peppbnod
issued for all such supplie]

47. Time limit for issuing tax invoice .- The invoice referred to in rule 46, irthe case of
the taxable supply of services, shall be issued within a period of thirty days from the
date ofthe supply of service:

Provided that where the supplier of services is an insurer or a banking company or
a financial institution, including a non-banking financial company, the period within
which the invoice or any document in lieu thereof is to be issued shall be forty five days
from the date ofthe supply of service:

Provided further that an insurer or a Anking company or a financial institution,
including a non-banking financial company, or a telecom operator, or any other class of
supplier of services as may be notified by the Government on the recommendations of the
Council, making taxable supplies of exrvices between distinct persons as specified in
section 25, may issue the invoice before or at the time such supplier records the same in
his books of account or before the expiry of the quarter during which the supply was
made.

48. Manner of issuing invoice.-(1)The invoice shall be prepared in triplicate, ithe case
of supply of goods, in the following manner, namely
(@) the original copy being marked as ORIGINAL FOR RECIPIENT;

(b)  the duplicate copy being marked aBUPLICATE FOR TRANSPORTER,;
and
(c) the triplicate copy being marked as TRIPLICATE FOR SUPPLIER.
(2)  The invoice shall be prepared in duplicate, ithe case ofthe supply of services, in
the following manner, namely-
(@) theoriginal copy being marked as ORIGINAL FOR RECIPIENT; and
(b)  the duplicate copy being marked as DUPLICATE FOR SUPPLIER.
(3) The serial number of invoices issued during a tax period shall be furnished
electronically through thecommon portal in FORM GSTR -1.

[(4) The invoice shall be prepared by such class of registered persons as may be notified
by the Government, on the recommendations of the Council, by including such
particulars contained in FORM GST INV -01 after obtaining an Invoice Reference

#Inserted vide Notho. 74/2018CT dt. 31.12.2018
8 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019vith effect from a date to be notified later
8nserted vide Notf no. 45/201@T dt. 13.10.2017
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Number by uploading information contained therein on the Common Goods and
Services Tax Electronic Portal in such manner and subject to such conditions and
restrictions as may be specified in the notification.

(5) Every invoice issued by a person to whorsub-rule (4) applies in any manner other
than the manner specified in the said sdtule shall not be treated as an invoice.

(6)  The provisions of subrules (1) and (2) shall not apply to an invoice prepared in the
manner specified in subule (4)]*

49. Bill of supply .-A bill of supply referred to in clause (c) of subection (3) of section 31
shall be issued by the supplier containing the following details, namely

(@) name, address and Goods and Serviedax Identification Number of the
supplier;

(b)  a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special characters
hyphen or dash and-0slaamsih 0¢ ymawlaingeed | &9
combination thereof, unique for a financial year;

(c) date of its issue;

(d) name, address and Goods and Servielax ldentification Number or
Unigue Identity Number, if registered, of the recipient;

(e) Harmonised System of Nomenclature Codér goods orservices;
) description of goods or services or both;

(g) value of supply of goods or services or both taking into account discount or
abatement, if any; and

(h)  signature or digital signature of the supplier or his authorised
representative:

Provided that the provisos to rule 46 shallnutatis mutandjsapply to the bill
of supply issued under this rule:

Provided further that any tax invoice or any other similar document issued
under any other Act for the time being in force in respect of any nedaxable
supply shall be treated as bill of supply for the purposes of the Act.

[Provided also that the signature or digital signature of the supplier or his
authorised representative shall not be required in the case of issuance of an
electronic bill of supply in accordance with the provisions of the Information
Technology Act, 2000 (21 of 2000)%f

#nserted vide Notf n068/2019-CT dt13.12.200
8nserted vide Notho. 74/2018CT dt. 31.12.2018
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[Provided also that the Government may, by notification, on the
recommendations of the Council, and subject to such conditions and restrictions
as mentioned therein, spafy that the bill of supply shall have Quick Response
(QR) code.f®

50. Receipt voucher.- A receipt voucher referred to in clause (d) of stdection (3) of
section 31 shall contain the following particulars, namely

@) name, addressand Goods and Service Tax ldentification Number of the
supplier;
(b) a consecutive serial number not exceeding sixteen characters, in one or

multiple series, containing alphabets or numerals or special characters
hyphen or dash and-0sthashdosyebpécsiedelay
combination thereof, unique for a financial year,

(c) date of its issue;

(d) name, address and Goods and Serviedax Identification Number or
Unique Identity Number, if registered, of the recipient;

(e) description of goods or services

() amount of advance taken;

(9) rate of tax (central tax, State tax, integrated tax, Union territory tax or
cess);

(h) amount of tax charged in respect of taxable goods or services (central tax,
State tax, integrated tax, Union territory tax or cess);

(1 place of supply along with the name of State and its code, in case of a
supply in the course of inteiState trade or commerce;

(), whether the tax is payable on reverse charge basis; and

(K) signature or digital signature of the supplier or his authorised
representative:

Provided that where at the time of receipt of advance,

(1) the rate of tax is not determinable, the tax shall be paid at the rate of
eighteen per cent.;
(i) the nature of supply is not determinable, the same shall be treated as
inter-State supply.

51. Refund voucher.-A refund voucher referred to in clause (e) of stdection (3) of
section 31 shall contain the following particulars, namely:

(@) name, address and Goods and Servedax ldentification Number of the
supplier;

8 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019vith effect from a date to be notified later
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(b) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets onumerals or special characters
hyphen or dash and-Oslamsh odymlkesclpiese¢ d va
combination thereof, unique for a financiayear;

(c) date of its issue;

(d) name, address and Goods and ServEdax ldentification Number or
Unique Identity Number, if registered, of the recipient;

(e) number and date of receipt voucher issued in accordance witihe
provisions of rule50;

) description ofgoods or services in respect of which refund is made;

(9) amount of refund made,;

(h) rate of tax (central tax, State tax, integrated tax, Union territory tax or
cess);
(1) amount of tax paid in respect of such goods or services (central tax, State

tax, integrated tax, Union territory tax or cess);

0) whether the tax is payable on reverse charge basis; and
(k) signature or digital signature of the supplier or his authorised
repreentative.

52. Payment voucher.-A payment voucher referred to in clause (g) of stdection (3) of
section 31 shall contain the following particulars, namely:

(@) name, address and Goods and Servidax ldentification Number of the
supplier if registered;

(b) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special characters
hyphen or dash and-0shasghosymbekpeedi &:
combination thereof, unique for a financial year;

(c) date of its issue;

(d) name, address and Goods and Servidax ldentification Number of the
recipient;

(e) description of goods or services;
() amount paid,

(9) rate of tax (central tax, State tax, integrated tax, Union territoryak or
cess);

(h) amount of tax payable in respect of taxable goods or services (central tax,
State tax, integrated tax, Union territory tax or cess);

(1) place of supply along with the name of State and its code, in case of a
supply in the course of inteiState trade or commerce; and
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()] signature or digital signature of the supplier or his authorised
representative.

53. Revised tax invoice and credit or debit notes-(1)A revised tax invoice referred to in

section 31[and-credit-or-debit-nots referred-to-in-section-31° shall contain the following

particulars, namely:

@ the word ORevised I nvoiceébé, wherever a
(b) name, address and Goods and Servid@ax ldentification Number of the

supplier;
(c )[rature-of the-document™

(d) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special charactayphen or
dash and sl ashd6sgmbolbi/i ®edeapeoctivel y, a
thereof, unique for a financial year,

(e) date of issue of the document;

() name, address and Goodsind Servics Tax ldentification Number or
Unique Identity Number, if registered, of the recipient;

() name and address of the recipient and the address of delivery, along with
the name of State and its code, if such recipient iswegistered;

(h) serial number and date of the corresponding tax invoice or, as the case may
be, bill of supply;and

() signature or digital signature of the supplier or his authorised representative.

[(RA) A credit or debit note referred to in section 34 shall contain the following
particulars, namelyd
(@) name, address and Goods and Services Tax ldentification Number tbie
supplier;
(b) nature of the document;
(c) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special characteyphen or
dash and sl ash-0swamboloi/ e dareksapyeconbinatian! y
thereof, unique for a financial year;
(d) date of issue of the document;
(e) name, address and Goods and Services Tax Identification Number or
Unique Identity Number, if registered, of the recipient;
() name and address of theecipient and the address of delivery, along with
the name of State and its code, if such recipient iswegistered;
(g)  serial number(s) and date(s) of the corresponding tax invoice(s) or, as the
case may be, bill(s) of supply;

% Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02.2019
%1 Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02029
92 Omitted vide Notf no. 03/201ET dt. 29.01.2019 wef 01.02.2019
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(h)  value of taxablesupply of goods or services, rate of tax and the amount of
the tax credited or, as the case may be, debited to the recipient; and
(1) signature or digital signature of the supplier or his authorised
representative.T
(2) Every registered person who has beenagted registration with effect from a date
earlier than the date of issuance of certificate of registration to him, may issue revised tax
invoices in respect of taxable supplies effected during the period starting from the effective
date of registration til the date ofthe issuance othe certificate of registration:

Provided that the registered person may issue a consolidated revised tax invoice in
respect of all taxable supplies made to a recipient who is not registered under the Act
during such period

Provided further that in the case of intefState supplies, where the value of a
supply does not exceed two lakh and fifty thousand rupees, a consolidated revised invoice
may be issued separately in respect of #fle recipients located in a State, who are not
registered under the Act.

(3)  Any invoice or debit note issued in pursuance of any tax payable in accordance
with the provisions of section 74 or section 129 or section 130 shall prominently contain
the wordsT AXI CRREDI T NOT ADMI SSI BLEGOG.

54. Tax invoice in special cases- (1)An Input Service Distributor invoice or, as the case
may be, an Input Service Distributor credit note issued by an Input Service Distributor
shall contain the following details:
(@) name, address and Goods and Servied@ax Identification Number of the
Input Service Distributor;

(b)  a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special characters
hyphen or dash and slash symbolised a8-0 , 0/ 6 respectivel
combination thereof, unique for a financial year;

(c) date of its issue;

(d) name, address and Goods and Servied@ax Identification Number of the
recipient to whom the credit is distributed,;

(e) amount of the credit distributed; and

) signature or digital signature of the Input Seice Distributor or his
authorised representative:

Provided that where the Input Service Distributor is an office of a banking
company or a financial institution, including a norbanking financial company, a
tax invoice shall include any document in lieuhereof, by whatever name called,
whether or not serially numbered but containing the information as mentioned
above.

% Inserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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[(AA) (a) A registered person, having the same PAN and State code as an Input Service
Distributor, may issue an invoice or, as the casmeay be, a credit or debit note to transfer
the credit of common input services to the Input Service Distributor, which shall contain
the following details-

I.  name, address and Goods and Services Tax Identification Number of the
registered person having theame PAN and same State code as the Input Service
Distributor;

ii.  a consecutive serial number not exceeding sixteen characters, in one or multiple
series, containing alphabets or numerals or special charactérgphen or dash and
sl ash symbedl isteldld arsespectively, and any
unique for a financial year;

iii.  date of its issue;

iv.  Goods and Services Tax Identification Number of supplier of common service and
original invoice number whose credit is sought to be transferred to the Input
Senice Distributor;

V. name, address and Goods and Services Tax ldentification Number of the Input
Service Distributor;

vi. taxable value, rate and amount of the credit to be transferred; and

vii.  signature or digital signature of the registered person or his authorised
representative.

(b) The taxable value in the invoice issued under clause (a) shall be the same as the value

of the common serviceg?

(2)  Where the supplier of taxable service is an insurer or a banking company or a
financial institution, including a non-banking financial company, the said supplier
[may]® issue a[consolidatedf® tax invoice or any other document in lieu thereof, by
whatever name called[for the supply of services made during a month at the end of the
month]®’, whether issued or made available, physically or electronically whether or not
serially numbered, and whether or not containing the address of the recipient of taxable
service but containing other information as mentioned under rule 46.

[Provided that the signature or digital signature of the supplier or his authorised
representative shall not be required in the case of issuance of a consolidated tax invoice or
any otherdocument in lieu thereof in accordance with the provisions of the Information
Technology Act, 2000 (21 of 2000)*

(3) Where the supplier of taxable service is a goods transport agency supplying
services in relation to transportation of goods by road in a gde carriage, the said
supplier shall issue a tax invoice or any other document in lieu thereof, by whatever name
called, containing the gross weight of theansignment, name of the consigneand the
consignee, registration number of goods carriage in whidhe goods are transported,

% |nserted vide Notf no. 03/201&T dt. 23.01.2018

“Substituted for f@shCTdtl16.11201de Notf no. 55/ 2017
%Inserted vide Notf no. 45/201CT dt. 13.10.2017

YInserted vide Notf no. 45/201CT dt. 13.10.2017

%nserted vide Notf no. 74/201@T dt. 31.12.2018
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details of goods transported, details of place of origin and destination, Goods and
Services Tax ldentification Number of the person liable for paying tax whether as
consigrer, consignee or goods transport agency, and alsontaining other information as
mentioned under rule 46.

(4)  Where the supplier of taxable service is supplying passenger transportation service,
a tax invoice shall include ticket in any form, by whatever name called, whether or not
serially numbered, andwhether or not containing the address of the recipient of service
but containing other information as mentioned under rule 46.

[Provided that the signature or digital signature of the supplier or his authorised
representative shall not be required in thease of issuance of ticket in accordance with the
provisions of the Information Technology Act, 2000 (21 of 2000¥]

[(4A) A registered person supplying services by way of admission to exhibition of
cinematograph films in multiplex screens shall be requiretd issue an electronic ticket
and the said electronic ticket shall be deemed to be a tax invoice for all purposes of the
Act, even if such ticket does not contain the details of the recipient of service but contains
the other information as mentioned underule 46:

Provided that the supplier of such service in a screen other than multiplex screens
may, at his option, follow the above procedure’j

(5)  The provisions of subrule (2) or subrule (4) shall apply, mutatis mutandigp the
documents issued under rule 49 or rule 50 or rule 51 or rule 52 or rule 53.

55. Transportation of goods without issue of invoice .-(1)For the purposes of

(@  supply of liquid gas where the quantity at the time of removal from &
place of business of the supplier is not known,

(b)  transportation of goods for job work,

(c)  transportation of goods for reasons other than by way of supply, or

(d)  such other supplies as may be notified by the Board,

the consigne may issue a delivery challan,serially numbered not exceeding
sixteen characters, in one or multiple series, in lieu of invoice at the time of removal of
goods for transportation, containing the following details, namely:
(1) date and number of the delivery challan;
(i) name, address andsoods and Service Tax ldentification Number of the
consigner, if registered,;
(i)  name, address and Goods and Servieelax ldentification Number or
Unique Identity Number of the consignee, if registered;
(iv)  Harmonised System of Nomenclature code and description of goods;
(v) quantity (provisional, where the exact quantity being supplied is not
known);

% nserted vide Notf no. 74/2018T dt. 31.12.2018
19 nserted videNotf no.33/2019CT dt. 18.07.201With effect from 01.09.2019
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(vi) taxable value;
(vi) tax rate and tax amountd central tax, State tax, integrated tax, Union
territory tax or cesswhere the transportation is for supply to the consignee;

(viii)  place of supply, in case of inteGtate movement; and
(ix)  signature.

(2)  The delivery challan shall be prepared in triplicate, in case of supply of goods, in
the following manner, namelyd

(@) the original copy being marked as ORIGINAL FOR CONSIGNEE;

(b) the duplicate copy being marked as DUPLICATE FOR TRANSPORTER;
and

(c) the triplicate copy being marked as TRIPLLCATE FOR CONSIGNE R.

(3) Where goods are being transported on a delivery challan lieu of invoice, the
same shall be declareds specified in rule 138.

(4)  Where the goods being transported are for the purpose of supply to the recipient
but the tax invoice could not be issued at the time of removal of goods for the
purpose of supply, tle supplier shall issue a tax invoice after delivery of goods.

(5)  Where the goods are being transported in a semi knocked down or completely

knocked down condition[or in batches or lots}’-

(@ the supplier shall issue the complete invoice before dispatch of the first
consignment;

(b)  the supplier shall issue a delivery challan for each of the subsequent
consignments, giving reference of the invoice;

(c) each consignment shall be accompanied by copie$ the corresponding
delivery challan along with a duly certified copy of the invoice; and

(d) the original copy of the invoice shall be sent along with the last
consignment.

[55A. Tax Invoice or bill of supply to accompany transport of goods.- The personin-
charge of the conveyance shall carry a copy of the tax invoice or the bill of supply issued
in accordance with the provisions of rules 46, 46A or 49 in a case where such person is
not required to carry an eway bill under these ries]'*

YYnserted vide Notf no. 39/2018T dt. 04.09.2018
199 nserted vide Notf no. 03/2018T dt. 23.01.2018
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CHAPTER VII
ACCOUNTS AND RECORDS

56. Maintenance of accounts by registered persons(1)Every registered person shall
keep and maintain, in addition to the particulars mentioned in subection (1) of section
35, a true and correct account of the goods or services imported or exported or of supplies
attracting payment of tax on reverse chargaong with the relevant documents, including
invoices, bills of supply, delivery challans, credit notes, debit notes, receipt vouchers,
payment voucherand refund vouchers

(2) Every registered person, other than a person paying tax under section Bbal
maintain the accounts of stock in respect of goods received and supplied by him, and such
accounts shall contain particulars othe opening balance,receipt, supply, goods lost,
stolen, destroyed, written off or disposed of by way of gift or free samad the balance

of stock including raw materias, finished goods, scrap and wastage thereof.

(3) Every registered person shall keep and maintain a separate account of advances
received, paid and adjustments made thereto.

(4) Every registered person, other than a person paying tax under section 10, shall keep
and maintain an account, containing the details of tax payable (including tax payable in
accordance with the provisions of sulsection (3) and suksection (4) of sedon 9), tax
collected and paid,input tax, input tax credit claimed together with a register of tax
invoice, credit notes, debit notes, delivery challan issued or received during any tax
period.

(5) Every registered persoshall keep the particulars of
(a) names and complete addresses of suppliers from whom he has receivedytheds
or services chargeable to tax under the Act;
(b) names and complete addresses of the persons to whom he has supgmsts or
services, where required under thgrovisions of this Chapter;
(c) the complete address of the premises where goods are stored by him, including
goods stored during transit along with the particulars of the stock stored therein.

(6)If any taxable goods are found to be stored at any place(s) other th&wge declared
under subrule (5) without the cover of any valid documents, the proper officer shall
determine the amount of tax payable on such goods as if such goods have been supplied
by the registered person.

(7) Every registered person shall keep tHmooks of account at the principal place of
business and books of account relating to additional place of business mentioned in his
certificate of registration and such books of account shall include any electronic form of
data stored on any electronic dewe.

(8) Any entry in registers, accounts and documents shall not be erased, effaced or
overwritten, and all incorrect entries, otherwise than those of clerical nature, shall be
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scoredout under attestation and thereaftétrecorrect entry shall be recordednd where the
registers and other documents are maintained electronically, a log of every entry edited or
deleted shall be maintained.

(9) Each volume of books of account maintained manually bthe registered persomshall
be serially numbered.

(10) Unless proved otherwise, if any documents, registers, or any books of account
belonging to a registered person are found at any premises other than those mentioned in
the certificate of registration, they shall be presumed to be maintained by the said
registeed person.

(11) Every agent referred to in clause (5) of section 2 shall maintain accounts depicting
the,-
(a) particulars of authorisation received by him from each principal to receive or
supply goods or services on behalf of such principal separately;
(b) particulars including description, value and quantity (wherever applicable) of
goods or services received on behalf of every principal,
(c) particulars including description, value and quantity (wherever applicable) of
goods or services supplied on behalf ofery principal;
(d) details of accounts furnished to every principal; and
(e) tax paid on receipts or on supply of goods or services effected on behalf of every
principal.

(12) Every registered person manufacturing goods shall maimt monthly production
accouns showing quantitative details of raw materials or services used in the
manufacture and quantitative details of the goods so manufactured including the waste
and by products thereof.

(13) Every registered person supplying services shall maintain the aattsushowing
guantitative details of goods used in the provision of services, details of input services
utilised and the services supplied.

(14) Every registered person executing works contract shall keep separate accounts for
works contract showing-
(@) the names and addresses of the persons on whose behalf the works contract is
executed,;
(b) description, value and quantity (wherever applicable)f goods or serviceseceived
for the execution of works contract;
(c) description, value and quantity (vinerever applicablepf goods or servicestilized
in the execution of works contract;
(d) the details of payment received in respect of each works contract; and
(e) the names and addresses of suppliers from whom he received goods or services.

(15) Therecords under theprovisions of this (hapter may be maintained in electronic
form and the record so maintained shall be authenticated by means of a digital signature.
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(16) Accounts maintained by theregistered personiogether with all the invoices, bills of
supply, credit and debit notesand delivery challans relating to stocks, deliveries, inward
supply and outward supply shall be preserved for the period as provided in section 36 and
shall, where such accounts and documents are maintash manually, be kept at every
related place of business mentioned in the certificate of registration and shall be accessible
at every related place of business where such accounts and documents are maintained
digitally.

(17) Any person having custody ovethe goods in the capacity of a carrier or a clearing
and forwarding agent for delivery or dispatch thereof to a recipient on behalf of any
registered person shall maintain true and correct records in respect of such goods handled
by him on behalf of suchregistered persorand shall produce the details thereof as and
when required by the proper officer.

(18) Every registered person shall, on demand, produce the books of accounts which he is
required to maintain under any law forthe time being in force.

57. Generation and maintenance of electronic records-(1) Proper electronic backup of
records shall be maintained and preserved in such manner that, in the event of destruction
of such records due to accidents or natural causes, th@rmation can be restored within

a reasonable period of time.

(2) The registered person maintaining electronic records shall produce, on demand, the
relevant records or documents, duly authenticated by him, in hard copy or in any
electronically readabé format.

(3) Where the accounts and records are stored electronically by any registered person, he
shall, on demand, provide the details of such files, passwords of such files and
explanation for codes usedwhere necessaryfor access and any other infanation which

is required for such access along with sample copy in print form of the information
stored in such files.

58. Records to be maintained by owner or operator of godown or warehouse and
transporters.- (1)Every person required to maintain records and accounts in accordance
with the provisions of subsection (2) of section 35, if not already registered under the Act,
shall submit the details regarding his business electronically on tbemmon portal in
FORM GST ENR-01,either directly or through a Facilitation Centre notified by the
Commissioner and, upon validation of the details furnished, a unique enrolment number
shall be generated and communicated to the said person.

[(AA) For the purposes of Chapter XVlof these rules, a transporter who is registered in
more than one State or Union Territory having the same Permanent Account Number, he
may apply for a unigue common enrolment number by submitting the details IFORM
GST ENR-02 using any one of his Goods ad Services Tax ldentification Numbers, and
upon validation of the details furnished, a unique common enrolment number shall be
generated and communicated to the said transporter:
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Provided that where the said transporter has obtained a unique common
enrolment number, he shall not be eligible to use any of the Goods and Services Tax
Identification Numbers for the purposes of the said Chapter XVI¥

(2) The person enrolled under sutule (1) as aforesaid in any other State or Union
territory shall be deemedo be enrolled in the State or Union territory.

(3) Every person who is enrolled under sutule (1) shall, where required, amend the
details furnished inFORM GST ENR -01 electronically on the common portal either
directly or through a Facilitation Centrenotified by the Commissioner.

(4) Subject to the provisions of rule 56,
(a)any person engaged in the business of transporting goatsll maintain records
of goods transported, delivered and goods stored in transit by him alongwitie
Goods and Services Tax Identification Numbeof the registered consignmeand
consignee for each of his branches.

(b) every owner or operator of a warehouse or godown shall maintain books of
accountswith respect to the period for which particular goodsemain in the
warehouse, including the particulars relating to dispatch, movement, receipt and
disposal of such goods.

(5) The owner or the operator of the godowrshall store the goods in such manner that
they can be identified iterawise and ownerwise and shall facilitate any physical
verification or inspection by the proper officer on demand.

%3nserted vide Notf no. 28/2018T dt. 19.06.2018
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CHAPTER VIII
RETURNS

59. Form and manner of furnishing details of outward supplies .-(1)Every registered
person, other than a person referred to in section 14 of the Integrated Goods and Services
Tax Act, 2017, required to furnish the details of outward supplies of goods or services or
both under section 37, shall furnish such details FORM GSTR -1 electronically through

the common portal, either directly or through a Facilitation Centre notified by the
Commissioner.

(2)  The details of outward supplies of goods or services or both furnishedRORM
GSTR-1 shall includethed

(a) invoice wise detailsf all -
(i) inter-State and intraState suppliesmade tthe registered personsgind
(ii) inter-State suppliewith invoice value more than two and a half
lakhrupeesmade to the unregistered persons;

(b) consolidated details of alt
() intra-State suplies made to unregistered persons for each rate of tax;
and
(i) State wise interState suppliesvith invoice value upto two and a half
lakh rupeesmade to unregistered persons for each rate of tax;

(c) debit and credit notes, if any, issued during the omth for invoices issued
previously.

(3) The details of outward supplies furnished by the supplier shall be made available
electronically to the concerned registered persons (recipientsPiart A of FORM GSTR -
2A, in FORM GSTR -4A andin FORM GSTR -6A through the @mmon portal after the
due date of filing of FORM GSTR -1.

(4)  The details of inward supplies added, corrected or deleted by the recipient in his
FORM GSTR -2 under section 38 olFORM GSTR -4 or FORM GSTR -6 under section
39 shall be made availdke to the supplier electronically ilFORM GSTR -1A through the
common portal and such supplier may either accept or reject the modifications made by
the recipient andFORM GSTR -1 furnished earlierby the supplier shall stand amended to
the extent of modificaions accepted by him.

60. Form and manner of furnishing details of inward supplies.-(1) Every registered
person, other than a person referred to in section 14 of the Integrated Goods and Services
Tax Act, 2017, required to furnishthe details of inward supplies of goods or services or
both received during a tax period under subection (2) of section 38 shall, on the basis of
details contained in Part A, Part Band Part C oFORM GSTR -2A, prepare such details

as specified in sulsecton (1) of the said section and furnish the same FORM GSTR -2
electronically through thecommon portal, either directly or from a Facilitation Centre
notified by the Commissioner, after including therein details of such other inward
supplies, if any,required to be furnished under subection (2) of section 38.
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(2) Every registered person shall furnish the details, if any, required under sdxtion
(5) of section 38 electronically iFORM GSTR -2.

(3)  The registered person shall specify the inward olies in respect of which he is
not eligible, either fully or partially, for input tax credit in FORM GSTR -2 where such
eligibility can be determined at the invoice level.

(4)  The registered person shall declare the quantum of ineligible input tax credit on
inward supplies which is relatable to nostaxable supplies or for purposes other than
business and cannot be determined at the invoice levelRORM GSTR -2.

(4A) The detailsof invoices furnished by an norresident taxable person in his return in
FORM GSTR -5 under rule 63 shall be made available to the recipient of creditiart A
of FORM GSTR 2A electronically through thecommon portal and the said recipient
may include thesame inFORM GSTR -2.

(5)  The details of invoices furnished by an Input Service Distributor in his return in
FORM GSTR -6 under rule & shall be made available to the recipient of credit iRart B
of FORM GSTR 2A electronically through the common prtal and the said recipient
may include the same iFORM GSTR -2.

(6)  The details of tax deducted at source furnished by the deductor under sggtion
(3) of section 39 iINFORM GSTR -7 shall be made available to the deductee Part C of
FORM GSTR -2A electronically through the common portal and the said deductee may
include the same iFORM GSTR -2.

(7)  The details of tax collected at source furnishedby ancemmerce operator under
section52in FORM GSTR -8 shall be made available to the concerned personart C
of FORM GSTR 2A electronically through the common portal and such person may
include the same iFORM GSTR -2.

(8) The details of inward supplies of goods or services or both furnished HORM
GSTR-2 shall includethe

(a) invoice wise details of all inteiState and intra-State supplies received from
registered persons or unregistered persons;

(b) import of goods and services made; and

(c) debit and credit notes, if any, received from supplier.

61. Form and manner of submission of monthly return.-(1) Every registered person
other than a person referred to in section 14 of the Integrated Goods and Services Tax
Act, 2017 or an Input Service Distributor or a norresident taxable person or a person
paying tax under section 10 or section 51 pas the case may be, under section 52 shall
furnish a return specified under sulection (1) of section 39 INnFORM GST R-3
electronically through the common prtal either directly or through a Facilitation Centre
notified by the Commissioner.

(2) Part A of the return under sukrule (1) shall be electronically generated on the
basis of information furnished throughFORM GSTR -1, FORM GSTR -2 and based on
other liabilities of preceding tax periods.
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(3) Every registered person furnishing the return under suble (1) shall, subject to the
provisions of section 49, discharge his liability towards tax, interest, penalty, fees or any
other amount payable under the Act or theprovisions of this Chapter by debiting the
electronic cash ledger or electronic credietiger and include thedetails irPart B of the
return in FORM GSTR -3.

(4)  Avregistered person, claiming refund of any balance in the electronic cash ledger in
accordance with the provisions of sulection (6) of section 49, may claim such refund in
Part B of the return in FORM GSTR -3 and such return shall be deemed to be an
application filed under section 54.

[(5) Where the time limit for furnishing of details InFORM GSTR -1 under section 37 or

in FORM GSTR -2 under section 38 has been extended, the return specified in sub
section (1) of section 39 shall, in such manner and subject to such conditions as the
Commissioner may, by notification, specify, be furnished InFORM GSTR -3B
electronically through the comma portal, either directly or through a Facilitation Cente
notified by the Commissioner:

Provided that where a return ilFORM GSTR -3B is required to be furnished by a person
referred to in subrule (1) then such person shall not be required to furnish tmeturn in
FORM GSTR -3.]*

e for

62. [Form and manner of submission ofstatement and return]'®’.-(1) Every
registered persor{paying tax under section 10 or paying tax by availing the benefit of

“Substituted wef 01.07.2017 for fA[ 6BFORWIGSTRad unddre t i me
section 37 and iFORM GSTR-2 under section 38 has been extended and the circumstances so warrant, the
Commissioner may, by notification, [specify the manner and conditions subject to which the] return shall be
furnished inFORM GSTR-3B electronically through the common portal, either directly or through a Facilitation
Centre notified by the Comofids08.10201er . 6 vide Notf no. 4
Inserted wef 01.07.2017 vide Notf no. 17/2G1CT dt 27.07.2017

®Omitted w.e.f 01.07.201%ide Notf no. 49/2019CT dt. 09.10.2019

197Substituted vide Notf no. 20/2048T dt. 23.04.2019 o Fornfiand manner of submission of quarterly return

by the composition suppliér
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notification of the Government of India, Ministry of Finance, Department of Revenue
No. 02/201906 Central Tax (Rate), dated the 7th March, 2019, published in the Gazette of
India, Extraordinary, Part Il, Section 3, Subsection (i) vide number G.S.R.189 (E)dated
the 7th March, 2019 shaH

(i) furnish a statement, every quarter or, as the case may be, part thereof, containing the
details of payment of selassessed tax iFfORM GST CMP -08, till the 18th day of the
month succeeding such quarter; and

(i) furnish a return for every financial year or, as the case may be, part thereoF@RM
GSTR-4, till the thirtieth day of April following the end of such financial year]'®®

electronically through the common portal, either directly or through a Facilitation Cente
notified by the Commissioner.

(2) Every registered person furnishing the [statemennder subrule (1) shall discharge
his liability towards tax or interest}*'payable under the Act or theprovisions of this
Chapterby debiting the electronic cash ledger.

(3) The return furnished under subrule (1) shall includethe

(a) invoice wise inter-State and intraState inward supplies received from
registered and urregistered persons; and
(b) consolidated details of outward supplies made.

(4) A registered person who has opted to pay tax under section [ by availing the
benefit of notification of the Government of India, Ministry of Finance, Department of
Revenue No. 02/2019® Central Tax (Rate), dated the 7th March, 2019, published in the
Gazette of India, Extraordinary, Part Il, Section 3, Suksection (i) vide number
G.S.R.189 (E), dated the th March, 2019]*4from the beginning of a financial year shall,
where required, furnish the details of outward and inward supplies and return under rsile
59, 60 and 61 relating to the period during which the person was liable to furnish such
details and retuns till the due date of furnishing the return for the month of September of
the succeeding financial year or furnishing of annual return of the preceding financial
year, whichever is earlier.

185 bstituted vide Notf no. 20/2049T dt.2 3. 04 . 2019 for fipaying tax under se
details contained in FORM GSHRA, and where required, after adding, correcting or deleting the details, furnish

the quarterly return in FORM GSTR 0

""Inserted vide Notf no. 45/207CT dt 13.10.2017

19 Omitted videNotf no. 20/2016CT dt. 23.04.2019

Hgybstituted vide Notf no. 20/204@T dt . 23 . 04 . 20 1 Qulef(1) shall disceatge hisriability d e r s u
towards tax, interest, penalty, fees or any other amo
"nserted vide Notf @. 20/2019CT dt. 23.04.2019
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Explanatiord For the purposes of this subrule, it is hereby dclared that the person shall
not be eligible to avail[ef]**®input tax credit on receipt of invoices or debit notes from the
supplier for the period prior to his opting for the composition schenp@r opting for paying
tax by availing the benefit of notificdion of the Government of India, Ministry of
Finance, Department of Revenue No. 02/2018 Central Tax (Rate), dated the 7th March,
2019, published in the Gazette of India, Extraordinary, Part Il, Section 3, Stdection (i)

vide number G.S.R.189 (E), datedhe 7th March, 2019}*.

(5) A registered person opting to withdraw from the composition scheme at his own
motion or where option is withdrawn at the instance of the proper officer shall, where
required, furnish[a statement inFORM GST CMP -08 for the period for which he has
paid tax under the composition scheme till the 18th day of the month succeeding the
quarter in which the date of withdrawal falls and furnish a return iFORM GSTR -4 for
the said period till the thirtieth day of April following the end ofthe financial year during
which such withdrawal falls]*>.

[(6) A registered person who ceases to avail the benefit of notification of the Government
of India, Ministry of Finance, Department of Revenue No. 02/2019 Central Tax (Rate),
dated the 7th March, 2019, published in the Gazette of India, Extraordinary, Rall,
Section 3, Suksection (i) vide number G.S.R.189 (E) , dated the 7th March, 2019, shall,
where required, furnish a statement iFORM GST CMP -08 for the period for which he
has paid tax by availing the benefit under the said notification till the 18tday of the
month succeeding the quarter in which the date of cessation takes place and furnish a
return in FORM GSTR - 4 for the said period till the thirtieth day of April following the
end of the financial year during which such cessation happen¥’]

63. Form and manner of submission of return by nonresident taxable person-
Every registered norresident taxable person shall furnish a return iFORM GSTR -5
electronically through the common portal, either directly or through a Faditation Centre
notified by the Commissioner, including therein the details of outward supplies and
inward supplies and shall pay the tax, interest, penalty, fees or any other amount payable
under the Act or theprovisions of this Chapter within twenty days after the end of a tax
period or within seven days after the last day of the validity period of registration,
whichever is earlier.

64. Form and manner of submission of return by persons providing online
informat ion and database access or retrieval servicesEvery registered person providing
online information and data base access or retrieval services from a place outside India to

113 Omitted videNotf no. 20/2019CT dt. 23.04.2019

"nserted vide Notf no. 20/201OT dt. 23.04.2019

15 gubstituted vide Notf no. 20/2009T dt . 23.04.2019 for fthe details
for paymenbf tax under section 9 in FORM GSTRill the due date of furnishing the return for the quarter

ending September of the succeeding financial year or furnishing of annual return of the preceding financial year,

whi chever is earliero
"9nserted vide Notf no20/2019CT dt. 23.04.2019
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a person in India other than a registered person shall file return FORM GSTR -5A on
or before the twentieth day of the month succeeding the calendar month or part thereof.

65. Form and manner of submission of return by an Input Service Distributor.-
Every Input Service Distributor shall, on the basis of details containedRORM GSTR -
6A, and where required, after adding, correcting or deletinghe details, furnish
electronically the return in FORM GSTR -6, containing the details of tax invoiceson
which credit has been received and thosssued under section 20, through theommon
portal either directly or from a Facilitation Centre notified by the Commissioner

66. Form and manner of submission of return by a person required todeduct tax at
source-(1) Every registered person required to deduct tax at source under section 51
(hereafter in this rule referred to as deductor) shall furnish a return FORM GSTR -7
electronically through the common portal either directly or from a Feilitation Centre
notified by the Commissioner.

(2)  The details furnished by the deductor under suiole (1) shall be made available
electronically to each of thegldeductee} [suppliers-inPart- Cof FORM-GSTR-2A-and
FORM-GSTR-4A]"%n the common prtal after [the—due—date—gf'¥iling of FORM
GSTR-7[for claiming the amount of tax deducted in his electronic cash ledger after
validation]**.

(3)  The certificate referred to in sulsection (3) of section 51 shall benade available
electronically to the deducteeon the common portal in FORM GSTR -7A on the basis of
the return furnished under subule (1).

67. Form and manner of submission of statement of supplies through an e
commerce operator-(1) Every electronic commerce operator required to collect tax at
source under section 52 shall furnish a statementfORM GSTR -8 electronically on the
common portal, either directly or from a Facilitation Centre notified by the
Commissioner, containing detds of supplies effected through such operator and the
amount of tax collected as required under sufection (1) of section 52.

(2)  The details furnished by the operator under sufole (1) shall be made available
electronically to each of the supplierinPart-C-of FORM-GSTR-2A]*'on the common
portal after [the-due-date—of** filing of FORM GSTR -8[for claiming the amount of tax
collected in his electronic cash ledger after validatipis®.

[[67A. Manner of furnishing of return or details of outward supplies by short
messaging service facility- Notwithstanding anything contained in this Chapter, for a
registered person who is required to furnish a Nil return under section 39 FORM
GSTR-3B or a Nil details of outward supplies under section 37 iRORM GSTR -1 for a
tax period, any reference to electronic furnishing shall include furnishing of the said

17 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
118 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
119 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
1201nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
121 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
122 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
123 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
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return or the details of outward supplies through a short messaging service using the
registered mobile number and the said return or the details of outward suppl&sll be
verified by a registered mobile number based One Time Password facility.

Explanation. - For the purpose of this rule, a Nil return or Nil details of outward supplies
shall mean a return under section 39 or details of outward supplies under sat37, for a
tax period that has nil or no entry in all the Tables iFORM GSTR-3B or FORM
GSTR-1, as the case may bg"*|**

68. Notice to non-filers of returns.-A notice in FORM GSTR -3A shall be issued,
electronically, to a registered person who fails to furnish return under section 39 or
section 44 or section 45 or section 52.

69.  Matching of claim of input tax credit .-The following details relating to the claim

of input tax credit on inward supplies including imports, provisionally allowed under
section 41, shall be matched under section 42 after the due date for furnishing the return
in FORM GSTR -3-

(@) Goods and Services Tax ldentification Number of the supplier;
(b) Goods and Services Tax ldentification Number of the recipient;
(c) invoice or debit note number;

(d) invoice or debit note date; and

(e) tax amount:

Provided that where the time limit for furnishingFORM GSTR -1 specified
under section 37andFORM GSTR -2 specified under section 38 has been extended, the
date of matching relating to claim of input tax credit shall also be extended accordingly

Provided further that the Commissioner may, on the recommendations of
the Council, by order, extend the date ofmatching relating to claim of input tax credit to
such date as may be specified therein

Explanation For the purposes of this rule, it is hereby declared thad

(i) The claim of input tax credit in respect of invoices and debit notes IRORM
GSTR-2 that were accepted by the recipient on the basis 60RM GSTR -2A
without amendment shall be treated as matched if the corresponding supplier has
furnished a valid return

“Insertedvide Notf no. 8/20207 CT dt05.05.2020 with effect from a date to be notified later.

125 Substituted vig Notf no. 58/2020° CT dt. 01.07.2020 w.e.f 01.07.2020 ffiManner of furnishing of

return by short messaging service facility. Notwithstanding anything contained in this Chapter, for a
registered person who is required to furnish a Nil return under section 39 in FORM-8&ESTOR a tax period,

any reference to electronic furnishing shall include furnishing of the said retunngkhie short messaging
service using the registered mobile number and the said return shall be verified by a registered mobile number
based One Time Password facility.

Explanation- For the purpose of this rule, a Nil return shall mean a return underrs86tfor a tax period that

has nil or no entry in all the Tables in FORM GS3RB wliich wasinsertedvide Notf no. 3/20207 CT

dt.05.05.2020 with effect from a date to be notified later.
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(iNThe claim of input tax credit shall be considered as matched where the amount of
input tax credit claimed is equal to or less than the output tax paid on such tax invoice
or debit note by the corresponding supplier.

70. Final acceptance of input tax credit and communication thereof.-(1)The final
acceptance of claim of input tax credit in respect of any tax period, specified in sub
section (2) of section 42, shall be made available electronically to the registered person
making such claim inFORM GST MIS -1 through the common portal.

(2) The claim of input tax credit in respect of any tax period which had been
communicated as mismatched but is found to be matched after rectification by the
supplier or recipient shall be finally accepted and made available electronically to the
person makingsuch claim inFORM GST MIS -1 through thecommon portal.

71. Communication and rectification of discrepancy in claim of input tax credit and
reversal of claim of input tax credit.-(1) Any discrepancy in the claim of input tax
credit in respect of any tax period, specified in sufection (3) of section 42 and the details
of output tax liable to be added under subection (5) of the said section on account of
continuation of such discrepancy, shall be made available to the recipient nrak such
claim electronically in FORM GST MIS -1 and to the supplier electronically inFORM
GST MIS -2 through the common portal on or before the last date of the month in which
the matching has been carried out.

(2) A supplier to whom any discrepancy is mde available under subsule (1) may
make suitable rectifications in the statement of outward supplies to be furnished for the
month in which the discrepancy is made available.

(3) A recipient to whom any discrepancy is made available under suble (1) may
make suitable rectifications in the statement of inward supplies to be furnished for the
month in which the discrepancy is made available.

(4)  Where the discrepancy is not rectified under suile (2) or subrule (3), an
amount to the extent of discrepancy shall be added to the output tax liability of the
recipient in his return to be furnished ilFFORM GSTR -3 for the month succeeding the
month in which the discrepancy is made available.

Explanation For the purposes of this rule, it is hereby declared that

() Rectification by a supplier means adding or correcting the details of an outward
supply in his valid return so as to match the details of o@sponding inward supply
declared by the recipient

(il) Rectification by the recipient means deleting or correcting the details of an inward
supplyso as to match the details of corresponding outward supply declared by the
supplier.

72.  Claim of input tax credit on the same invoice more than once.-Duplication of
claims of input tax credit in the details of inward supplies shall be communicated to the
registered person iFORM GST MIS -1electronically through the ommon portal.

Page72of 160



73.  Matching of claim of reduction in the output tax liability .-The following details
relating to the claim of reduction in output tax liability shall be matched under section 43
after the due date for furnishing theaturn in FORM GSTR -3, namely:-

(@) Goods and Services Tax ldentification Number of the supplier;
(b) Goods and Services Tax ldentification Number of the recipient;
(c) credit note number;

(d) credit note date; and

(e) tax amount:

Provided that where the time limit for furnshing FORM GSTR -1 under section
37and FORM GSTR -2 under section 38 has been extended, the date of matching of
claim of reduction in the output tax liability shall be extended accordingly

Provided further that the Commissioner may, on the recommendationsf the
Council, by order, extend the date of matching relating to claim of reduction in output tax
liability to such date as may be specified therein

Explanation For the purposes of this rule, it is hereby declared thad

(i) the claim of reduction inoutput tax liability due to issuancef credit notes in
FORM GSTR -1 that were accepted by the corresponding recipient IRORM
GSTR-2 without amendment shall be treated as matched if the said recipient has
furnished a valid return.

(i) the claim of redudion in the output tax liability shall be considered as matched where
the amount ofoutput tax liability after taking into account thereduction claimed is
equal to ormore than the claim ofinput tax creditafter taking into account the
reduction admitted and discharged on such credit note by the corresponding
recipient in his valid return.

74. Final acceptance of reduction in output tax liability and communication thereof .-

(1) The final acceptance of claim of reduction in output tax liability in respect of any
tax period, specified in suksection (2) of section 43, shall be made available electronically
to the person making such claim iFfORM GST MIS -1 through the common portal.

(2) The claim of reduction in output tax liability in respect of any tax period which
had been communicated as migatched but is found to be matched after rectification by
the supplier or recipient shall be finally accepted and made available electronicatythe
person making such claim iFORM GST MIS -1 through the common portal.

75. Communication and rectification of discrepancy in reduction in output tax
liability and reversal of claim of reduction .-(1) Any discrepancy in claim of reduction
in output tax liability, specified in subsection (3) of section 43, and the details of output
tax liability to be added under suksection (5) of the said section on account of
continuation of such discrepancy, shall be made available to the retgred person making
such claim electronically in FORM GST MIS - 1 and the recipient electronically in
FORM GST MIS -2 through the common portal on or before the last date of the month in
which the matching has been carried out.
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(2) A supplier to whom any dscrepancy is made available under suile (1) may
make suitable rectifications in the statement of outward supplies to be furnished for the
month in which the discrepancy is made available.

(3) A recipient to whom any discrepancy is made available undesub-rule (1) may
make suitable rectifications in the statement of inward supplies to be furnished for the
month in which the discrepancy is made available.

(4)  Where the discrepancy is not rectified under suile (2) or subrule (3), an
amount to the exent of discrepancy shall be added to the output tax liability of the
supplier and debited to the electronic liability register and also shown in his return in
FORM GSTR -3 for the month succeeding the month in which the discrepancy is made
available.

Explanation- For the purposes of this rule, it is hereby declared thad

(i) rectification by a supplier means deleting or correcting the details of an outward
supply in his valid return so as to match the details of corresponding inward
supply declared by theecipient,

(i rectification by the recipient means adding or correcting the details of an inward
supply so as to match the details of corresponding outward supply declared by the
supplier.

76.  Claim of reduction in output tax liability more than once .-The duplication of
claims for reduction in output tax liability in the details of outward supplies shall be
communicated to the registered person IRORM GST MIS -1 electronically through the
common portal.

77.  Refund of interest paid on reclaim of reversals-The interest to be refunded under
sub-section (9) of section 42 or subection (9) of section 43 shall be claimed by the
registered person in his return iFORM GSTR -3 and shall be credited to his electroc
cash ledger iInFORM GST PMT -05 and the amount credited shall be available for
payment of any future liability towards interest or the taxable person may claim refund of
the amount under section 54.

78.  Matching of details furnis hed by the eCommerce operator with the details
furnished by the supplier.-The following details relating to the supplies made through an
e-Commerce operator, as declared iFORM GSTR -8, shall be matched with the
corresponding details declared by the supef in FORM GSTR -1,

(@) State of place of supply; and
(b) net taxable value:

Provided that where the time limit for furnishingFORM GSTR -1 under section
37 has been extended, the date of matching of the above mentioned details shall be
extended accordingly.

Provided further that the Commissioner may, on the recommendations of the
Council, by order, extend the date of matchingp such date as may be specified therein

79. Communication and rectification of discrepancy in details furnishe d by the e
commerce operator and the supplier-(1) Any discrepancy in the details furnished by the
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operator and those declared by the supplier shall be made available to the supplier
electronically in FORM GST MIS -3 and to the ecommerce operator electromally in
FORM GST MIS 84 on the common portal on or before the last date of the month in
which the matching has been carried out.

(2) A supplier to whom any discrepancy is made available under suble (1) may
make suitable rectifications in the statemerdf outward supplies to be furnished for the
month in which the discrepancy is made available.

(3)  An operator to whom any discrepancy is made available under suble (1) may
make suitable rectifications in the statement to be furnished for the month in gh the
discrepancy is made available.

4) Where the discrepancy is not rectified under sufole (2) or subrule (3), an
amount to the extent of discrepancy shall be added to the output tax liability of the
supplier in his return iInFORM GSTR -3 for the month succeeding the month in which
the details of discrepancy are made available and such addition to the output tax liability
and interest payable thereon shall be made available to the supplier electronically on the
common portal in FORM GST MIS 383.

80.  Annual return .-(1) Every registered persorjother than those referred to in the
proviso to subsection (5) of section 35f° other than an Input Service Distributor, a
person paying tax under section 51 or section 52, a casual taxablespa and a non

resident taxable person, shall furnish an annual return as specified under-sabtion (1)
of section 44 electronically ilFORM GSTR -9 through the common portal either directly

or through a Facilitation Centre notified by the Commissioner:

Provided that a person paying tax under sectiohOshall furnish the annual return
in FORM GSTR -9A.

(2) Every electronic commerce operator required to collect tax at source under section 52
shall furnish annual statement referred to in sufection (5) of the said section iIFORM
GSTR -9B.

(3) Every registered person whose aggregate turnover during a financial year exceeds
two crore rupees shall get his accounts audited as specified under-settion (5) of
section 35 and he shall furnish a copy of audited annuatcounts and a reconciliation
statement, duly certified, inFORM GSTR -9C, electronicallythrough the common portal
either directly orthrougha Facilitation Centre notified by the Commissioner.

[Provided that every registered person whose aggregate turnover during the financial year
20182019 exceeds five crore rupees shall get his accounts audited as specified under sub
section (5) of section 35 and he shall furnish a copy of audited annual acotauand a
reconciliation statement, duly certified, iInFORM GSTR -9C for the financial year 2018
2019, electronically through the common portal either directly or through a Facilitation
Centre notified by the Commissionej*’

126 |nserted vide Notf no. 03/201QT dt. 29.01.2019 we§1.02.2019
2nhserted vide Notf nal6/2020-CT dt. 23.03.2020
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81. Final return.-Every registered person required to furnish a final return under
section 45, shall furnish such return electronically iFORM GSTR -10through the
common portal either directly or through a Facilitation Centre notified by the
Commissioner.

82. Details of inward supplies of persons having Unique Identity Number .-(1)Every
person who has been issued a Unique Identity Number and claims refund of the taxes
paid on his inward supplies, shall furnish the details of such suppliestakable goods or
services or both electronically inFORM GSTR -11, along with application for such
refund claim, through the common portal either directly or through a Facilitation Centre
notified by the Commissioner.

(2) Every person who has been issued@nique Identity Number for purposes other
than refund of the taxes paid shall furnish the details of inward supplies of taxable goods
or services or both as may be required by the proper officelHORM GSTR -11.

83.  Provisions relating to a goods and services tax practitioner-(1) An application in
FORM GST PCT -01 may be made electronically through thecommon portal either
directly or through a Facilitation Centre notified by the Commissioner for enrolment as
goods and servicetax practitioner by any person who

(1) is a citizen of India;

(i) IS a person of sound mind,;

(i) is not adjudicated as insolvent;

(iv)  has not beerconvicted by a competent court;
andsatisfies any of the following conditions, namely

(@) that he isa retired officer of the Commercial Tax Department of any
State Government or of the[Central Board of Indirect Taxes}*®*and
Customs, Department of Revenue, Government of India, who, during his
service under the Government, had worked in a post not loweghan the
rank of a Group-B gazetted officer for a period of not less than two years; or

(b) that he has enrolled as a sales tax practitioner or tax return preparer
under the existing law for a period of not less than five years;

(c)he has passed

(1) a graduate or postgraduate degree or its equivalent
examination having a degree in Commerce, Law, Banking including
Higher Auditing, or Business Administration or Business Management
from any Indian University established by any law for the time being in
force; or

(i) a degree examination of any Foreign University recogsed
by any Indian University as equivalent to the degree examination
mentioned in subclause (i); or

2Syuybstituted for ACentral B<«Cadt.®9.04.201%FNef01.62€019 vi de
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(i)  any other examination notified by the Government, on the
recommendation of the Couril, for this purpose; or

(iv)  has passed any of the following examinations, namely:

(@ final examination of the Institute of Chartered
Accountants of India; or

(b)  final examination of the Institute of Cost Accountants
of India; or

(c) final examination of the Institute of Company
Secretaries of India.

(2) On receipt of the application referred to in subule (1), the officer authorised in
this behalf shall, after making such enquiry as he considers necessary, either enrol the
applicant as a goods andesvices tax practitionerand issue a certificate to that effect in
FORM GST PCT -02 or reject his application where it is found that the applicant is not
qualified to be enrolled as a goods and services tax practitioner.

(3)  The enrolment made under suule (2) shall be valid until it is cancelled:

Provided that no person enrolled as a goods and services tax practitioner shall be
eligible to remain enrolled unless he passes such examination conducted at such periods
and by such authority as may be notifiedypothe Commissioner on the recommendations
of the Council:

Provided further that no person towhom the provisions of clause (pof subrule
(1) apply shall be eligible to remain enrolled unless he pas#ies said examination within
a period of [thirty month s]***from the appointed date.

4) If any goods and services tax practitioneris found guilty of misconduct in
connection with any proceedings under the Act, the authorised officer may, after giving
him a notice to show cause iFORM GST PCT -03 for such miscanductand after giving
him a reasonable opportunity of being heard, by order iRORM GST PCT -04 direct
that he shall henceforth be disqualified under section 48 to function as a goods and
services tax practitioner.

(5)  Any person against whom an order under suhule (4) is made may, within thirty
days from the date of issue of such order, appeal to the Commissioner against such order.

(6) Any registered person may, at his option, authorise a goods and services tax
practitioneron the common portal in FORM GST PCT -05 or, at any time, withdraw
such authorisation inFORM GST PCT -05 and the goods and services tax practitioners
authorised shall be allowed to undertake such tasks as indicated in the said authorisation
during the period of authorisation.

(7) Where a statement required to be furnished by a registered person has been
furnished by the goods and services tax practitioner authorised by him, a confirmation
shall be sought from the registered person over email or SM&dahe statement furnished

Ysyubstituted for the word fe-Clydh29022019welhBED vi de
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by the goods and services tax practitioner shall be made available to tbgistered person
on the common portal:

Provided that where the registered person failto respond to the request for
confirmation till the last date of furnishing of such statement, it shall be deemed that he
has confirmed the statement furnished by the goods and services tax practitioner.

[(8) A goods and services tax practitioner can undertake any or all of the follmg
activities on behalf of a registered person, if so authorised by hint to

(a) furnish the details of outward and inward supplies;

(b) furnish monthly, quarterly, annual or final return;

(c) make deposit for credit into the electronic cash ledger;

(d) file a claim for refund,;

(e) file an application for amendment or cancellation of registration;

() furnish information for generation of eway bill;

(g) furnish details of challan inFORM GST ITC -04;

(h) file an application for amendment or cancellation of enrolment under rule 58;
and

(i) file an intimation to pay tax under the composition scheme or withdraw from
the said scheme:

Provided that where any application relating to a claim for refund or an
application for amendment or cancellation of registration or where an intimation to pay
tax under composition scheme or to withdraw from such scheme has been submitted by
the goods and services tax practitioner authorised by the registered person, a confirmation
shall be sought from the registered person and the application submitted by thedsai
practitioner shall be made available to the registered person on the common portal and
such application shall not be further proceeded with until the registered person gives his
consent to the same'{°

(9)  Any registered person opting to furnish his returthrough a goods and services tax
practitioner shall

(@) give his consent inFORM GST PCT -05 to any goods and services tax
practitionerto prepare and furnish his return; and

% Substituted vide Notf no. 03/2040®T dt. 29.01.2019 wef 01.02.2019 fc
practitioner can undertake any or all of the following activities on behalf of a registered person, if so authorised

by him to

€) furnish the etails of outward and inward supplies;

(b) furnish monthly, quarterly, annual or final return;

(c) make deposit for credit into the electronic cash ledger;

(d) file a claim for refund; and

(e) file an application for amendment or cancellation of registnat

Provided that where any application relating to a claim for refund or an application for amendment or
cancellation of registration has been submitted by the goods and services tax practitioner authorised by the
registered person, a confirmation shHal sought from the registered person and the application submitted by the
said practitioner shall be made available to the registered person on the common portal and such application shall
not be proceeded with further until the registered person giveshis s ent t o the same. 0
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(b) before confirming submission of any statement prepared by the goods and
senices tax practitioner, ensure that the facts mentioned in the return are true and
correct.

(10) The goods and services tax practitionershall
(@) prepare the statements with due diligence; and

(b) affix his digital signature on the statements prepared by him or
electronically verify using his credentials.

(11) A goods and services tax practitioner enrolled in any other State or Union territory
shall be treated as enrolled in the State or Union territorfipr the purposes specified in
sub-rule (8).

[83A. Examination of Goods and Services Tax Practitioners.-(1) Every person referred

to in clause (b) of subrule (1) of rule 83 and who is enrolled as a goods and services tax
practitioner under subrule (2) of the said rule, shall pass an examination as per suble

(3) of the said rule.

(2) The National Academy of Customs, Indirect Taxes and Narcotics (hereinafter referred
to as ONACINOG6G) shall conduct the examinati on

(3) Frequency of examination.-The examination shall be conducted twice in a year as
per the schedule of the examination published by NACIN every year on the official
websites of the Board, NACIN, common portal, GST Council Secretariat and in the
leading English and regional newspapers

(4) Registration for the examination and payment of fee.-(i)A person who is required to
pass the examination shall register online on a website specifiedMCIN .

(i) A person who registers for the examination shall pay examination fee as specified by
NACIN , and the amount for the same and the manner of its payment shall be specified
by NACIN on the official websites of the Board, NACIN and common portal.

(5) Examination centers.-The examination shall be held across India at the designated
centers. The candiate shall be given an option to choose from the list of centers as
provided by NACINat the time of registration.

(6) Period for passing the examination and number of attempts allowed-[(i) Every
person referred to in clause (b) of sufole (1) of rule 83and who is enrolled as a goods
and services tax practitioner under sufule (2) of the said rule is required to pass the
examination within the period as specified in the second proviso of suble (3) of the said
rule.]**

B'Ssubstituted for “*(i) A person enrol | eduleg2dofrmle goods ¢

83 is required to pass the examination within two years of enrolment:
Provided that if a person is enrolled as a geathd services tax practitioner before 1st of July 2018, he shall get
one more year to pass the examination:
Provided further that for a goods and services tax practitioner to whom the provisions of clause (byrofesub
(2) of rule 83 apply, the perioa tpass the examination will be as specified in the second proviso eltil3)
of said rule.” ACTdtE9.102019f no. 49/ 2019
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(i) A person required to pass the examination may avail of any number of attempts but
these attempts shall be within the period as specified in clause (i).

(i) A person shall register and pay the requisite fee every time he intends to appear at the
examinaton.

(iv) In case thegoods and services taypractitioner having applied for appearing in the
examination is prevented from availing one or more attempts due to unforeseen
circumstances such as critical illness, accident or natural calamity, he may makequest

in writing to the jurisdictional Commissioner for granting him one additional attempt to
pass the examination, within thirty days of conduct of the said examination.
NACIN mayconsider such requests on merits based on recommendations of the
jurisdictional Commissioner.

(7) Nature of examination. -The examination shall be a Computer Based Test. It shall
have one question paper consisting of Multiple Choice Questions. The pattern and
syllabus are specified in Annexurd.

(8) Qualifying marks .- A person shall be required to secure fifty per cent. of the total
marks.

(9) Guidelines for the candidates.- (i) NACIN shall issue examination guidelines
covering issues such as procedure of registration, payment of fee, nature of identity
documents, provision of admit card, manner of reporting at the examination center,
prohibition on possession of certain item in the examination center, procedure of
making representation and the manner of its disposal.

(i) Any person who is or has been found to be indulging in unfair means or practices shall
be dealt in accordance with the provisions of suinle (10). An illustrative list of use of
unfair means or practices by a person is as under:

(a) obtaining support for his candidature by any means;

(b) impersonating;

(c) submitting fabricated documents;

(d) resorting to any unfair means or practices in connection with the examinati or in
connection with the result of the examination;

(e) found in possession of any paper, book, note or any other material, the use of which
is not permitted in the examination center;

() communicating with others or exchanging calculators, chits, paperscet(on which
something is written);

(g) misbehaving in the examination center in any manner;

(h) tampering with the hardware and/or software deployed; and

() attempting to commit or, as the case may be, to abet in the commission of all or any
of the acts specifiedn the foregoing clauses.
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(10) Disqualification of person using unfair means or practice.- If any person is or has
been found to be indulging in use of unfair means or practices, NACIN may, after
considering his representation, if any, declare him disquid for the examination.

(11) Declaration of result. -NACIN shall declare the results within one month of the
conduct of examination on the official websites of the Board, NACIN, GST Council
Secretariat, common portal and State Tax Department of the pextive States or Union
territories, if any. The results shall also be communicated to the applicants bymail

and/or by post.

(12) Handling representations.-A person not satisfied with his result may represent in
writing, clearly specifying the reasonstherein to NACIN or the jurisdictional
Commissioner as per the procedure established WACIN on the official websites of the
Board, NACIN and common portal.

(13) Power to relax.- Where the Board or State Tax Commissioner is of the opinion that
it is necessary or expedient to do so, it may, on the recommendations of the Council,
relax any of the provisions of this rule with respect to any class or category of persons.

Explanation:-For the purposes of this sulule, the expressiong

@ojurisdictional Commi ssioner 6 means the Co
place declared as address in the application for enrolment as the GST Practitioner in
FORM GST PCT -1. It shall refer to the Commissioner of Central Tax if the
enrolling authority in FORM GST PCT -1 has been selected as Centre, or the
Commissioner of State Tax if the enrolling authority iFORM GST PCT -1 has been
selected as State;

(b) NACINmeansas notified by notification No. 24/2018-Central Tax, dated 28.05.2018.

Annexure-A

[See subrule 7]
Pattern and Syllabus of the Examination

PAPER: GST Law & Procedures:

Time allowed: 2 hours and 30 minutes
Number of Multiple Choice Questions: 100

Language of Questions: English andHindi
Maximum marks: 200

Qualifying marks: 100

No negative marking

Syllabus:

1 | The Central Goods and Services Tax Act, 2017
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2 | The Integrated Goods and Services Tax Act, 2017

3 | All The State Goods and Services Tax Acts, 2017

4 | The Union territory Goods and Services Tax Act, 2017

5| The Goods and Services Tax (Compensation to States) Act, 2017

6 | The Central Goods and Services Tax Rules, 2017

7 | The Integrated Goods and Services Tax Rules, 2017

8 | All The State Goods and Services Tax Rules, 2017

9 | Notifications, Circulars and orders issued from time to time under the said Acts ar
Rules.

]132

[83B. Surrender of enrolment of goods and services tax practitioner.

(1) A goods and services tax practitioner seeking to surrender his enrolment shall
electronically submit an application FORM GST PCT-06, at the common portal, either
directly or through a facilitation centre notified by the Commissioner.

(2)  The Commissioer, or an officer authorised by him, may after causing such enquiry as
deemed fit and by order FORM GST PCT-07, cancel the enrolment of such practitioher.

133

84.  Conditions for purposes of appearance-(1)No person shall be eligile to attend
before any authority as a goods and services tax practitioner in connection with any
proceedings under the Act on behalf of any registered or negistered person unless he
has been enrolled under rule 83.

(2) A goods and services tax practiner attending on behalf of a registered or an un
registered person in any proceedings under the Act before any authority shall produce
before such authority, if required, a copy of the authorisation given by such person in
FORM GST PCT -05.

CHAPTER IX

PAYMENT OF TAX
85. Electronic Liability Register .-(1) The electronic liability register specified under sub
section (7) of section 49 shall be maintained IRORM GST PMT -01 for each person
liable to pay tax, interest, penalty, late fee or anytleer amounton thecommon portal and
all amounts payable by him shall be debited to the saidregister.

(2)  The electronic liability register of the person shall be debited-by

13nsertedvide Notf no. 60/2018 CT dt. 30.10.2018
13nserted videNotf no.33/2019CT dt. 18.07.2019ith effect fran a date to be notified later
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(@ the amount payable towards tax, interest, late fee or any other amount
payable as per the return furnishedby the said person;

(b) the amount of tax, interest, penalty or any other amount payable as
determined by a proper officer in pursuance of any proceedmgnder the Act or
as ascertained by the said person;

(c) the amount of tax and interest payable as a result of mismatch under
section 42 or section 43 or section 50; or

(d) any amount of interest that may accrue from time to time.

(3)  Subject to the povisions of section 49[section 49A and section 49B}*, payment

of every liability by a registered person as per his return shall be made by debiting the
electronic credit ledger maintained as per rule 86 or the electronic cash ledger maintained
as per rué 87 and the electronic liability register shall be credited accordingly.

(4)  The amount deducted under section 51, or the amount collected under section 52,
or the amount payable on reverse charge basis, or the amount payable under sectign 10
any amount payable towards interest, penalty, feeor any other amount under the Act shall
be paid by debiting the electronic cash ledger maintained as per rule 87 and the electronic
liability register shall be credited accordingly.

(5) Any amount of demand debitedin the electronic liability register shall stand
reduced to the extent of relief given by the appellate authority or Appellate Tribunal or
court and the electronic tax liability register shall be credited accordingly.

(6) The amount of penalty imposed ofliable to be imposed shall stand reduced partly
or fully, as the case may be, if the taxable person makes the payment of tax, interest and
penalty specified in the show cause notice or demand order and the electronic liability
register shall be credited aordingly.

(7) A registered person shall, upon noticing any discrepancy in his electronic liability
ledger, communicate the same to the officer exercising jurisdiction in the matter, through
the common portal in FORM GST PMT -04.

86.  Electronic Credit Ledger.-(1) The electronic credit ledger shall be maintained in
FORM GST PMT -02 for each registered person eligible for input tax credit under the
Acton the common portal and every claim of input tax credit under the Act shall be
credited to the saidledger.

(2) The electronic credit ledger shall be debited to the extent of discharge of any
liability in accordance with the provisions of section 4§or section 49A or section 49B7>.

134 |nserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
13%|nserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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(3)  Where a registered person has claimed refund of aoputilized amount from the
electronic credit ledger in accordance with the provisions of section 54, the amount to the
extent of the claim shall be debited in the said ledger.

4) If the refund so filed is rejected, either fully or partly, the amount deteid under
subrule (3), to the extent of rejection, shall be reredited to the electronic credit ledger by
the proper officer by an order made iFORM GST PMT -03.

[(4A) Where a registered person has claimed refund of any amount paid as tax wrongly
paid or paid in excess for which debit has been made from the electronic credit ledger, the
said amount, if found admissible, shall be reredited to the electronic credit ledger by the
proper officer by an order made iFORM GST PMT -03.]*%

(5) Save as provided in th@rovisions of this Chapter, no entry shall be made directly in
the electronic credit ledger under any circumstance.

(6) A registered person shall, upon noticing any discrepancy in his electronic credit
ledger, communicate the ame to the officer exercising jurisdiction in the matter, through
the common portal in FORM GST PMT -04.

Explanatiord For the purposes of this rule, it is hereby clarified that a refund shall be
deemed to be rejected, if the appeal is finally rejected or if the claimant gives an
undertaking to the proper officer that he shall not file an appeal.

[86A. Conditions of use of amount available in electronic credit ledger.-

(1) The Commissioner or an officerauthorised by him in this behalf not below the
rank of an Assistant Commissioner, hang reasons to believe that credit of input tax
available in the electronic credit ledger has been fraudulently availed or is ineligible in as

much as

a) the credit of input tax has been availed on the strength of tax invoices or debit
notes or any other documet prescribed under rule 36

I. issued by a registered person who has been found rexstent or not to be
conducting any business from any place for which registration has been obtained,;

or

ii. without receipt of goods or services or both; or

139 nserted vide Notf nal6/2020-CT dt. 23.03.2020
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b) the credit of input tax has been availed on the strength of tax invoices or debit
notes or any other document prescribed under rule 36 in respect of any supply,
the tax charged in respect of which has not been paid to the Government; or

c) the registered peson availing the credit of input tax has been found neexistent
or not to be conducting any business from any place for which registration has
been obtained; or

d) the registered person availing any credit of input tax is not in possession of a tax

invoice or debit note or any other document prescribed under rule 36,

may, for reasons to be recorded in writing, not allow debit of an amount equivalent to
such credit in electronic credit ledger for discharge of any liability under section 49 or for
claim of any refund of any unutilised amount.

(2)The Commissioner, or the officer authorised by him under sutule (1) may, upon
being satisfied that conditions for disallowing debit of electronic credit ledger as above, no
longer exist, allow such debit.

(3) Such regriction shall cease to have effect after the expiry of a period of one year from

the date of impo$¥ng such restriction. ¢

87.  Electronic Cash Ledger.-(1) The electronic cash ledger under stdection (1) of
section 49 shall be maintained iFORM GST PMT -05 for each person, liable to pay tax,
interest, penalty, late fee or any other amau, on the common portal for crediting the
amount deposited and debitinghe payment therefrom towards tax, interest, penalty, fee
or any other amount.

(2)Any person, or a person on his behalf, shall generate a challanF®@RM GST PMT -
06 on the common portal and enter the details of the amount to be deposited by him
towardstax, interest, pemlty, fees or any other amount:

[Provided that the challan inFORM GST PMT -06 generated at the common portal shall
be valid for a period of fifteen days.

(3) The deposit under sulbule (2) shall be made through any of the following modes,
namely:-

¥nserted vide Notf no75/2019—CT d£6.12.2019

3{nserted vide Notf no. 22/2017CT dt 17.08.2017

139 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
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(1) Internet Banking through authorised banks;

(i) Credit card or Debit card through the authorised bank;

(i)  National Electronic Fund Transfer or Real Time Gross Settlement from
any bank; or

(iv)  Over the Counter payment through authorised banks for deposits up to ten
thousand rupees per challan per tax periodylzash, cheque or demand draft:

Provided that the restriction for deposit up to ten thousand rupees per
challan in case of an Over the Counter payment shall not apply to deposit to be
made byd
(@) Government Departments or any other deposit to be made by gens as
may be notified by the Commissioner in this behalf;

(b) Proper officer or any other officer authorised to recover outstanding dues
from any person, whether registered or not, including recovery made through
attachment or sale of movable or immovable pperties;

(c) Proper officer or any other officer authorised for the amounts collected by
way of cash, cheque ordemand draft during any investigation or enforcement
activity or any ad hodeposit:

[Provided further that a person supplying online information ad database access
or retrieval services from a place outside India to a ndaxable online recipient
referred to in section 14 of the Integrated Goods and Services Tax Act, 2017 (13 of
2017) may also make the deposit under suible (2) through internatioral money
transfer through Society for Worldwide Interbank Financial Telecommunication
payment network, from the date to be notified by the Board:f

Explanationd For the purpose of this subrule, it is hereby clarified that for making
payment of any amount indicated in the challan, the commission, if any, payable in
respect of such payment shall be borne by the person making such payment.

(4)  Any payment required to be made by person who is not registered under the Act,
shall be made on the basis of a temporary identification number generated through the
common portal.

(5)  Where the payment is made by way of National Electronic Fund Transfer or Real
Time Gross Settlementmoddrom any bank, the mandate form shall be generated along
with the challan on thecommon portaland the same shall be submitted to the bank from
where the payment is to be made:

Provided that the mandate form shall be valid for a period of fifteen days frothe
date of generation of challan.

“9nserted vide Notf no. 22/2017CT dt 17.08.2017
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(6) On successful credit of the amount to the concerned government account
maintained in the authorised bank, a Challan Identification Number shall be generated by
the collectingbank and the same shall be indicated in the challan.

(7) On receipt oftheChallan Identification Number from the collectingbank, the said
amount shall be credited to the electronic cash ledger of the person on whose behalf the
deposit has been made and ¢hcommon portal shall make available a receipt to this
effect.

(8) Where the bank account of the person concerned, or the person making the deposit
on his behalf, is debited but no Challan Identification Number is generated or generated
but not communicated to the common portal, the said person may represent
electronically in FORM GST PMT -07 through the common portal to the bank or
electronic gateway through which the deposit was initiated.

(9)  Any amount deducted under section 51 or collected under section 52 and claimed
[I-FORM-GSTR-02]"'hy the registered taxable person from whom the said amount was
deducted or, as the case may be, collected shall be credited to his electronic cash lgdger

accordance-with-the provisions-of rul@7]'*.

(10) Where a person has claimed refund of any amount from the electronic cash ledger,
the said amount shall be debited to the electronic cash ledger.

(11) If the refund so claimed is rejected, either fullyrgpartly, the amount debited under
subrule (10), to the extent of rejection, shall be credited to the electronic cash ledger by
the proper officer by an order made iFfORM GST PMT -03.

(12) A registered person shall, upon noticing any discrepancy in his electronic cash
ledger, communicate the same to the officer exercising jurisdiction in the matter, through
the common portal in FORM GST PMT -04.

Explanatiori.-The refund shall be deemetb be rejected if the appeal is finally rejected.

Explanation2.0 For the purposes of this rule, it is hereby clarified that a refund shall be
deemed to be rejected, if the appeal is finally rejected or if the claimant gives an
undertaking to the proper officer that he shall not file an appeal.

[(13) A registered person may, on the comam portal, transfer any amount of tax,
interest, penalty, fee or any other amount available in the electronic cash ledger under the
Act to the electronic cash ledger for integrated tax, central tax, State tax or Union
territory tax or cess inFORM GST PMT -09.]**®

141 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019

142 Omittedvide Notf no. 31/2019 CT dt.28.06.2019

143 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019vef a date to be notified later
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88. Identification number for each transaction.-(1) A unique identification number
shall be generated at theommon portal for each debit or credit to the electronic cash or
credit ledger, as the case may be.

(2)  The unique identification number relating to discharge of any liability shall be
indicated in the corresponding entry in the electronic liability register.

(3) A unique identification number shall be generated at theommon portal for each
credit in the electronic liability register for reasons other than those covered under sub
rule (2).

[88A. Order of utilization of input tax credit. - Input tax credit on account of integrated
tax shall first be utilisedtowards payment of integrated tax, and the amount remaining, if
any, may be utilised towards the payment of central tax and State tax or Union territory
tax, as the case may be, in any order:

Provided that the input tax credit on account of central taxState tax or Union
territory tax shall be utilised towards payment of integrated tax, central tax, State tax or
Union territory tax, as the case may be, only after the input tax credit available on
account of integrated tax has first been utilised fully*

“nserted vide Notf No. 16/201GT dt. 29.03.2019
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CHAPTER X
REFUND

89. Application for refund of tax, interest, penalty, fees or any other amount .-
(1)Any person, except the persons coverednder notification issued under section
55,claiming refund of any tax, interest, penalty, fees or any other amount paid by him,
other than refund of integrated tax paid on goods exported out of Indiamay file an
application electronically in FORM GST RFD -01through the common portal, either
directly or through a Facilitation Centre notified by the Commissioner:

Provided that any claim for refund relating to balance in the electronic cash ledger
in accordance with the provisions of sulsection (6) of sectio9 may be made through
the return furnished for the relevant tax period iFfORM GSTR -3 or FORM GSTR -4 or
FORM GSTR -7,as the case may be:

Provided further that in respect of supplies to a Special Economic Zone unit or a
Special Economic Zone developer, the application for refund shall be filed by the

(a) supplier of goods after such goods have been admitted in full in the Special
Economic Zone for authorisedoperations, as endorsed by the specified officer
of the Zone;

(b) supplier of services along with such evidence regardingceipt of services for
authorised operations as endorsed by the specified officer of the Zone:

[Provided also that in respect of suppliesegarded as deemed exports, the
application may be filed by,

(a) the recipient of deemed export supplies; or

(b) the supplier of deemed export supplies in cases where the recipient does not
avail of input tax credit on such supplies and furnishes an uadaking to the effect
that the supplier may claim the refundf®

Provided also that refund of any amount, after adjusting the tax payable by the
applicant out of the advance tax deposited by him under section 27 at the time of
registration, shall be claimedn the last return required to be furnished by him.

(2)  The application under sukrule (1) shall be accompanied by any of the following
documentary evidencesin Annexure 1 in FORM GST RFD-01, as applicable, to
establish that a refund is due to the apphnt, namely:-

(@ the reference number of the order and a copy of the order passed by the
proper officer or an appellate authority or Appellate Tribunal or court resulting in
such refund or reference number of the payment of the amount specified in sub
sedion (6) of section 107 and susection (8) of section 112 claimed as refund;

195 Substituted vide Notf no. 47/2042T dt . 1 8 .Ptofide@ dst that ih @spectof supplies regaeded
deemed exports, the application shall be filed by the recipient of deemed export supplies
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(b) a statement containing the number and date of shipping bills or bills of
export and the number andthe date of the relevant export invoices, in a case
where the refund is oraccount of export of goods;

(c) a statement containing the number and date of invoices and the relevant
Bank Realisation Certificates or Foreign Inward Remittance Certificates, as the
case may be, in a case where the refund is on accounthd export of srvices;

(d) a statement containing the number and date of invoices as provided in rule
46 along with the evidence regardinghe endorsement specified in thesecond
proviso to subrule (1) in the case ofthe supply of goods made to a Special
Economic Zoneunit or a Special Economic Zone developer;

(e) a statement containing the number and date of invoices, the evidence
regardingthe endorsement specified in thsecondproviso to subrule (1) and the
details of payment, along withthe proof thereof, made bythe recipient to the
supplier for authorised operations as defined under the Special Economic Zone
Act, 2005, in a case where the refund is on account of supply of services made to a
Special Economic Zone unit or a Special Economic Zone developer;

[(H a declaration to the effect that tax has not been collected from the Special
Economic Zone unit or the Special Economic Zone developer, in a case where the
refund is on account of supply of goods or services or both made to a Special
Economic Zone unit or a $ecial Economic Zone developer:{®

(9) a statement containing the number and date of invoices along with such
other evidence as may be notified in this behalf, in a case where the refund is on
account of deemed exports;

(h)  a statement containing the number andhe date of the invoices received
and issued during a tax period in a case where the claim pertains to refund of any
unutili sed input tax credit under suksection (3) of section 54 where the credit has
accumulated on @&count of the rate of tax onthe inputs being higher than the rate
of tax on output supplies, other than nitated or fully exempt supplies;

(1) the reference number of the final assessment order and a copy of the said
order in a case where the refund aeson account othefinalisation of provisional
assessment;

() a statement showing the details of transactions considered as irfiiate
supply but which is subsequently held to be intetate supply;

(K) a statement showing the details of the amount of claim on account of
excess payment of tax;

4% Substituted vide Notf no. 03/200®T dt. 29.01.2019 wef 01.02.2019 for
Special Economic Zone unit or the Special Econadune developer has not availed the input tax credit of the

tax paid by the supplier of goods or services or both, in a case where the refund is on account of supply of goods
or services made to a Special Economic Zone unit or a Special Economic Zome glevel 0
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() a declaration to the effect that the incidence of tax, interest or any other
amount claimed as refund has not been passed on to any other person, in a case
where the amount of refund claimed does not exceed two lakh rupees:

Provided that a declaration is not required to be furnished in respecttbke
cases covered under clause (a) or clause (b) or clause(@lause(d) or clause (f)
of sub-section (8) of sectin 54;

(m) a Certificate in Annexure 2 of FORM GST RFD -01 issued by a chartered
accountant or a cost accountant to the effect that the incidence of tax, interest or
any other amount claimed as refund has not been passed on to any other person,
in a case where the amount of refund claimed exceeds two lakh rupees:

Provided that a certificate is not required to be furnished in respect of cases
covered under clause (a) or clause (b) or clause dcxlause(d) or clause (flof sub
section (8) of section 54;

Explanatiord For the purposes of this rule

(1) in case of refinds referred to in clause (c) of sufection (8) of section 54,
t he expression oOinvoicebd means i nNvoi
contained in section 31,
(i) where the amount of tax has been recovered from the recipient, it shall be
deemed that the incidene of tax has been passed on to the ultimate
consumer.
(3)  Where the application relates to refund of input tax credit, the electronic credit
ledger shall be debited by the applicably an amount equal to the refund so claimed.

[(4) In the case of zergated supply of goods or services or both without payment of tax
under bond or letter of undertaking in accordance with the provisions of sigection (3) of
section 16 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), refund of
input tax credit shall be granted as per the following formulé

Refund Amount = (Turnover of zerorated supply of goods + Turnover of zero
rated supply of services) x Net ITC +Adjusted Total Turnover

Where, -
(A) "Refund amount” means the maximum refund that is admisBle;

(B) "Net ITC" means input tax credit availed on inputs and input services during
the relevant period other than the input tax credit availed for which refund is
claimed under subrules (4A) or (4B) or both;

[( C) O Tur n oratedsupmyfof gnoels” means the value of zerated supply

of goods made during the relevant period without payment of tax under bond or
letter of undertaking or the value which is 1.5 times the value of like goods
domestically suppied by the same or, similarly placed, supplier, as declared by the
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supplier, whichever is less, other than the turnover of supplies in respect of which
refund is claimed under gb-rules (4A) or (4B) or both}**’

(D) "Turnover of zero-rated supply of services means the value of zeroated
supply of services made without payment of tax under bond or letter of
undertaking, calculated in the following manner, namely:

Zero-rated supply of services is the aggregate of the payments received during the
relevant period for zerorated supply of services and zenated supply of services
where supply has been completed for which payment had been received in
advance in any period prior to the relevant period reduced by advances received
for zerorated supply of servies for which the supply of services has not been
completed during the relevant period;

[(E) OAdjusted Total Turnoveré means t he s

(@) the turnover in a State or a Union territory, as defined under
clause (112) of section 2, excludinthe turnover of services; and

(b)  the turnover of zererated supply of services determined in terms of
clause (D) above and noszero-rated supply of services,

excluding-

(1) the value of exempt supplies other than zemated supplies; and

(i) the turnover of suppliesin respect of which refund is claimed
under subrule (4A) or subrule (4B) or both, if any,

during the r¥%levant period. 9]

(F) ORelevant periodo6 means the period fo

[(4A) In the case of supplies received on which treupplier has availed the benefit of the
Government of India, Ministry of Finance, notification No. 48/2017-Central Tax dated
the 18" October, 2017 published in the Gazette of Indi&xtraordinary, Part Il, Section 3,
Subsection (i), videnumber G.S.R 136 (E) dated the 18 October, 2017, refund of input
tax credit, availed in respect of other inputs or input services used in making zeated
supply of goods or services or both, shall be granted.

[(4B) Wherethe person claiming refund of unutilised input tax credit on account of zero
rated supplies without payment of tax ha8

(a) received supplies on which the supplier has availed the benefit of the Government of
India, Ministry of Finance, notification No. 40/2017-Central Tax (Rate), dated the
23 October, 2017, published in the Gazette of India, Extraordinary, Part Il, Section

“sybstituted vide Notf nd.6/2020-CT dt2 3 . 0 3 . 2(0@)2Turndver of zefirated supply of goods" means

the value of zerwated supply of goods made during the relevant period without payment of tax under bond or

letter of undertaking, other thalne turnover of supplies in respect of which refund is claimed undenutes

(4A) or (4B) or bothp

“8Substituted vide Notf no. 39/2048T dt. 04.09.2018 for:

A(E) "Adjusted Total turnover" means tulderclauser(li®)ver i n
of section 2, excluding

(a) the value of exempt supplies other than zated supplies and

(b) the turnover of supplies in respect of which refund is claimed undeukg(4A) or (4B) or both, if any,

during the relevant period;
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3, Subsection (i), vide number G.S.R 1320 (E), dated the ?3October, 2017 or
notification No. 41/2017-Integrated Tax (Rate), déed the 23' October, 2017,
published in the Gazette of India, Extraordinary, Part I, Section 3, Subection (i),
vide number G.S.R 1321(E), dated the 230ctober, 2017; or

(b) availed the benefit of notification No. 78/2017ZCustoms, dated the 13 October, 2017,
published in the Gazette of India, Extraordinary, Part I, Section 3, Subection (i),
vide number G.S.R 1272(E), dated the 130ctober, 2017 or notification No. 79/2017
Customs, dated the 18 October, 2017, published in the Gazette of India,
Extraordinary, Part Il, Section 3, Subksection (i), vide number G.S.R 1299(E), dated
the 13" October, 2017,

the refund of input tax credit, availed in respect of inputs received under the said

notifications for export of goods and the input tax credit avaitéin respect of other inputs

or input services to the extent used in making such export of goods, shall be

granted]149]15°]151

1“9Substituted vide Notf no. 54/2048T dt . 0 9 . (4B) In th® ch offsuppliesfieceived on which the

supplier has availed the benefit of the Government of India, Ministry of Finance, notification No. 40/2017
Central Tax (Rate) dated the™®®ctober, 2017 published in the Gazette of Indiatraordinary, Part Il, Section

3, Subsection (i), vide number G.S.R 1320 (E) dated the™2@ctober, 2017 or notification No. 41/2017

Integrated Tax (Rate) dated the™@ctober, 2017 published in the Gaeettf India, Extraordinary, Part II,

Section 3, Sutsection (i)yide number G.S.R 1321(E) dated thé“@3ctober, 2017 or notification No. 78/2017

Customs dated the $30ctober, 2017 published in the Gazette of Indfigtraordinary, Part Il, Section 3, Sub

section (i)yide number G.S.R 1272(E) dated the"i3ctober, 2017 or notification No. 79/20CUstoms dated

the 13" October, 2017 published in the Gazette of Indiatraordinary, Part Il, Section 3, Sslection (i)vide

number G.S.R 1299(E) dated th&"IOctober, 2017, or all of them, refund of input tax credit, availed in respect

of inputs received under the said notifications for export of goods and the input tax credit availed in respect of
other inputs or input services to the extent used in makingsu e x port of goods, shall be
%0 Substituted vide Notf no. 03/204€ T dt . 23.01.2018 w.e.f 23.10.201. Til
supplies received on which the supplier has availed the benefit of notification No. 4&/@6t @l Taxdated 18

October, 2017, refund of input tax credit, availed in respect of other inputs or input services used in making zero
rated supply of goods or services or both, shall be granted.

(4B) In the case of supplies received on which the supplier hdlechtlae benefit of notification No. 40/2017

Central Tax (Rate) dated 30ctober, 2017 or notification No. 41/201megrated Tax (Rate) dated '23

October, 2017, or both, refund of input tax credit, availed in respect of inputs received under the said
notifications for export of goods and the input tax credit availed in respect of other inputs or input services to the
extent used in making such export of goods, shall be

151 substituted wef 23.10.2017 vide Notf no. 75/2@IT dt 29.12.2017 foi (4) In the case of zeramted supply

of goods or services or both without payment of tax under bond or letter of undertaking in accordance with the
provisions of suksection (3) of section 16 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017)
refund of input tax credit shall be granted as per the following formula

Refund Amount = (Turnover of zemated supply of goods + Turnover of zermted supply of services) x Net
ITC +Adjusted Total Turnover

Where;
(A) "Refund amount" means tmeaximum refund that is admissible;
(B) "Net ITC" means input tax credit availed on inputs and input services during the relevant period;

(C) "Turnover of zereated supply of goods" means the value of zated supply of goods made
during the relevant pird without payment of tax under bond or letter of undertaking;
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[(5) In the case of refund on account of inverted duty structureefund of input tax
credit shall be granted as per the followinfprmula:-

Maximum Refund Amount = {(Turnover of inverted rated supply of goodsnd
serviced x Net ITC+ Adjusted Total Turnover} - tax payable on such inverted rated
supply of goodsand services.

Explanationfor the purposesof this sub-rule, the expressions

(a) ONet ITC 6 shall meaninput tax credit availed on inputs during the relevantperiod
other than the input tax credit availed for which refund is claimed under sub-rules
(4A) or (4B) or both; and

[ Adjusted Total t u r n oanceorrée | e\vea ri shall bave the same meaning as
assignedo them in sub-rule (4).]**3**

90. Acknowledgement.- (1) Where the application relates to a claim for refund from
the electronic cash ledger, an acknowledgement FORM GST RFD -02 shall be made
available to the applicant through theeommon portal electronically, clearly indicating the
date of filing of the claim for refund and the time period specified in stdection (7) of
section 54 shall be counted from such date of filing.

(2)  The application for refund, other than claim for refund from electronic cash ledger,
shall be forwarded to the proper officer who shall, within a period of fifteen days of filing
of the said application, scrutinize the application for its completeness andhere the

(D) "Turnover of zererated supply of services" means the value of zated supply of services made
without payment of tax under bond or letter of undertaking, calculated in the followingema
namely:

Zerorated supply of services is the aggregate of the payments received during the relevant
period for zererated supply of services and zeeded supply of services where supply has
been completed for which payment had been receivedvianad in any period prior to the
relevant period reduced by advances received forrzteal supply of services for which the
supply of services has not been completed during the relevant period;

(E) "Adjusted Total turnover" means the turnover in a Stat Union territory, as defined under clause
(112) of section 2, excluding the value of exempt supplies other thawatetbsupplies, during the
relevant period;

(F) ARelevant periododo means thé period for which the

1925ybstituted ide Notf no. 74/2018CT dt . 31.12. 2018 for f(b) fAAdjusted To
meaning as assigned toitinsubul e (4) . 0

>3Amendment made effective with effect from 01.07.2017 vide Notf no. 26/@T18t. 13.06.2017

Substituted vidé&Notf n0.21/2018CT dt . 1 8 . 0 4ntHe @akeBof réfund on Adcdunt of inverted duty

structure, refund of input tax credit shall be granted as per the following formula

Maximum Refund Amount = {(Turnover of inverted rated supply of goods) x NetdA@justed Total

Turnover}- tax payable on such inverted rated supply of goods

ExplanatonrrFor t he purposes of this sub rule, the expressi
have the same meanings as assigned to theminsube ( 4) . 0
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application is found to be completein terms of subrule (2), (3) and (4)of rule 89.an
acknowledgement inFORM GST RFD -02 shall be made available to the applicant
through the common portal electronically, clearly indicating the date of filing othe claim
for refund and the time period specified in subection (7) of section 54 shall be counted
from such date of filing.

(3) Where any deficiencies are noticed, the proper officer shall communicate the
deficiencies to the applicant inFORM GST RFD -03 through the common portal
electronically, requiring him to file a fresh refund application after rectification of such
deficiencies.

(4)  Where deficiencies have been communicated iFORM GST RFD -03 under the
State Goods and Service Tax Rule®)17, the same shall also deemed to have been
communicated under ths rule along with the deficiencies communicated under sutule

(3).

91. Grant of provisional refund .-(1) The provisional refund in accordance with the
provisions of subsection (6) of section 54 shall be granted subject to the condition that the
person claiming refund has, during any period of five years immediately preceding the tax
period to which the daim for refund relates, not been prosecuted for any offence under
the Act or under an existing law where the amount of tax evaded exceeds two hundred
and fifty lakh rupees.

(2)  The proper officer, afterscrutiny of the claim and the evidence submittedni
support thereof and on beingrima facigatisfied that the amount claimed as refund under
subrule (1) is due to the applicant in accordance with the provisions of ssbction (6) of
section 54, shall make an order iF-ORM GST RFD -04, sanctioning the amant of
refund due to the said applicant on a provisional basis within a period not exceeding
severdays from the date othe acknowledgement under sulbule (1) or subrule (2) of rule
90:

[Provided that the order issued inFORM GST RFD -04 shall not be required to be
revalidated by the proper officer}*

(3)  The proper officer shall issue a paymerorder]*in FORM GST RFD -05 for the
amount sanctioned under sudule (2) and the same shall be electronically credited to any
of the bank accountsof the applicant mentioned in his registration particulars and as
specified in the application for refund[on the basis of a consolidated payment advice}

[Provided that the payment[order]™in FORM GST RFD -05 shall be required to be
revalidated where the refund has not been disbursed within the same financial year in
which the said paymenforder]*4was issued.}®

% |nserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019
1% Substitutedzide Notf no. 31/2019 CT dt. 28.06.201%vef a date to be notified | at
P8nserted wef 24.09.2019 vide Notf no. 49/26a9 dt. 09.10.2019
157 Substitutedside Notfno. 31/2019 CT dt. 28.06.201®ef a date t o be notified | at e
158 gubstitutedside Notf no. 31/2019 CT dt. 28.06.201%vef a date to be notified | at
139 |nserted vide Notf no. 03/2040T dt. 29.01.2019 wef 01.02.2019
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[(4) The Central Government shall disburse the refund based on the consolidated
payment adviceissued under subsule (3).]*°

92.  Order sanctioning refund.-(1)Where, upon examination of the application, the
proper officer is satisfied that a refund under sedection (5) of section 54 is due and
payable to the applicant, he shiimake an order iInFORM GST RFD -06 sanctioning the
amount of refund to which the applicant is entitled, mentioning therein the amount, if
any, refunded to him on a provisional basis under stdection (6) of section 54, amount
adjusted against any outstandg demand under the Act or under any existing law and the
balance amount refundable:

Provided that in cases where the amount of refund is completely adjusted against
any outstanding demand under the Act or under any existinglaw, an order giving details
of the adjustment shall be issued in Part A (fORM GST RFD -07.

[(LA)Where, upon examination of the application of refund of any amount paid as tax
other than the refund of tax paid on zerowated supplies or deemed export, the proper
officer is satisfied that a refund under subection (5) of section 54 of the Act is duand
payable to the applicant, he shall make an order iRORM RFD -06 sanctioning the
amount of refund to be paid, in cash, proportionate to the amount debited in cash against
the total amount paid for discharging tax liability for the relevant period, medioning
therein the amount adjusted against any outstanding demand under the Act or under any
existing law and the balance amount refundable and for the remaining amount which has
been debited from the electronic credit ledger for making payment of suclx téhe proper
officer shall issueFORM GST PMT -03 re-crediting the said amount as Input Tax Credi

in electronic credit ledgei**

(2)  Where the proper officer or the Commissioner is of the opinion that the amount of
refund is liable to be withheld under tk provisions of suksection (10) or, as the case may
be, subsection (11) of section 54, he shall pass an order in Part BF()RM GST RFD -
07 informing him the reasons for withholding of such refund.

(3)  Where the proper officer issatisfied, for reasons tde recorded in writing,that the
whole or any part of the amount claimed as refund is not admissible or is not payable to
the applicant, he shall issue a notice IRORM GST RFD -08to the applicant, requiring
him to furnish a reply iFORM GST RFD -09 within a period of fifteen days of the
receipt of such notice and after considering the reply, make an order HORM GST
RFD-06 sanctioning the amount of refund in whole or part, or rejecting the said refund
claim and the said order shall be made available to tlaoplicant electronically and the
provisions of subrule (1) shall,mutatis mutandigpply to the extent refund is allowed:

Provided that no application for refund shall be rejected without giving the
applicant an opportunityof being heard.

%9 nhserted web4.09.2019 vide Notf no. 49/204ST dt. 09.10.2019
Y hserted vide Notf nal6/2020-CT dt 23.03.2020
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(4)  Where the proper officer is satisfied that the amount refundable under suble (1)
[or subrule (1A)]**%r subrule (2) is payable to the applicant under sedection (8) of
section 54, he shall make an order iFORM GST RFD -06 and issue a payment
[order]"®in FORM GST RFD-05 for the amount of refund andthesameshall be
electronically credited to any of the bank accounts of the applicant mentioned in his
registration particulars and as specified in the application for tefd [on the basis of a
consolidated payment advicet”*

[Provided that the order issued iInFORM GST RFD -06 shall not be required to be
revalidated by the proper officer:

Provided further that the paymenforder]**in FORM GST RFD -05 shall be required to
be revalidated where the refund has not been disbursed within the same financial year in
which the said paymenforder]**“was issued.}*’

[(4A) The Central Government shall disburse the refund based on the consolidated
payment advice issad under subrule (4).]'*®

(5)  Where the proper officer is satisfied that the amount refundable under sube (1)
[or sub-rule (1A)]**or subrule (2) is not payable to the applicant under sedection (8) of
section 54, he shall make an order iFORM GST RFD-06 and issue[a payment
order]”in FORM GST RFD -05, for the amount of refund to be credited to the
Consumer Welfare Fund.

93. Credit of the amount of rejected refund claim.-(1)Where any deficiencies have
been communicated under durrule (3) of rule 90, the amount debited under sutule (3)
of rule 89 shall be recredited to the electronic credit ledger.

(2) Where any amount claimed as refund is rejected under rule 92, either fully or
partly, the amount debited, to the extent of rejection, shall be-oeedited to the electronic
credit ledger by an order made iFORM GST PMT -03.

Explanationd For the purposesof this rule, a refund shall be deemed to be rejected, if the
appeal is finally rejected or if the claimant gives an undertaking in writing to the proper
officer that he shall not file an appeal.

94.  Order sanctioning interest on delayed refunds-Where any interest is due and
payable to the applicant under section 56, the proper officer shall make an order along
witha[payment order]"in FORM GST RFD -05, specifying therein the amount of refund
which is delayed, the period of delay for which interest is payable and the amount of

*4nserted vide Notf nal6/2020-CT dt 23.03.2020
163 Substituted videide Notf no. 31/2019 CT dt. 28.06.201%wef a date to be notified |1 ;
164 Substitutedside Notf no. 31/2019 CT dt. 28.06.201®ef a date to be notified later
185 Substitutedside Notf no. 31/2019 CT dt. 28.06.20®@e f a date to be notified | at e
166 Substitutedside Notf no. 31/2019 CT dt. 28.06.201®ef adateth e noti fi ed | ater for fia
%7 |nserted vide Notf no. 03/2040T dt. 29.01.2019 wef 01.02.2019
188 |nsertedvide Notf no. 31/2019 CT dt. 28.06.201%ith effect from a date to be notified later
"*Inserted vide Notf nal6/2020-CT dt 23.03.2020
170 sybstitutel vide Notf no. 31/2019 CT dt. 28.06.201%i t h ef fect from a date to be
adviceo
11 sybstitutedside Notf no. 31/2019 CT dt. 28.06.201%ith effect from a date to be notified later for
Aipayment advicebod

Page97 of 160



interest payable, and such amount of interest shall be electronically credited to any of the
bank accounts of the applicant merdned in his registration particulars and as specified in
the application for refund.

95. Refund of tax to certain persons.-(1) Any person eligible to claim refund of tax
paid by him on his inward supplies as per notification issueskection 55 shall apply for
refund in FORM GST RFD -10 once in every quarter, electronically on theommon
portal [or otherwise]'"%, either directly or through a Facilitation Centre notified by the
Commissioner, along with a statement othe mward supplies ofgoods or servicesr both
in FORM GSTR-11.]

(2)  An acknowledgement forthe receipt of the application for refund shall be issued in
FORM GST RFD -02.

(3)  The refund of tax paid by the applicant shall be available if

(@ the inward supplies of goodsor services orboth weneceived from a

registered person against a tax invoidend-the-price-of-the-supply-covered-under a
single-taxinvoice-exceeds-five thousand-rupees—excluding-tax-paidf-ghy,

(b) name and Goods and Services Tax Identification Number or Unique
Identity Number of the applicant is mentionedn the tax invoice; and

(c) such other restrictions or conditions as mayebspecified in the notification
are satisfied.

(4) The provisions of rule 92 shall,mutatis mutandisapply for the sanction and
payment of refund under this rule.

(5)  Where an express provision in a treaty or other international agreement, to which
the President or the Government of India is a party, is inconsistent with the provisions of
this Chapter, such treaty or international agreement shall prevail.

[95A. Refund of taxes to the retail outlets established in departure area of an
international Airport beyond immigration counters making tax free supply to an
outgoing international tourist. -

(1) Retail outlet established in departure area of an intextonal airport, beyond the
immigration counters, supplying indigenous goods to an outgoing international tourist
who is leaving India shall be eligible to claim refund of tax paid by it on inward supply of
such goods.

(2) Retail outlet claiming refund ofthe taxes paid on his inward supplies, shall furnish
the application for refund claim inFORM GST RFD - 10B on a monthly or quarterly

"nserted vide Notf no. 75/20-CT dt 29.12.2017

130mitted vide Notf no. 75/201CT dt 29.12.2017

7Omitted vide Notf no. 75/201ZT dt 29.12.2017. Amendment made effective with effect from 01.07.2017
vide Notf no. 26/201&T dt. 13.06.2017
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basis, as the case may be, through the common portal either directly or through a
Facilitation Centre notified by the Commissioner.

(3) The selfcertified compiled information of invoices issued for the supply made during
the month or the quarter, as the case may be, along with concerned purchase invoice shall
be submitted almg with the refund application.

(4) The refundof tax paid by the said retail outlet shall be available-if

(a) the inward supplies of goods were received by the said retail outlet from a
registered person against a tax invoice;

(b) the said goods were supplied by the said retail outlet to an outgoing interioatl
tourist against foreign exchange without charging any tax;

(c) name and Goods and Services Tax Identification Number of the retail outlet is
mentioned in the tax invoice for the inward supply; and

(d) such other restrictions or conditions, as may be spectieare satisfied.

(5)  The provisions of rule 92 shall, mutatis mutandis, apply for the sanction and
paymen of refund under this rule.

Explanaton.For t he purposes of this rule, the exp
shall mean a person not normally resident in India, who enters India for a stay of not
more than six months for legitimate noAimmigrant purposes.}”

96. Refund of integrated tax paid on goods|[or services]'"®exported out of India.-(1)
The shipping bill filed by [an exporter of goods]’ shall be deemed to be an application
for refund of integrated tax paid on the goods exported out of India and such applicatio
shall be deemed to have been filed only when:

(a) the person in charge of the conveyance carrying the export goods duly fles
departure manifest or]® an export manifest or an export report covering the
number and the date of shipping bills or bills of export; and

(b) the applicant has furnished a valid return iIFORM GSTR -3or FORM GSTR -
3B, as the case may he

(2) The detailsof the [relevant export inwices in respect of export of goods} contained

in FORM GSTR-1 shall be transmitted electronically by the common portal to the
system designated by the Customs and the said system shall electronically transmit to the
common portal, a confirmation that the goods covered by the said invoices have been
exported out of India.

[Provided that where the date for furnishing the details of outward supplies in
FORM GSTR -1 for a tax period has been extended in exercise of the powers conferred
under section 37 of the Act, the supplier shall furnish the information relating to eags

1" |nsertedvide Notf no. 31/2019 CT dt. 2806.2019vef 01.07.2019
Y9 nsertedwef 23.10.201%ide Notf no. 75/201°CT dt. 29.12.2017
"Substitutedatr oe x w.dfi®8 1 MAGM Hvile Notf no. 03/2008T dt. 23.01.2018
"8 nserted vide Notf no. 74/2048T dt. 31.12.2018
"9Substituted for thewor d ¥ ebévant export invoicesod w.-€T dt. 23.10.
23.01.2018
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as specified in Table 6A ofFORM GSTR -1 after the return inFORM GSTR -3B has
been furnished and the same shall be transmitted electronically by the common portal to
the system designated by the Customs:

Provided further that the information in Table6A furnished under the first proviso
shall be autedrafted in FORM GSTR -1 for the said tax period}**°

(3) Upon the receipt of the information regarding the furnishing of a valid return in
FORM GSTR -3or FORM GSTR -3B, as the case may lieom the common portal, [the
system designated by the Customs or the proper officer of Customs, as the case may be,
shall process the claim of refund in respect of export of goofshnd an amount equal to

the integrated tax paid in respect of each shipping bill or bill of exporhall be
electronically credited to the bank account of the applicant mentioned in his registration
particulars and as intimated to the Customs authorities.

(4) The claim for refund shall be withheld where,

(a) a request has been received from the juristional Commissioner of central
tax, State tax or Union territory tax to withhold the payment of refund due to the
person claiming refund in accordance with the provisions of stdgection (10) or
sub-section (11) of section 54; or

(b) the proper officer of Customs determines that the goods were exported in
violation of the provisions of the Customs Act, 1962.

(5) Where refund is withheld in accordance with the provisions of clause (a) of sube
(4), the proper officer of integrated tax at the Customs si@n shall intimate the applicant
and the jurisdictional Commissioner of central tax, State tax or Union territory tax, as the
case may be, and a copy of such intimation shall be transmitted to the common portal.

(6) Upon transmission ofthe intimation under subrule (5), the proper officer of central
tax or State tax or Union territory tax, as the case may be, shall pass an ordePart B of
FORM GST RFD -07.

(7) Where the applicant becomes entitled to refund of the amount withheld under clause
(a) of subrule (4), the concerned jurisdictional officer of central tax, State tax or Union
territory tax, as the case may be, shall proceed to refund the amount after passing an
order in FORM GST RFD -06.

(8) The Central Government may pay refund ofhe integrated tax to the Government of
Bhutan onthe exports to Bhutan for such class of goods as may be notified in this behalf
and where such refund is paid to the Government of Bhutan, the exporter shall not be
paid any refund ofthe integrated tax.

¥ nserted vide Notf no. 51/2017CT dt. 28.10.2017
Blsubstitut ed the systemtdasignatehy the Cudtoms shall process the claim fororefund e .
23.10.2017 videNotf no.03/2018T dt. 23.01.2018
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[[(9) The application for refund of integrated tax paid on the services exported out of
India shall be filed inFORM GST RFD -01 and shall be dealt with in accordance with
the provisions of rule 89'*

[[[(10) The persons claiming refund of integrated tax paid orxports of goods or services
should not have-

(a) received supplies on which the benefit of the Government of India, Ministry of
Finance notification No. 48/2017-Central Tax, dated the 18th October, 2017, published
in the Gazette of India, Extraordinary, Part 1l, Section 3, Subsection (i), vide number
G.S.R 1305 (E), dated the 18th October, 2017 except so far it relates to receipt of capital
goods by such person against Export Promotion Capital Goods Scheme or notification
No. 40/2017-Central Tax (Rate),dated the 23rd October, 2017, published in the Gazette
of India, Extraordinary, Part Il, Section 3, Subsection (i), vide number G.S.R 1320 (E),
dated the 23rd October, 2017 or notification No. 41/201-Integrated Tax (Rate), dated
the 23rd October, 2017, pblished in the Gazette of India, Extraordinary, Part Il, Section

3, Subsection (i), vide number G.S.R 1321 (E), dated the 23rd October, 2017 has been
availed; or

(b) availed the benefit under notification No. 78/2017Customs, dated the 13th October,
2017, published in the Gazette of India, Extraordinary, Part Il, Section 3, Subection (i),
vide number G.S.R 1272(E), dated the 13th October, 2017 or notification No. 79/2017
Customs, dated the 13th October, 2017, published in the Gazette of India, Extramrary,

Part Il, Section 3, Subsection (i), vide number G.S.R 1299 (E), dated the 13th October,
2017 except so far it relates to receipt of capital goods by such person against Export
Promotion Capital Goods Scheme 3%

¥4nsertedwef 23.10.201%ide Notf no. 75/201CT dt. 29.12.2017

183 Substituted vide Notf no. 54/2048T dt. 09.10.2018fori ( 10) The persons cl ai ming r e
paid on exports of goods or servicgsould not have received supplies on which the supplier has availed the
benefit of the Government of India, Ministry of Finance, notification No. 48/ZDdrtral Tax, dated the 18
October, 2017, published in the Gazette of India, Extraordinary, P&edtion 3, Sulsection (i), vide number
G.S.R 1305 (E), dated the W®ctober, 2017 or notification No. 40/20Central Tax (Rate) dated the ®3
October, 2017, published in the Gazette of India, Extraordinary, Part I, Section-8e&idn (i), vide number
G.S.R 1320 (E), dated the 2®ctober, 2017 or notification No. 41/201mtegrated Tax (Rate), dated the23
October, 2017, published indhGazette of India, Extraordinary, Part I, Section 3,-Settion (i), vide number
G.S.R 1321 (E), dated the"2®ctober, 2017 or notification No. 78/20Customs, dated the $®ctober, 2017,
published in the Gazette of India, Extraordinary, Partékt®n 3, Suksection (i), vide number G.S.R 1272(E),
dated the 18 October, 2017 or notification No. 79/20Customs, dated the ¥®ctober, 2017, published in the
Gazette of India, Extraordinary, Part Il, Section 3,-Sebtion (i), vide number G.S.R99 (E) dated the 13
October, 2017.0

184 Substituted w.e.f 23.10.2017 Notf no. 53/2a2d dt . 09.10. 2018 for: A(10) The
integrated tax paid on exports of goods or services should not have

(a) received supplies on which the beneff the Government of India, Ministry of Finance notification No.
48/2017Central Tax, dated the $8ctober, 2017 published in the Gazette of InHietraordinary, Part I,
Section 3, Sutsection (i)yide number G.S.R 1305 (E), dated the"1Bctober,2017 or notification No.
40/2017Central Tax (Rate), dated the"2®ctober, 2017 published in the Gazette of Inéigtraordinary,
Part I, Section 3, Subection (i)yide number G.S.R 1320 (E), dated thé“3ctober, 2017 or notification
No. 41/2017Integrated Tax (Rate), dated the™2®ctober, 2017 published in the Gazette of India,
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[Explanation.- For the purpose of this subule, the benefit of the notifications mentioned
therein shall not be considered to have been availed only where the registered person has
paid Integrated Goods and Services Tax and Compensation Cess on inputs and has
availed exemption of only Basic Customs Duty (BCD) under the said notificatios ]

96A. [Export] **” of goods or services under bond or Letter of Undertaking-(1) Any
registered person availing the option to supply goods or services for export without
payment of integrated tax shall furnish, prior to export, a bond or a Letter of Undertaking
in FORM GST RFD -11 to the jurisdictional Commissioner, binding himselfto pay the
tax due along with the interest specified under stgection (1) of section 50 within a
period of i

(a) fifteen days after the expiry of three monti¥®, or such further period as
may be allowed by the Commissioner,jrom the date of issue of the invoice
for export, if the goods are not exported out of India; or

(b) fifteen days after the expiry of one year, or such further period as may be
allowed by the Commissioner, from the date of issue of the invoice for

Extraordinary, Part Il, Section 3, Ssection (i),vide number G.S.R 1321 (E), dated thé“@3ctober, 2017
has been availed; or

(b) availed the benefit under notification NB8/2017Customs, dated the 3 ctober, 2017 published in the
Gazette of IndiaExtraordinary, Part Il, Section 3, Sglection (i),vide number G.S.R 1272(E), dated the
13" October, 2017 or notification No. 79/20Customs, dated the $30ctober, 2017 published in the
Gazette of IndiaExtraordinary, Part Il, Section 3, Sskction (i)yide number G.S.R 1299 (E), dated the
13"Oct ober, 2017. 0

185 Substituted w.e.f 23.10.2017, vide Notf no. 39/2@Bdt. 04.09.2018 for:

i (10) T hcaimipgerefundonistegrated tax paid on exports of goods or services should not have received
supplies on which the supplier has availed the benefit of the Government of India, Ministry of Finance,
notification No. 48/2011Central Tax dated the 18th Obwr, 2017 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Swglection (i), vide number G.S.R 1305 (E) dated the 18th October, 2017 or
notification No. 40/201Central Tax (Rate) 23rd October, 2017 published in the Gazette of IndiiapElinary,

Part Il, Section 3, Subection (i), vide number G.S.R 1320 (E) dated the 23rd October, 2017 or notification No.
41/2017Integrated Tax (Rate) dated the 23rd October, 2017 published in the Gazette of India, Extraordinary,
Part Il, Section 3Subsection (i), vide number G.S.R 1321 (E) dated the 23rd October, 2017 or notification No.
78/2017Customs dated the 13th October, 2017 published in the Gazette of India, Extraordinary, Part Il, Section
3, Subsection (i), vide number G.S.R 1272(E) datke 13th October, 2017 or notification No. 79/2017
Customs dated the 13th October, 2017 published in the Gazette of India, Extraordinary, Part I, Section 3, Sub
section (i), vide number G.S.R 1299 (E) dated the

The above text was batituted w.e.f 23.10.2017 vide Notf no. 03/20T3 dt. 23.01.2018. Till then it read as:

(9) The persons claiming refund of integrated tax paid on export of goods or services should not have received
supplies on which the supplier has availed the beogfibtification No. 48/201Central Tax dated #8October,

2017 or notification No. 40/201Central Tax (Rate) dated @3ctober, 2017 or notification No. 41/2017
Integrated Tax (Rate) dated®®ctober, 2017.

¥9nserted vide Notf nal6/2020-CT dt23.03.2020 wef 23.10.2017
187 Substituted vide Notfno. 03/2049T dt . 29.01.2019 wef 01.02.2019 for
exporto
183 nserted vide Notf no. 47/201CT dt. 18.10.2017
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export, if the payment of such services is not received by the exporter in
convertible foreign exchangdor in Indian rupees, wherever permitted by
the Reserve Bank of Indidf®.

(2)  The details of the export invoices contained iFORM GSTR -1 furnished on the
common portal shall be electronically transmitted to the system designated by Customs
and a confirmation that the goods covered by the said invoices have been exported out of
India shall be electronically transmitted to the common portal from the said system.

[Provided that where the date for furnishing the details of outward supplies in
FORM GSTR -1 for a tax period has been extended in exercise of the powers conferred
under section 37 of the Act, the supplier shall furnish the information relating to exports
as specified in Table 6A of FORM GSTR -1 after the return in FORM GSTR -3B has
been furnished and the same shall be transmitted electronically by the common portal to
the system designated by the Customs:

Provided further that the information in Table 6A furnshed under the first proviso
shall be autedrafted in FORM GSTR -1 for the said tax period.}*

(3)  Where the goods are not exported within the time specified in suible (1) and the
registered person fails to pay the amount mentioned in the said sulbe, the export as
allowed under bond or Letter of Undertaking shall be withdrawn forthwith and the said
amount shall be recovered from the registered person in accordance with the provisions of
section 79.

(4)  The export as allowed under bond or Letter of Und#aking withdrawn in terms of
subrule (3) shall be restored immediately when the registered person pays the amount
due.

(5) The Board, by way of notification, may specify the conditions and safeguards
under which a Letter of Undertaking may be furnishedni place of a bond.

(6)  The provisions of sub rule (1) shall applynutatis mutandjsn respect of zererated
supply of goods or services or both to a Special Economic Zone developer or a Special
Economic Zone wunit withoyt payment of integr

[96B. Recovery of refund of unutilised input tax credit or integrated tax paid on export

of goods where export proceeds not realised(1)Where any refund of unutilised input

tax credit on account of export of goods or of integrated tax paid on export of goods has
been paid to an applicant but the sale proceeds in respect of such export goods have not
been realised, in full or in part, inindia within the period allowed under the Foreign
Exchange Management Act, 1999 (42 of 1999), including any extension of such period,
the person to whom the refund has been made shall deposit the amount so refunded, to
the extent of nonrealisation of saé proceeds, along with applicable interest within thirty
days of the expiry of the said period or, as the case may be, the extended period, failing
which the amount refunded shall be recovered in accordance with the provisions of

189 nserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019
199 nserted vide Notf no. 51/201CT dt. 28.10.2017
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section 73 or 74 of the At as the case may be, as is applicable for recovery of erroneous
refund, along with interest under section 50:

Provided that where sale proceeds, or any part thereof, in respect of such export
goods are not realised by the applicant within th@eriod allowed under the Foreign
Exchange Management Act, 1999 (42 of 1999), but the Reserve Bank of India writes off
the requirement of realisation of sale proceeds on merits, the refund paid to the applicant
shall not be recovered.

(2) Where the sale poceeds are realised by the applicant, in full or part, after the
amount of refund has been recovered from him under suble (1) and the applicant
produces evidence about such realisation within a period of three months from the date of
realisation of saleproceeds, the amount so recovered shall be refunded by the proper
officer, to the applicant to the extent of realisation of sale proceeds, provided the sale
proceeds have been realised within such extended period as permitted by the Reserve
Bank of India.]™*

[97. Consumer Welfare Fund.-(1) All amounts of duty/central tax/ integrated tax
/Union territory tax/cess and income from investmentalong with other monies specified
in sub-section(2) of section12C of the Central Excise Act, 1944 (1 of 1944),section57 of
the Central Goods and ServicesTax Act, 2017 (12 of 2017) read with section 20 of the
Integrated Goods and ServicesTax Act, 2017 (13 of 2017), section 21 of the Union
Territory Goods and ServicesTax Act, 2017 (14 of 2017)and section12 of the Goods and
ServicesTax (Compensationto States)Act, 2017 (15 of 2017) shall be credited to the
Fund:

Provided that an amount equivalent to fifty per cent. ofhe amount of integrated
tax determined under suksection (5) of section 54 of the Central Goods and Services Tax
Act, 2017, read with section 20 of the Integrated Goods and Services Tax Act, 2017, shall
be deposited in the Fund

[Provided further that anamount equivalent to fifty per cent. of the amount of cess
determined under suksection (5) of section 54 read with section 11 of the Goods and
Services Tax (Compensation to States) Act, 2017 (15 of 2017), shall be deposited in the
Fund.]**?

(2) Where anyamount, having been credited to the Fund, is ordered or directed to be
paid to any claimant by the proper officer, appellate authority or court, the same shall be
paid from the Fund.

(3) Accounts of the Fund maintained by the Central Government shall belgect to audit
by the Comptroller and Auditor General of India.

(4) The Government shall, by an order, constitute a Standing Committee (hereinafter
referred to as the ©6Co mmiChatrnear, @ Member Sdtretaay Ch a i 1

¥ nhserted vide Notf nal6/2020-CT dt23.03.2020
¥9nserted vide Notf no. 26/2046T dt. 13.06.2018
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and such other membersas it may deem fit and the Committee shall make
recommendations for proper utilisation of the money credited to the Fund for welfare of
the consumers.

(5) (a) The Committee shall meet as and when necessaggnerally four times in a year;

(b) the Committeeshall meet at such time and place as the Chairman, or in his absence,
the Vice-Chairman of the Committee may deem fit;

(c) the meeting of the Committee shall be presided over by the Chairman, or in his
absence, by the Vic€hairman;

(d) the meeting of theCo mmi tt ee shal |l be call ed, after
writing to every member;

(e) the notice of the meeting of the Committee shall specify the place, date and hour of
the meeting and shall contain statement of business to be transacteddht

() no proceeding of the Committee shall be valid, unless it is presided over by the
Chairman or Vice-Chairman and attended by a minimum of three other members.

(6) The Committee shall have powers

(a) to require any applicant to get registered withany authority as the Central
Government may specify;

(b) to require any applicant to produce before it, or before a duly authorised officer of
the Central Government or the State Government, as the case may be, such books,
accounts, documents, instruments, ocommodities in custody and control of the
applicant, as may be necessary for proper evaluation of the application;

(c) to require any applicant to allow entry and inspection of any premises, from which
activities claimed to be for the welfare of consumers astated to be carried on, to
a duly authorised officer of the Central Government or the State Government, as
the case may be;

(d) to get the accounts of the applicants audited, for ensuring proper utilisation of the
grant;

(e) to require any applicant, in case ofany default, or suppression of material
information on his part, to refund in lumpsum along with accrued interest, the
sanctioned grant to the Committee, and to be subject to prosecution under the Act;

() to recover any sum due from any applicant in accordae with the provisions of
the Act;

(g) to require any applicant, or class of applicants to submit a periodical report,
indicating proper utilisation of the grant;

(h) to reject an application placed before it on account of factual inconsistency, or
inaccuracy in material particulars;

() to recommend minimum financial assistance, by way of grant to an applicant,
having regard to his financial status, and importance and utility of the nature of
activity under pursuit, after ensuring that the financial assistance proed shall
not be misutilised;

() to identify beneficial and safe sectors, where investments out of Fund may be
made, and make recommendations, accordingly;
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(k) to relax the conditions required for the period of engagement in consumer welfare
activities of an applcant;
(I) to make guidelines for the management, and administration of the Fund.

(7)  The Committee shall not consider an application, unless it has been inquired into,
in material details and recommended for consideration accordingly, by the Member
Secretary.

[(7TA) The Committee shall make available to the Board 5@er cent. of the amount
credited to the Fund each year, for publicity or consumer awareness on Goods and
Services Tax, provided the availability of funds for consumer welfare activities of the
Department of Consumer Affairs is not less than twentfjve crore rupeesper annum.J%;

(8) The Committee shall make recommendations:

(a) for making available grants to any applicant;
(b) for investment of the money available in the Fund;

(c) for making available grants (on selective basis) for reimbursing legal expenses
incurred by a conplainant, or class of complainants in a consumer dispute, after
its final adjudication;

(d) for making available grants for any other purpose recommended by the Central
Consumer Protection Council (as may be considered appropriate by the
Committee);

Explanation For the purposes of this rule,

(@) 'Act' means the Central Goods and Services Tax Act, 2017 (12 of 2017), or the
Central Excise Act, 1944 (1 of 1944) as the case may be;

(b) ‘'applicant’' means,

(i) the Central Government or State Government

(i) regulatory authorities or autonomous bodies constituted under an Act of
Parliament or the Legislature of a State or Union Territory;

(i) any agency or organization engaged in consumer welfare activities for a
minimum period of three years, registed under the Companies Act, 2013 (18 of
2013) or under any other law for the time being in force;

(iv) village or mandal or samiti or samiti level ceoperatives of consumers especially
Women, Scheduled Castes and Scheduled Tribes;

(v) an educational or research institution incorporated by an Act of Parliament or
the Legislature of a State or Union Territory in India or other educational
institutions established by an Act of Parliament or declared to be deemed as a
University under sction 3 of the University Grants Commission Act, 1956 (3 of

99 nserted wef 01.07.2017 vide Notf no. 49/2629 dt. 09.10.2019
%Omitted w.e.f. 01.07.2017 vide Notf n®®/2019CT dt. 09.10.2019
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1956) and which has consumers studies as part of its curriculum for a minimum
period of three years; and

(vi) a complainant as defined under clause (b) of siglection (1) of section 2 of the
Consumer Protection Act, 1986 (68 of 1986), who applies for reimbursement of
legal expenses incurred by him in a case instituted by him in a consumer dispute
redressal agency.

(c) ‘'application’ means an application in the form as specified by the Standing
Committee from time to time;

(d) 'Central Consumer Protection Council' means the Central Consumer Protection
Council, established under suisection (1) of section 4 of the Consumer Protection
Act, 1986 (68 of 1986), for promotion and protection of rights of consumers

(e) ['Committee’ means the Committee constituted under stile (4))]

() 'consumer' has the same meaning as assigned to it in clause (d) ofsadtion (1) of
section 2 of the Consumer Protection Act, 1986 (68 of 1986), and includes
consumer of goods on which entral tax has been paid;

(9 6dutyd means the duty paid under the Cent
Customs Act, 1962 (52 of 1962);

(h) 6Fundd means the Consumer Welfare Fund es
under subsection (1) of section 12C ofhe Central Excise Act, 1944 (1 of 1944) and
section 57 of the Central Goods and Services Tax Act, 2017 (12 of 2017);

(i) 'proper officer means the officer having the power under the Act to make an order
that the whole or any part of the central tax is refurable]**

195 Substituted vide Notf no. 21/2048T dt. 18.04.2018 for Consumer Welfare Fu(@All credits to the
Consumer Welfare Fund shall be made undefraleh(5) of rule 92.
(2) Any amount, having been credited to the Fund, ordered or directed as payable to any claimant by orders of the
proper officer, appellate authority or Appellate Tribunal or court, shall be paid from the Fund.
(3) Any utilisation of amount from the ConsemWelfare Fund under stdection (1) of section 58 shall be made
by debiting the Consumer Welfare Fund account and crediting the account to which the amount is transferred for
utilisation.
(4) The Government shall, by an order, constitute a Standing Gteem¥ith a Chairman, a Vie€hairman, a
Member Secretary and such other Members as it may deem fit and the Committee shall make recommendations
for proper utilisation of the money credited to the Consumer Welfare Fund for welfare of the consumers.
(5) TheCommittee shall meet as and when necessary, but not less than once in three months.
(6) Any agency or organisation engaged in consumer welfare activities for a period of three years registered
under the provisions of the Companies Act, 2013 (18 of 20.@haer any other law for the time being in force,
including village or mandal or samiti level-cperatives of consumers especially Women, Scheduled Castes and
Scheduled Tribes, or any industry as defined in the Industrial Disputes Act, 1947 (14 ofek@iiinended by
the Bureau of Indian Standards to be engaged for a period of five years in viable and useful research activity
which has made, or is likely to make, significant contribution in formulation of standard mark of the products of
mass consumptigrthe Central Government or the State Government may make an application for a grant from
the Consumer Welfare Fund:
Provided that a consumer may make application for reimbursement of legal expenses incurred by him as a
complainant in a consumer disputéteaits final adjudication.
(7)All applications for grant from the Consumer Welfare Fund shall be made by the applicant Member Secretary,
but the Committee shall not consider an application, unless it has been inquired into in material details and
recommaded for consideration accordingly, by the Member Secretary.
(8) The Committee shall have powers
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[97A. Manual filing and processing. & Notwithstanding anything contained in this
Chapter, in respect of any process or procedure prescribed herein, any reference to
electronic filing of an application, intimation, reply, declaration, statement or electronic
issuance of a notice, order or cdficate on the common portal shall, in respect of that
process or procedure, include manual filing of the said application, intimation, reply,
declaration, statement or issuance of the said notice, order or certificate in such Forms as
appended to these ries.J**°

a. to require any applicant to produce before it, or before a duly authorised Officer of the Government such
books, accounts, documents, instruments, anmodities in custody and control of the applicant, as may be
necessary for proper evaluation of the application;

b. to require any applicant to allow entry and inspection of any premises, from which activities claimed to
be for the welfare of consumerseastated to be carried on, to a duly authorised officer of the Central
Government or, as the case may be, State Government;

C. to get the accounts of the applicants audited, for ensuring proper utilisation of the grant;

d. to require any applicant, in casé any default, or suppression of material information on his part, to
refund in lumpsum, the sanctioned grant to the Committee, and to be subject to prosecution under the Act;

e. to recover any sum due from any applicant in accordance with the previditime Act;

f. to require any applicant, or class of applicants to submit a periodical report, indicating proper utilisation
of the grant;

g. to reject an application placed before it on account of factual inconsistency, or inaccuracy in material
particuars;

h. to recommend minimum financial assistance, by way of grant to an applicant, having regard to his

financial status, and importance and utility of nature of activity under pursuit, after ensuring that the financial
assistance provided shall not toés-utilised;

i to identify beneficial and safe sectors, where investments out of Consumer Welfare Fund may be made
and make recommendations, accordingly;

- to relax the conditions required for the period of engagement in consumer welfare activities of a
applicant;

k. to make guidelines for the management, administration and audit of the Consumer Welfare Fund.

The Central Consumer Protection Council and the Bureau of Indian Standards shall recommend to the Goods and
Services Tax Council, the broad guidek for considering the projects or proposals for the purpose of incurring
expenditure from the Consumer Welfare Fund.

nserted vide Notf no. 55/2162T dt. 15.11.2017
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CHAPTER XI
ASSESSMENT AND AUDIT

98.Provisional Assessment-(1) Every registered person requesting for payment of tax on
a provisional basis in accordance with the provisions of stdection (1) of section 60 shall
furnish an applicationalong with the documents in support of his request, electronically in
FORM GST ASMT -0lon the common portal, either directly or through a Facilitation
Centre notified by the Commissioner.

(2) The proper officer may, on receipt of the application under suhle (1), issue a notice

in FORM GST ASMT -02 requiring the registered person to furnish additional
information or documents in support of his request and the applicant shall file a reply t
the notice InFORM GST ASMT 06 03, and may appear in person before the said officer if
he so desires.

(3) The proper officer shall issue an order iFORM GST ASMT -04 allowing the
payment of tax on a provisional basis indicating the value or the rate ooth on the basis

of which the assessment is to be allowed on a provisional basis and the amount for which
the bond is to be executed and security to be furnished not exceeding twefntg per cent.

of the amount covered under the bond.

(4) The registered person shall execute a bond in accordance with the provisions of sub
section (2) of section 60 iFORM GST ASMT -05along with a security in the form of a
bank guarantee for an amount as determined under sulde (3):

Provided that a bord furnished to the proper officer under theStateGoods and
Services Tax Act or Integrated Goods and Services Tax Act shall be deemed to be a bond
furnished under the provisions of th Act and the rules made thereunder.

Explanation For the purposes of tis rule, the expressiono amount 6 shal l i N
amount of integrated tax, central tax, State tax or Union territory tax and cess payable in
respect of the transaction.

(5) The proper officer shall issue a notice iFORM GST ASMT -06, calling for
information and records required for finalization of assessment under ssiction (3) of
section 60 and shall issue a final assessment order, specifying the amount payable by the
registered person or the amount refundable, if any, FORM GST ASMT -07.

(6) The applicant may file an application inFORM GST ASMT -08for the release ofthe
security furnished under subsule (4) after issue othe order under subrule (5).

(7) The proper officer shall release the security furnished under sulte (4), after ensuring
that the applicant has paid the amount specified in suble (5) and issue an order in
FORM GST ASMT a09within a period of seven working days from the date othe

receipt of theapplication under subrule (6).
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99. Scrutiny of returns.- (1) Where any return furnished by a registered person is selected
for scrutiny, the proper officer shall scrutinize the same in accordance with the provisions
of section 61 with reference to the information available with him, and in case of any
discrepang, he shall issue a notice to the said person IRORM GST ASMT -10,
informing him of such discrepancy and seeking his explanation thereto within such time,
not exceeding thirty days from the date of service of the notice such further periodas
may be pemitted by him and also, where possible, quantifying the amount of tax, interest
and any other amount payable in relation to such discrepancy.

(2) The registered person may accept the discrepancy mentioned in the notice issued
under subrule (1), and pay he tax, interest and any other amount arising from such
discrepancy and inform the same or furnish an explanation for the discrepancyA@RM

GST ASMT -11to the proper officer.

(3) Where the explanation furnished by the registered person or the informatio
submitted under sukrule (2) is found to be acceptable, the proper officer shall inform him
accordingly inFORM GST ASMT -12.

[100. Assessment in certain cases(l) The order of assessment made under sséction
(1) of section 62 shall be issued IRORM GST ASMT -13 and a summary thereof shall
be uploaded electronically iFORM GST DRC -07.

(2) The proper officer shall issue a notice to a taxable person in accordanwith the
provisions of section 63 IFORM GST ASMT -14 containing the grounds on which the
assessment is proposed to be made on best judgment basis and shall also serve a summary
thereof electronically inFORM GST DRC -01, and after allowing a time of fifeen days
to such person to furnish his reply, if any, pass an order FORM GST ASMT -15 and
summary thereof shall be uploaded electronically IRORM GST DRC -07.

(3) The order of assessment under sslction (1) of section 64 shall be issued FORM
GST ASMT-16 and a summary of the order shall be uploaded electronically FORM
GST DRC-07.

(4) The person referred to in subection (2) of section 64 may file an application for
withdrawal of the assessment order iRORM GST ASMT 0617.

(5) The order of withdrawal or, as the case may be, rejection of the application under sub
section (2) of section 64 shall be issued FORM GST ASMT -18]*’

“¥'Supstituted vide Notf No. 16/204®T dt . 29. 03. 2019 10@Asses8nieni0 dertedn0 19 f or
caseq1) The order of assessment made undersgation (1) of section 62 shall be issuedF@RM GST

ASMT-13.

(2) The proper officer shall issue a notice to a taxable person in accordance with the provisions of section 63 in
FORM GST ASMT-14 containing the grounds on which the assessment is proposed to be made on best
judgment basis and after allowing a time of fifteen days to such person to furnish his reply, if any, pass an order

in FORM GST ASMT-15.

(3) The order of summary assessmerdarrsubsection (1) of section 64 shall be issued@®RM GST ASMT -
16.
(4) The person referred to in sgbction (2) of section 64 may file an application for withdrawal of the summary
assessment order FORM GST ASMT1 17.
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101. Audit .-(1) The period of audit to be conducted under subection (1) of section 65
shall be a financial yeafor part thereof]-*® or multiples thereof.

(2) Where it is decided to undertake the audit of a registered person in accordance with
the provisions of section 65the proper officer shall issue a notice IRORM GST ADT -
01lin accordance with the provisions ofsuigection (3) of the said section.

(3) The proper officer authorised to conduct audit of the records arige books of account

of the registered person shall, with the assistance of the team of officers and officials
accompanying him, verify the documents on the basis of which the books of account are
maintained and the returns and statements furnished under theovisions of theAct and

the rules made thereunder, the correctness of the turnover, exemptions and deductions
claimed, the rate of tax applied in respect dhe supply of goods or services or both, the
input tax credit availed and utilsed, refund claimel, and other relevant issues and record
the observations in his audit notes.

(4) The proper officer may inform the registered person of the discrepancies noticed, if
any, as obsered in theaudit and the said person may file his reply and the proper afér
shall finalise the findings of the audit after due consideration of the reply furnished.

(5) On conclusion of the audit, the proper officer shall inform the findings of audit to the
registered person in accordance with the provisions of sabction @) of section 65 in
FORM GST ADT -02.

102 Special Audit.-(1) Where special audit is required to be conducted in accordance
with the provisions of section 66, the officer referred to in the said section shall issue a
direction in FORM GST ADT -03to the registered person to get his records audited by a
chartered accountant or a cost accountant specified in the said direction.

(2) On conclusion ofthe special audit, the registered person shall be informed of the
findings of the special audit InFORM GST ADT -04.

(5) The order of withdrawal or, as the case may be, rejection of the application undecsab (2) of section
64 shall be issued IRORM GST ASMT-18. 0
1% |nserted vide Notf no. 74/2018T dt. 31.12.2018
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CHAPTER XII
ADVANCE RULING
103 Qualification and appointment of members of t he Authority for Advance Ruling .-
[The Government shall appoint officers not below the rank of Joint Commissioner as
member of theAuthority for Advance Ruling.]**°

104. Form and manner of application to the Authority for Advance Ruling .-(1)An
application for obtaining an advance ruling under subection (1) of section 97 shall be
made on the common portal INFORM GST ARA -01 and shall be accompanied by a fee
of five thousand rupees, to be deposited in the manner specified in section 49.

(2) The application referred to in subrule (1), the verification contained therein and all
the relevant documents accompanying such application shall be signed in the manner
specified inrule 26.

105. Certification of copies of advance rulings pronounced by the Authority .-A copy
of the advance ruling shall be certified to ba true copy of its original by any member of
the Authority for Advance Ruling.

106. Form and manner of appeal to the Appellate Authority for Advance Ruling .-
(1)An appeal against the advance ruling issued under sséction (6) of section 98 shall be
made by an applicant on the common portal ilFORM GST ARA -02 and shall be
accompaniedby a fee of ten thousand rupee® be deposited in the manner specified in
section 49

(2) An appeal against the advance ruling issued under saection (6) of section 98 shall
be made by the concerned officer or the jurisdictional officer referred to in section 100 on
the common portalin FORM GST ARA -03 and no fee shall be payable by the said
officer for filing the appeal.

(3) The appeal referred to in swoule (1) or subrule (2), the verification contained therein
and all the relevant documents accompanwyig such appeal shall beigned;

(a) inthe case ofthe concerned officer or jurisdictional officer, byan officer
authorised in writing by such officer; and
(b) in the case of an applicant, in the manner specified in ruls.

107. Certification of copies of the advance rulings pronounced by the Appellate
Authority . - A copy of the advance ruling pronounced by the Appellate Authority for
Advance Ruling and duly signed by the Members shall be sent to

(a) the applicant and the appellant;

(b) the concerned officer of central tax and State Union territory tax;

(c) the jurisdictional officer of central tax and Stater Union territory tax; and
(d) the Authority,

199Substituted wef 01.07.2017 vide Notb. 22/2017 CT dt. 17.08.2017
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in accordance with the provisions of suisection (4) of section 101 of the Act.

[L07A. Manual filing and processing. 0 Notwithstanding anything contained in this
Chapter, in respect of any process or procedure prescribed herein, any reference to
electronic filing of an application, intimation, reply, declaration, staterant or electronic
iIssuance of a notice, order or certificate on the common portal shall, in respect of that
process or procedure, include manual filing of the said application, intimation, reply,
declaration, statement or issuance of the said notice, ordar certificate in such Forms as
appended to these rules?

29nserted vide Notf no. 55/201QT dt. 15.11.2017
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CHAPTER XIII
APPEALS AND REVISION

108. Appeal to the Appellate Authority .- (1)An appeal to the Appellate Authority
under subsection (1) of section 107 shall be filed IRORM GST APL -01,along with the
relevant documents, either electronically or otherwise as may be notified by the
Commissioner, and a provisional acknowledgement shall be issued to the appellant
immediately.

(2) The grounds of appeal and the form of verification as contained IRORM GST
APL -01 shall be signedn the manner specified in rule26.

(3) A certified copy of the decision or order appealed against shall be submitted within
seven days of filing the appeal uret subrule (1) and a final acknowledgement,
indicating appeal number shall be issued thereafter FORM GST APL -02 by the
Appellate Authority or an officer authorised by him in this behalf:

Provided that where the certified copy of the decision or ordés submitted
within seven days from the date of filing thecFORM GST APL -01, the date of
filing of the appeal shall be the date ofthe issue of the provisional
acknowledgement and where the said copy is submitted after seven days, the date
of filing of the appeal shall be the date dhe submission of such copy.

Explanationd For the provisions of this rule, he appeal shall be treated as filed
only when the final acknowledgement, indicating the appeal numbgis issued.

109. Application to the Appellate Authority .-(1)An application to the Appellate
Authority under sub-section (2) of section 107 shall be made IRORM GST APL -
03,along with the relevantiocumentseither electronically or otherwise as may be notified
by the Commissoner.

(2) A certified copy of the decision or order appealed against shall be submitted within
seven days ofhe filing the application under subrule (1) and an appeal number shall be
generated by the Appellate Authority or an officer authorised by hinm this behalf.

[LO9A. Appointment of Appellate Authority .- (1) Any person aggrieved by any decision
or order passed under this Act or the State Goods and Services Tax Act or the Union
Territory Goods and Services Tax Act may appeal to

(a) the Commissioner (Appeals) where such decision or order is passed by the
Additional or Joint Commissioner;

(b) [any officer not below the rank of Joint Commissioner (Appealsffwhere such
decision or order is passed by the Deputy or Assistant Commissioner or
Superintendent,

“Substituted for fthe Ad dviddNotbno.£0/2018 Chadni3G19.20d5h er ( Appeal
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within three months from the date on which the said désion or order is communicated to
such person.

(2) An officer directed under suksection (2) of section 107 to appeal against any decision
or order passed under this Act or the State Goods and Services Tax Act or the Union
Territory Goods and Services TaAct may appeal tod

(a) [any officer not below the rank of Joint Commissioner (Appealsff where such
decision or order is passed by the Additional or Joint Commissioner;

(b) the Additional Commissioner (Appeals) where such decision or order is passed
by the Deputy or Assistant Commissioner or the Superintendent,

within six months from the date of communication of the said decision or ordef}

[1L09B. Notice to person and order of revisional authority in case of revision.- (1) Where
the Revisional Authority decides to pass an order in revision under section 108 which is
likely to affect the person adversely, the Revisional Authority shall serve on him a notice
iNFORM GST RVN -0l1and shall give him a reasonable opportunity dieing heard.

(2) The Revisional Authority shall, along with its order under susection (1) of section
108, issue a summary of the order FORM GST APL -O4clearly indicating the final
amount of demand confirmed]***

110. Appeal to the Appellate Tribunal .-(1) An appeal to the Appellate Tribunal under
sub-section (1) of section 112 shall be filed along with theelevant documents either
electronically or otherwise as may be notified by the Registrar, RORM GST APL -
05,on the common portal and a provisional acknowledgement shall be issued to the
appellant immediately.

(2) A memorandum of crossobjections to the Appellate Tribunal under suisection (5) of
section 112 shall be filed either electronically or otherwise as may be notifibg the
Registrar, nFORM GST APL -06.

(3) The appeal and the memorandum of cross objections shall be sigmedhe manner
specified in rule26.

(4) A certified copy of the decision or order appealed against along with fees as specified
in subrule (5) shal be submitted to the Registrar within seven days dffie filing of the
appeal under subrule (1) and a final acknowledgement, indicating the appeal number
shall be issued thereafter IRORM GST APL -02by the Registrar:

Provided that where the certified copy of the decision or order is submitted within
seven days from the date of filing th&-ORM GST APL -05, the date of filing of the

Substituted for fthe Ad dviddNotbno. 02018 Chani3G19.20dh er ( Appeal
23nserted vide Notf no. 55/201CT dt. 15.11.2017
Mnserted vide Notf no. 74/201@T dt.31.12.2018
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appeal shall be the date ahe issue ofthe provisional acknowledgement and where the
said copy is submitted after seven days, the date of filing of the appeal shall be the date of
the submission of such copy.

Explanationd For the purposes of this rule,iie appeal shall be treated as filed only when
the final acknowledgement indicating the apeal number is issued.

(5) The fees for filing of appeal or restoration of appeal shall be one thousand rupees for
every one lakh rupees of tax or input tax credit involved or the difference in tax or input
tax credit involved or the amount of fine, fee openalty determined in the order appealed
against, subject ta maximum of twenty-five thousand rupees.

(6) There shall be no fee for application made before the Appellate Tribunal for
rectification of errors referred to in susection (10) of section 112.

111 Application to the Appellate Tribunal .-(1)An application to the Appellate Tribunal
under subsection (3) of section 112 shall be madeelectronically or otherwise, HORM
GST APL -07, along with the relevantdocuments on thecommonportal.

(2) A certified copy of the decision or order appealed against shall be submitted within
seven days of filing the application under sutule (1) and an appeal number shall be
generated by the Registrar.

112 Production of additional evidence before the Appellate Authority or the
Appellate Tribunal .-(1) The appellant shall not beallowed to produce before the
Appellate Authority or the Appellate Tribunal any evidence, whether oral or
documentary, other than the evidenceproduced by him during the course of the
proceedings before the adjudicating authority or, as the case may be, the Appellate
Authority except in the following circumstances, namely

(&) where the adjudicating authority or, as the case may be, the Appellate
Authority has refused to admit evidence which ought to have been
admitted; or

(b) where the appellant was prevented by sufficient cause from producing the
evidence which he was called upon to produce by the adjudicating
authority or, as the case may be, the Aglate Authority; or

(c) where the appellant was prevented by sufficient cause from producing
before the adjudicating authority or, as the case may be, the Appellate
Authority any evidence which is relevant to any ground of appeal; or

(d) where the adjudicating athority or, as the case may be, the Appellate
Authority has made the order appealed against without giving sufficient
opportunity to the appellant to adduce evidence relevant to any ground of
appeal.

(2) No evidence shall be admitted under sufule (1) unlessthe Appellate Authority
or the Appellate Tribunal records in writing the reasons for its admission.
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(3) The Appellate Authority or the Appellate Tribunal shall not take any evidence
produced under sukrule (1) unless the adjudicating authority or an officer
authorised in this behalf by the said authority has been allowed a reasonable
opportunity -

(a) to examine the evidence or document or to crog&amine any witness
produced by the appellant; or

(b) to produce any evidence or any witness in rebuttal of the evidence
produced by the appellant under sukule (1).

(4) Nothing contained in this rule shall affect the power of the Appellate Authority or
the Appellate Tribunal to direct the production of any document, or the
examination of any witness, to enable it to disposef the appeal.

113 Order of Appellate Authority or Appellate Tribunal .-(1) TheAppellate Authority
shall, along with its order under suksection (11) of section 107, issue a summary of the
order in FORM GST APL -04 clearly indicating the final amount of demand confirmed.

(2) The jurisdictional officer shall issue a statement iIFORM GST APL -04 clearly
indicating the final amount of demand confirmed by the Appellate Tribunal.

114. Appeal to the High Court .- (1) An appeal to the High Court under suisection (1)
of section 117 shall be filed iFORM GST APL -08.

(2) The grounds of appeal and the form of verification as contained FORM GST APL -
08 shall be signedn the manner specified in rule26.

115 Demand confirmed by the Court.- The jurisdictional officer shall issue a statement
in FORM GST APL -04 clearly indicating the final amount of demand confirmed by the
High Court or, as the case may behe Supreme Court.

116. Disqualification for misconduct of an authorised representative.-Where an
authorised representative, other than those referred to in clause (b) or clause (c) of sub
section (2) of section 116 is found, upon an enquiry into the matteguilty of misconduct

in connection with any proceedings under the Act, the Commissioner may, after
providing him an opportunity of being heard, disqualify him from appearingas an
authorised representative.
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CHAPTER XIV
TRANSITIONAL PROVISIONS

117. Tax or duty credit carried forward under any existing law or on goods held in
stock on the appointed day.-(1) Every registered person entitled to take credit of
input tax under section 140 shall, within ninety days of the appointed dagubmit a
declaration electronically inFORM GST TRAN -1, duly signed, on thecommon
portal specifying therein, separately, the amount of input tax credit eligible duties
and taxes, as defined in Explanation 2 to section 14 which he is entitled unde
the provisions of the said section:

Provided that the Commissioner may, on the recommendations of the
Council, extend the period of ninety days by a further period not exceeding ninety
days.

Provided further that where the inputs have been received froam Export
Oriented Unit or a unit located in Electronic Hardware Technology Park, the credit
shall be allowed to the extent as provided in stiole (7) of rule 3 d the CENVAT
Credit Rules, 2004.

[(1A) Notwithstanding anything contained in subrule (1), the Commissioner may, on the
recommendations of the Council, extend the date for submitting the declaration
electronically in FORM GST TRAN -1 by a further period not beyond[[31* March,
2020°*, in respect of registered persons who could not submit teaid declaration by
the due date on account of technical difficulties on the common portal and in respect of
whom the Council has made a recommendation for such extensiof{’]

(2) Every declaration under sufsule (1) shalt

(a) inthe case of a claim under subection (2) of section140, specify separately the
following particulars in respect of every item of capital goods as on the appointed day

(i) the amount of tax or duty availed or utilized by way of input tax credit
under eat of the existing laws till the appointed day; and

(i) the amount of tax or duty yet to be availed or utilized by way of input
tax credit under each of the existing laws till the appointed day;

(b) in the case of a claim under subection (3) or clause (pof subsection (4) or
sub-section (6) or suksection (8) of section 140, specify separately the details of stock held
on the appointed day;

(c) in the case of a claim under subection (5) of section 140, furnish the following
details, namelyii

*%®substituted vide Notf no. 49/200@T dt . 09. I'Ma2@h9 ROM9M3 1
2%substituted for the figures, letters and woddg§tDecember, 2019with effect from 31.12.2019 vidiotf no.
02/20206CT dt. 01.01.2020
" nserted videNotf no.48/2018CT dt. 10.09.2018
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(i) the nameof the supplier, serial number and date of issue of the invoice by
the supplier or any document on the basis of which credit of input tax was
admissible under the existing law;

(i) the description and value of the goods or services;

(i) the quantity in case ofgoods and the unit or unit quantity code
thereof;

(iv) the amount of eligible taxes and duties or, as the case may be, the

value added tax [or entry tax] charged by the supplier in respect of the goods
or services; and

(v) the date on which the receipt of goodsraoservices is entered in the
books of account of the recipient.

(3) The amount of credit specified in the application iFORM GST TRAN -1 shall be
credited to the electronic credit ledger of the applicant maintained FORM GST PMT -
2 on the common portal.

(4) (@) (i) A registered person who was not registered under the existing law shall, in
accordance with the proviso to susection (3) of section 140, be allowed to avail of input
tax credit on goods (on which the duty of central excise or, as the caseyntee, additional
duties of customs under susection (1) of section 3 of the Customs Tariff Act, 1975, is
leviable) held in stock on the appointed day in respect of which he is not in possession of
any document evidencing payment of central excise duty.

(i) The input tax credit referred to in sukclause (i) shall be allowed at the rate of
sixty per cent. on such goods which attract central tax at the rate of nine per cent. or more
and forty per cent. for other goods of the central tax applicable on supmy such goods
after the appointed date and shall be credited after the central tax payable on such supply
has been paid:

Provided that where integrated tax is paid on such goods, the amount of

credit shall be allowed at the rate of thirty per cent. and emty per cent. respectively of
the said tax;

(i) The scheme shall be available for six tax periods from the appointed date.
(b) The credit of central tax shall be availed subject to satisfying the following conditions,
namely:-

(i) such goods were nbunconditionally exempt from the whole of the duty of
excise specified in the First Schedule to the Central Excise Tariff Act, 1985 or were not nil
rated in the said Schedule;

(i) the document for procurement of such goods is available with the registdr
person;

[(iif) The registered person availing of this scheme and having furnished the details
of stock held by him in accordance with the provisions of clause (b) of suble (2),
submits a statement iFORM GST TRAN 2 by 31* March 2018, or within swch period as
extended by the Commissioner, on the recommendations of the Council, feacltof the
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six tax periods during which the scheme is in operation indicating therein, the details of
supplies of such goods effected during the tax perifgid®

[Provided that the registered persons filing the declaration FORM GST TRAN -1 in
accordance withsukrule (1A), may submit the statement inFORM GST TRAN -2 by
[[30" April, 2020]?°9**,

(iv) the amount of credit allowed shall be credited to the electronic credit ledger of
the applicant maintained inFORM GST PMT -2 on the common portal; and

(v) the stock of goods on which the credit is availed is so stored that it can be easily
identified by theregistered person.

118 Declaration to be made under clause (c) of suisection (11) of section 142-Every
person to whom the provision of clause (c) of sudection (11) of section 142 applies, shall
within [the period specified in wle 117 or such further period as extended by the
Commissionerf*, submit a declaration electronically iFORM GST TRAN -1 furnishing
the proportion of supply on which Value Added Tax or service tax has been paid before
the appointed day but the supply isnade after the appointed day, and the Input Tax
Credit admissible thereon.

119. Declaration of stock held by a principal and job-worker.-Every person to whom
the provisions of section 141 apply shall, withifithe period specified inrule 117 or such
further period as extended by the Commissiongt?, submit a declaration electronically in
FORM GST TRAN -1, specifying therein, the stock of the inputs, seHinished goods or
finished goods as applicable held by him on the appointed day.

120. Details of goods sent on approval basis-Every person having sent goods on
approval under the existing law and to whom subection (12) of section 142 applies shall,
within [the period specified in rule 117 or such further ped as extended by the
Commissionerf*3, submit details of such goods sent on approval FORM GST TRAN -
1.

[120A.[Revision of declaration in FORM GST TRAN -1]*"Every registered person who
has submitted a declaration electronically iFORM GST TRAN -1 within the time
period specified in rule 117, rule 118, rule 119 and rule 120 may revise such declaration

2Bgybstituted vide Notf No12/2018C T dt. 07.03.2018, for fAthe registere
having furnshed the details of stock held by him in accordance with the provisions of clause (byuoles{#),
submits a statement FORM GST TRAN 2 at the end of each of the six tax periods during which the scheme is
in operation indicating therein, the detalld s uppl i es of such goods effected d
2%Supstituted vide Notf no. 49/2000T dt . 09. 1"Ap2019 RO 9M30
#5ubstituted for the figures, letters and waddgtJanuary, 2020vide Notf no. 02/2026CT dt. 01.01.2020
g bstituted vide Notf no. 36/200T dt . 2 9 .a@&ioddOnihéty days of théiappointed dlay
Z2gybstituted vide Notf no. 36/200T dt . 2 9 .nhély.days df the appwinted itay
Bgubstituted vide Notf no. 36/200T dt . 2 9 .nkhey.d&ys df the appwinted fitay
““Inserted vide Notf no. 36/201CT dt. 29.09.2017
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once and submit the revised declaration in FORM5GST TRAN -1lelectronically on the
common portal within the time period specified in thesaid rules or such further period as
may be extended by the Commissioner in this behgdff>

121 Recovery of credit wrongly availed.-The amount credited under suisule (3) of rule
117 may be verified and proceedings under section 73 or, as the case may be, section 74
shall be initiated in respect of any credit wrongly availed, whether wholly or partly.

21%|nserted vide Notf no. 34/2017CT dt. 15.09.2017
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CHAPTER XV
ANTI -PROFITEERING

122. Constitution of the Authority .-The Authority shall consist of-

(a) a Chairman who holds or has held a post equivalent in rank to a Secretary to
the Government of India; and

(b) four Technical Members who are or have been Commissioners of State tax or
central tax [for at least one yearf® or have held an equivalehpost under the
existing law, to be nominated by the Council.

123. Constitution of the Standing Committee and Screening Committees.-(1)The
Council may constitute a Standing Committe on Anti-profiteering which shall consist of
such officers of the State Government and Central Government as may be nominated by
it.

(2) A State level Screening Committee shall be constituted in each State by the State
Governments which shall consist of

(a) one officer of the State Government, to be nominated by the Commissioner,
and

(b) one officer of the Central Government, to be nominated by the Chief
Commissioner.

124. Appointment, salary, allowances and other terms and conditions of service of
the  Chairman and Members of the Authority :-(1) The Chairman and Members of
the Authority shall be appointed by the Central Government on the recommendations of
a Selection Commitee to be constituted for the purpose by the Council

(2)  The Chairmanshall be paid a monthly salary of Rs. 2,25,000 (fixed) and
other allowances and benefits as are admissible to a Central Government
officer holding posts carrying the same pay

Provided that where a retired officer is selected as a Chairman, he
shall be paid a monthly salary of Rs. 2,25,000 reduced by the amount of
pension.

[(8) The Technical Member shall be paid a monthly salary and other
allowances and benefits as are admissible to hiwhen holding an
equivalent Group 'A' post in the Government of India: Provided that where
a retired officer is selected as a Technical Member, he shall be paid a
monthly salary equal to his last drawn salary reduced by the amount of
pension in accordancewith the recommendations of the Seventh Pay
Commission, as accepted by the Central Governmerit.]

28 |nserted vide Notf no. 34/20%7CT dt. 15.09.2017
27 substituted vide Notf no. 34/2017CT dt. 15.09.2017
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(4)  The Chairman shall hold office for a term of two years from the date on
which he enters upon his office, or until he attains the age of sixtfive
years,whichever is earlier and shalbe eligible for reappointment:

Provided thaffa]*®person shall not be selected as the Chairmahhe
has attained the age of sixtywo years.

[Provided further that the Central Government with the approval of
the Chairperson & the Council may terminate the appointment of the
Chairman at any time]**°

(5)  The Technical Member of the Authority shall hold office for a term of two
years from the date on which he enters upon his office, or until he attains
the age of sixtyfive years, whichever is earlier and shall be eligible for
reappointment

Provided that [a]**° person shall not be selected as a Technical
Member if he has attained the age of sixtyvo years.

[Provided further that the Central Government with the approval of
the Chairperson of the Council may terminate the appointment of the
Technical Member at any time.}*

125. [Secretary to the Authority.-An officer not below the rank of Additional
Commissioner (working in the Directorate General ofAnti -profiteering]?? shall be the
Secretary to the Authority]**

126. Power to determine the methodology and procedure-The Authority may
determine the methodology and procedure for determination as to whether the reduction
in the rate of tax on the supply of goods or services or the benefit of input tax credit has
been passed on by the registered person to the recipient by way of commensurate
reduction in prices.

127. Duties of the Authority .- It shall be the duty of the Authority,-

() to determine whether any reduction inthe rate of tax on any supply of
goods or services or the benefit of input tax credit has been passed on to the
recipient by way of commensurate reduction in prices;

“Hnserted vié Notification No. 14/201&T dt. 23.03.2018

219 gubstitutedvide Notf no. 55/201C T dt . 1 5 .Ptotide@ farthét thdt opon the recommendations of
the Council and subject to an opportunity of being heard, the Central Government may termingieitteapt

of the Chairman at any tinte.

*Ynserted vide Notification No. 14/2048T dt.23.03.2018

#2gybstitutedvide Notf no. 55/201%C T dt . 1 5 .Provide@ farthér thdt apon tiie recommendations of
the Council and subject to an opportunity of beiegrd, the Central Government may terminate the appointment
of the Technical Member at any time.

Sybstituted for the word -8B D60F.2048rvdesf d2.06.2088 Not f no.
22 gubstituted vidéotf no. 14/2018C T dt . 2 3 . (% Addlichd Difeator Gefieral of Safeguards

under the Board shall be the Secretary to the Authori
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(i) to identify the registered person who has not passed on the benefit of
reduction in the rate of tax on supply of goods or services or the benefit of input
tax credit to the recipient by way of commensurate reduction in prices;

(i)  to order,

(&) reduction in prices;

(b) return to the recipient, an amount equivalent to the amount not
passed on by way of commensurate reduction in prices along with
interest at the rate of eighteen percenfrom the date of collection
of the higher amount till the date ofthe return of such amount
orrecovery of the amount not returnegas the case may ben case
the eligible person does not claim return of the amount or is not
identifiable, and depositing the same in the Fund referred to in
section 57

(c) imposition of penalty asspecified inthe Act; and

(d) cancellation of registration under the Act.

[(iv) to furnish a performance report to the Council by the tentfiday]?* of the
close of each quarter’f®

128. Examination of application by the Standing Committee and Screening
Committee.-(1) The Standing Committee shall, within a period of two months from the
date ofthe receipt of a written applicatiorjor within such extended period not exceeding a
further period of one month for reasons to be recorded writing as may be allowed by
the Authority,] % in such form and manner as may be specified by it, from an interested
party or from a Commissioner or any other person, examine the accuracy and adequacy
of the evidence provided in the application to determe whether there isprimafacie
evidence to support the claim of the applicant that the befit of reduction in the rate of
tax on any supply of goods or services or the benefit of input tax credit has not been
passed on to the recipient by way of commengate reduction in prices.

(2) All applications from interested parties on issues of local natufer those forwarded
by the Standing Committeef’shall first be examined by the State level Screening
Committee and the Screening Committee shalyithin two months from the date of
receipt of a written application, or within such extended period not exceeding a further
period of one month for reasons to be recorded in writing as may be allowed by the
Authority,] >®upon being satisfied that the supplier has comawened the provisions of
section 171, forward the application with its recommendations to the Standing
Committee for further action.

224 nserted vide Notf no. 14/2018T dt. 23.03.2018

29 nserted vide Notf no. 34/2017CT dt 15.09.2017

228 Insertedvide Notf no. 31/2019 CT dt.28.06.2019

227 Insertedvide Notf no. 31/2019 CT dt. 28.06.2019

228 |Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
Pagel24of 160



129. Initiation and conduct of proceedings.-(1)Where the Standing Committee is
satisfied that thee is aprimafacieevidence to show that the supplier has not passed on the
benefit of reduction inthe rate of tax on the supply of goods or services or the benefit of
input tax credit to the recipient by way of commensurate reduction in prices, it shadifer
the matter tothe Director General of [Anti -profiteering[?**for a detailed investigation.

(2) The Director General of [Anti -profiteering]®*° shall conduct investigation and collect
evidence necessary to determine whether the benefit ofreductiortie rate of tax on any
supply of goods or services or the benefit of input tax credit has been passed on to the
recipient by way of commensurate reduction in prices.

(3)The Director General of [Anti-profiteering®* shall, before initiation of the
investigation, issue a notice to the interested parties containingpter alia,information on
the following, namely:-

(a) the description of the goods or services in respect of which the
proceedings have been initiated;

(b) summary ofthe statement of facts on which thallegations are based; and

(c) the time limit allowed to the interested parties and other persons who
may have information related to the proceedings for furnishing their

reply.

(4)The Director General of [Anti -profiteering*may also isse notices to such othe
personsas deemed fit fora fair enquiry into the matter.

(5)The Director General of [Anti-profiteering]’**shall make available the evidence
presented to it by one interested party to the other interested parties, participating in the
proceedings.

(6)The Director General of[Anti -profiteering**shall complete the investigation within a
period of [six]**months of the receipt of the reference from the Standing Committee or
within such extended period not exceeding a further period of three months for reasons to
be recorded in writing[as may be allowed by the Authority]*®and, upon completion of
the investigation, furnish to the Authorty, a report of its findings along with the relevant
records.

130. Confidentiality of information .-(1)Notwithstanding anything contained in sub
rules (3) and (5) of rule 29 and subrule (2) of rule 133, the provisions of section 11 of the

Substituted for the word -GTa06042018fwks 12.06:2018le Notf no.

Z%pid

2 bid.

232 bid.

23bid.

Zbid.

235 gukstitutedvide Notfno. 31/2019 CT dt . 28.06.2019 for At hreeod

23 gubstituted vidéNotf n0.14/2018C T dt . 23. 03. 2018 for fAas allowed by
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Right to Information Act, 2005 (22 of 2005),shall apply mutatis mutandit the disclosure
of any information which is provided on a confidential basis.

(2) The Director General of [Anti-profiteering]”®” may require the parties providing
information on confidential basis to furnish norconfidential summary thereof and if, in

the opinion of the party providing such information, the said information cannot be
summarised, such party may submit to théirector General of [Anti -profiteering[***a

statement of reasonas towhy summarisation is not possible.

131. Cooperation with other ag encies or statutory authorities.-Where the Director
General of [Anti -profiteering]”**deems fit, he may seek opinion of any other agency or
statutory authorities inthe discharge of his duties.

132. Power to summon persons to give evidence and produce documents (1)The
[Authority ,]**Director General of [Anti -profiteering**, or an officer authoried by him in

this behalf, shall be deemed to be the proper officer to exercibe power to summon any
person whose attendance he considers necessary either to give evidence or to produce a
document or any otherthing under section 70 and shall have power in any inquiry in the
same manner, as provided in the case of a civil court under the provisions of the Code of
Civil Procedure, 1908 (5 of 1908).

(2) Every such inquiry referred to in subule (1) shall be deen@ to be a judicial
proceedingswithin the meaning of sectiors 193 and 228 of the Indian Penal Code (45 of
1860).

133. Order of the Authority .-(1) The Authority shall, within a period of [six]**months
from the date of the receipt of the report from the Director General of[Anti-
profiteering”*® determine whether a registered person has passed on the benefithef
reduction in the rate of tax on the supply of goods or services or the benefit of input tax
credit to therecipient by way of commensurate reduction in prices.

(2) An opportunity of hearing shall be granted to the interested parties by the Authority
where any request is received in writing from such interested parties.

[(2A) The Authority may seek the clarifcation, if any, from the Director General of Anti
Profiteering on the report submitted under sutule (6) of rule 129 during the process of
determination under subrule (1)]***

[(3) Where the Authority determines that a registered person has not passed on the benefit
of the reduction in the rate of tax on the supply of goods or services or the benefit of input

“'Substituted for the word -GTSd D60g.2088wdf4D06.20018de Notf no.
>Abid.

9bid.

20 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

2Ypid.

22 gybstitutedride Notfno. 31/2019 CT dt . 28.06.2019 for Athreed
243 | pid.

244 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
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tax credit to the recipient by way of commensurate reduction in pricethe Authority may
order-
(a) reduction in prices;

(b) return to the recipient, an amount equivalent to the amount not passed
on by way of commensurate reduction in prices along with interest at the
rate of eighteen per cent. from the date of collectioof the higher amount
till the date of the return of such amount or recovery of the amount
including interest not returned, as the case may be;

(c) the deposit of an amount equivalent to fifty per cent. of the amount
determined under the above clau§gong with interest at the rate of
eighteen per cent. from the date of collection of the higher amount till the
date of deposit of such amounf}®in the Fund constituted under section 57
and the remaining fifty per cent. of the amount in the Fund constituted
under section 57 of the Goods and Services Tax Act, 2017 of the concerned
State, where the eligible person does not claim return of the amount or is
not identifiable;

(d) imposition of penalty as specified under the Act; and
(e) cancellation of registration nder the Act.

ExplanationfFor the purpose ofthissub ul e, t he expression, oO0conc
State[or Union Territory ] **%in respect of which the Authority passes an ordef?]

[(4) If the report of the Director General offAnti -profiteering]**® referred to in subrule (6)
of rule 129 recommends that there is contravention or even neontravention of the
provisions of section 171 or these rules, but the Authority is of the opinion that further
investigation or inquiry is called for in the matterit may, for reasons to be recorded in
writing, refer the matter to the Director General of/Anti -profiteering**to cause further
investigation or inquiry in accordance with the provisions of the Act and these ruled?]

**®|nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
*%®|Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
24’Substituted vide Notf no. 26/2048T dt. 13.06.2018, for:
A(3) Where the Authority determines that a registerec
rate of tax on the supply afoods or services or the benefit of input tax credit to the recipient by way of
commensurate reduction in prices, the Authority may erder
€) reduction in prices;
(b) return to the recipient, an amount equivalent to the amount not passed on by way @nsanane
reduction in prices along with interest at the rate of eighteen percent. from the date of collection of the higher
amount till the date of the return of such amount or recovery of the amount including interest not returned, as the
case may be, inase the eligible person does not claim return of the amount or is not identifiable, and depositing
the same in the Fund referred to in section 57;
(c) imposition of penalty as specified under the Act; and
(d) cancellation of registration under the Act. o
Z‘zSubst ituted for the word -8Bd 0602088 dso vide Notf no.
Ibid.

*%Inserted videNotf no.14/2018CT dt.23.03.2018
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[(5) (a) Notwithstanding anything cortained in subrule (4), where upon receipt of the
report of the Director General of Anttprofiteering referred to in sukrule (6) of rule 129,
the Authority has reasons to believe that there has been contravention of the provisions
of section 171 in respet of goods or services or both other than those covered in the said
report, it may, for reasons to be recorded in writing, within the time limit specified in sub
rule (1), direct the Director General of Antiprofiteering to cause investigation or inquiry
with regard to such other goods or services or both, in accordance with the provisions of
the Act and these rules.

(b) The investigation or enquiry under clause (a) shall be deemed to be a new
investigation or enquiry and all the provisions of rule 129 sHamutatis mutandiapply to
such investigation or enquiry 3>

134. Decision to be taken by the majority.- (1) A minimum of three members of the
Authority shall constitute quorum at its meetings.

(2) If the Members of the Authoritydiffer in their opinion on any point, the point shall be
decided according to the opinion of the majority of the members present and voting, and
in the event of equality of votes, the Chairman shall have the second or casting vdte.

135. Compliance by the registered person-Any order passed by the Authority under
these rules shall be immediately complied with by the registered person failing which
action shall be initiated to recover the amount in accordance with the provisions of the
Integrated Goods and Services Tax Act dhe Central Goods and Services Tax Act or the
Union territory Goods and Services Tax Act or the State Goods and Services Tax Act of
the respective States, as the case may be.

136. Monitoring of the order .-The Authority may require ary authority of central tax,
State tax or Union territory tax to monitorthe implementation of the order passed by it.

137. Tenure of Authority .-The Authority shall cease to exist after the expiry dfour
yearsf>® from the date on which the Chairman enters upon his office unless the Council
recommends otherwise.

ExplanationFor the purposes of this Chapter,

(a) OAuthorityo mepmditeering AwhoriyadnstitntadauhderAnt i
rule 122;

( b) 0 Co nmmmeans theeStadding Committee on Antprofiteering constituted
by the Council in terms of sukrule (1) of rule 123 of these rules;

1 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
%2 Substituted videNotf no.14/2018CT dt . 2 3. 0134. ReflsibBto iedaken By the majority-If the
Members of the Authority differ in opinion on any point, the point shall be decided according to the opinion of
the majority. o
*Inserted videNotf no.33/2019CT dt. 18.07.2019
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(c) ointerest-ed partydé includes

a. suppliers of goods or services under the proceedings; and

b. recipients of goods or services wer the proceedings;

c. [any other person alleging, under sulule (1) of rule 128, that a
registered person has not passed on the benefit of reduction in the
rate of tax on any supply of goods or services or the benefit of input
tax credit to the recipient ly way of commensurate reduction in
prices.f>*

(d) oScreening Committeed means the State
in terms of subrule (2) of rule 123 of these rules

4 nserted videNotf no. 14/2018CT dt. 23.03.2018
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CHAPTER XVI

E-WAY RULES

[138. Information to be furnished prior to commencement of movement of goods
andgeneration of eway bill .-(1) Every registered person who causes movement of goods
ofconsignment value exceeding fifty thousand rupeigs

(1) in relation to a supply; or
(i) for reasons other than supply; or

(i)  due to inward supply from an unregistered person,

shall, before commencement of such movement, furnish information relating to the said
goods as specified iPart A of FORM GST EWB -01, electronically, on the common
portal along with such other information as may be required on the common portal and a
unique number will be generated on the said portal:

Provided that the transporter, on an authorization received from the registered
person, may furnish information inPart A of FORM GST EWB -01, electronically, on
the common portal along with such other information as may be required on the common
portal and a unique number will be generated on the said portal:

Provided further that where the goods to be transported are glipd through an e
commerce operator or a courier agency, on an authorization received from the consignor,
the information in Part A of FORM GST EWB -01 may be furnished by such €
commerce operator or courier agency and a unique number will be generatedtbe said
portal:

Provided also that where goods are sent by a principal located in one State or
Union territory to a job worker located in any other State or Union territory, the @vay
bill shall be generated either by the principal or the job worker, iégistered, irrespective
of the value of the consignment:

Provided also that where handicraft goods are transported from one State or
Union territory to another State or Union territory by a person who has been exempted
from the requirement of obtaining egistration under clauses (i) and (ii) of section 24, the
e-way bill shall be generated by the said person irrespective of the value of the
consignment.

[Explanation 1.0 For t he purposes of this rule, the e
meaning asassigned to it in the Government of India, Ministry of Finance, natification

No. 56/2018-Central Tax, dated the 23rd October, 2018, published in the Gazette of

India, Extraordinary, Part Il, Section 3, Subsection (i), vide number G.S.R 1056 (E),

dated the23rd October, 2018 as amended from time to timé}

Explanation 2.For the purposes of this rule, the consignment value of goods shall

Substituted vide Notf no. 74/2088T dt . 31. 12 . 2 0 I 8or theopurpoeks af this mile, ghe i on 1.
expression Ahandicraft goodsod6 has the meaning as assi
notification No. 32/201%Central Tax dated the 15th September, 2017 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sgbction (i), vide number G.S.R 1158 (E) dated the 15th September, 2017 as
amended from time to time.od
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bethevalue determined in accordance with the provisions of section 15, declared in an
invoice, a bill of supply or a delivery challan, as the case may be, issued in respect of the
said consignment and also includes the central tax, State or Union territory tax,
integrated tax and cess charged, if any, in the document and shall exclude the value of
exempt supply of goods where the invoice is issued in respect of both exempt and taxable
supply of goods.

(2) Where the goods are transported by the registered personaagonsignor or the
recipient of supply as the consignee, whether in his own conveyance or a hired one or a
public conveyance, by road, the said person shall generate thevay bill in FORM
GSTEWB-01 electronically on the common portal after furnishing infamation in Part B

of FORM GST EWB -01.

(2A) Where the goods are transported by railways or by air or vessel, thevay bill shall

be generated by the registered person, being the supplier or the recipient, who shall, either
before or after the commencemednof movement, furnish, on the common portal, the
information in Part B of FORM GST EWB -01:

Provided that where the goods are transported by railways, the railways shall not
deliver the goods unless the-way bill required under these rules is produced #te time
of delivery.

(3) Where the eway bill is not generated under subule (2) and the goods are handed
over to a transporter for transportation by road, the registered person shall furnish the
information relating to the transporter on the commorportal and the eway bill shall be
generated by the transporter on the said portal on the basis of the information furnished
by the registered person iRart A of FORM GST EWB -01:

Provided that the registered person or, the transporter may, at his optiggnerate
and carry the eway bill even if the value of the consignment is less than fifty thousand
rupees:

Provided further that where the movement is caused by an unregistered person
either in his own conveyance or a hired one or through a transportére or the transporter
may, at their option, generate the -wvay bill in FORM GST EWB -01 on the common
portal in the manner specified in this rule:

Provided also that where the goods are transported for a distance of upto fifty
kilometers within the State @ Union territory from the place of business of the consignor
to the place of business of the transporter for further transportation, the supplier or the
recipient, or as the case may be, the transporter may not furnish the details of conveyance
in Part B of FORM GST EWB -01.

Explanation BFor the purposes of this sulule, where the goods are supplied by
anunregistered supplier to a recipient who is registered, the movement shall be said to be
caused by such recipient if the recipient is known at the tin@f commencement of the
movement of goods.

Explanation 2. The eway bill shall not be valid for movement of goods by
roadunless the information inPart-B of FORM GST EWB -01 has been furnished except
in the case of movements covered under the third prowiso subrule (3) and the proviso

Pagel3lof 160



to subrule(5).

(4) Upon generation of the eway bill on the common portal, a unique eway bill
number (EBN) shall be made available to the supplier, the recipient and the transporter
on the common portal.

(5)  Where the goods are transferred from one conveyance to another, tlkensignor

or the recipient, who has provided information inPart A of the FORM GST EWB -01, or

the transporter shall, before such transfer and further movement of goods, update the
details of conveyance in the avay bill on the common portal in Part B of FORM GST
EWB-01:

Provided that where the goods are transported for a distance of upto fifty
kilometers within the State or Union territory from the place of business of the transporter
finally to the place of business of the consignee, the details of the conveyance may not be
updated in the eway bill.

(5A) The consignor or the recipient, who has furnished the information ifPart A of
FORMGST EWB -01, or the transporter, may assign the-way bill number to another
registered orenrolled transporter for updating the information iart B of FORM GST
EWB -01 for further movement of the consignment:

Provided that after the details of the conveyance have been updated by the
transporter in Part B of FORM GST EWB -01, the consignor or recipient, as the case
may be, who has furnished the information irPart A of FORM GST EWB -01 shall not
be allowed to assign the-avay bill number to another transporter.

(6)  After e-way bill has been generated in accordance with the provisions of suite

(1), where multiple consignments are intended to be transported in one conveyance, the
transporter may indicate the serial number of&ay bills generated in respect of eacguch
consignment electronically on the common portal and a consolidatedway bill in
FORMGST EWB -02 maybe generated by him on the said common portal prior to the
movement ofgoods.

(7)  Where the consignor or the consignee has not generated thevay bill in FORM
GST EWB-01 and the aggregate of the consignment value of goods carried in the
conveyance is more than fifty thousand rupees, the transporter, except in case of
transportation of goods by railways, air and vessel, shall, in respect of in&tate sipply,
generate the avay bill in FORM GSTEWB -01 on the basis of invoice or bill of supply or
delivery challan, as the case may be, andmay also generate a consolidatac bill in
FORM GST EWB -02 on the common portal prior to the movement of goods:

Provided that where the goods to be transported are supplied through an e
commerce operator or a courier agency, the information iRart A of FORM GST EWB -
01 may be furnished by such-€ommerce operator or courier agency.

(8) The information furnished inPart A of FORM GST EWB -01 shall be made available
to the registered supplier on the common portal who may utilize the same for furnishing
the details InFORM GSTR -1:
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Provided that when the information has been furnished by an unregistered
supplier or an unregistered recipient iFORM GST EWB -01, he shall be informed
electronically, if the mobile number or the email is available.

(9) Where an eway bill has been geneted under this rule but goods are either not
transported or are not transported as per the details furnished in thevay bill, the eway
bill may be cancelled electronically on the common portal within twenty four hours of
generation of the eway bill:

Provided that an eway bill cannot be cancelled if it has been verified in transit in
accordance with the provisions of rule 138B:

Provided further that the unique number generated under suble (1) shall be
valid for a period of fifteen days for updabn of Part B of FORM GST EWB -01.

(10) An eway bill or a consolidated eway bill generated under this rule shall be valid for
the period as mentioned in column (3) of the Table below from the relevant date, for the
distance, within the country, the gooddave to be transported, as mentioned in column
(2) of the said Table:

Sl. No. | Distance Validity period
(1) 2) 3)
1. Upto 100 km. One day in cases other that

Over Dimensional Cargdor
multimodal shipment in which
at least one leg involves
transportby shipf>°

2. For every 100 km. or part thereo] One additional day in caseg
thereafter other than Over Dimensional
Cargdgor multimodal shipment
in which at least one leg
involves transport by ship}”’

3. Upto 20 km One day in case of Ove
Dimensional Cargdor
multimodal shipment in which
at least one leg involveg
transport by shipf*®

4. For every 20 km. or part thereol One additional day in case of
thereafter Over Dimensional Cargo [or
multimodal shipment in which
at least one leg involves
transport by shig®*

Provided that the Commissioner may, on the recommendations of the Council,
by notification, extend the validity period of an eway bill for certain categories of goods
as may be specified therein:

28 nsertedvide Nof no. 31/2019 CT dt. 28.06.2019
37 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
28 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
29 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
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Provided further that where, under circumstances of an exceptional nature,
including trans-shipment, the goods cannot be transported within the validity period of
the eway bill, the transporter may extend the validity period after updating the details in
Part B of FORM GST EWB -01, if required.

[Provided also that the validity of the ewvay bill may be extended within eight
hours from the time of its expiry.f*®

Explanaton iFor t he purposes of this rul e, theor
whichthe e-way bill has been generated and the period of validity shall be counted from

the time at which the eway bill has been generated and each day shall be counted as the

period expiring at midnight of the day immediately following the date of generation @&

way bill.

ExplanatonZi For t he purposes of this rule, the ex
shall mean a cargo carried as a single indivisible unit and which exceeds the dimensional

limits prescribed in rule 93 of the Central Motor Vehicle Rules,9B9, made under the

Motor Vehicles Act, 1988 (59 of 1988).

(11) The details of the avay bill generated under this rule shall be made available to the

(a) supplier, if registered, where the information iPart A of FORM GST EWB -01
has been furnished by the recipient or the transporter; or

(b) recipient, if registered, where the information ifPart A of FORM GST EWB -01
has been furnished by the supplier or the transporter,

on the common portal, and the supplier or the recipient, athe case may be, shall
communicate his acceptance or rejection of the consignment covered by th&ay bill.

(12) Where the person to whom the information specified in sufule (11) has been made
available does not communicate his acceptance or rejectiafithin seventy two hours of
the details being made available to him on the common portal, or the time of delivery of
goods whichever is earlier, it shall be deemed that he has accepted the said details.

(13) The eway bill generated under this rule orunder rule 138 of the Goods and
Services Tax Rules of any State or Union territory shall be valid in every State and
Union territory.

(14) Notwithstanding anything contained in this rule, no avay bill is required to be
generatedi

(a) where the goods beingrainsported are specified in Annexure;

(b) where the goods are being transported by a noemotorised conveyance;

(c) where the goods are being transported from the customs port, airport, air cargo
complex and land customs station to an inland container depot or armtainer

280 1nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
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freight station for clearance by Customs;

(d) in respect of movement of goods within such areas as are notified under clause (d)
of subrule (14) of rule 138 of the State or Union territory Goods and Services Tax
Rules in that particular State or Unon territory;

(e) where the goods, other than deiled cake, being transported, are specified in the
Schedule appended to notification No. 2/2017 Central tax (Rate) dated the 28
June, 2017 published in the Gazette of India, Extraordinary, Part I, Section 3,
Subsection (i), videnumber G.S.R 674 (E) dated the 28June, 2017 as amended
from time to time;

() where the goods being transported are alcoholic liquor for human consungtj
petroleum crude, high speed diesel, motor spirit (commonly known as petrol),
natural gas or aviation turbine fuel;

(g) where the supply of goods being transported is treated as no supply under
Schedule Il of the Act;

(h) where the goods are being transpodé

(i) under customs bond from an inland container depot or a container freight
station to a customs port, airport, air cargo complex and land customs
station, or from one customs station or customs port to another customs
station or customs port, or

(i) under customs supervision or under customs seal,

(i) where the goods being transported are transit cargo from or to Nepal or Bhutan;

() where the goods being transported are exempt from tax under notification No.
7/2017-Central Tax (Rate), dated 28 June 20T published in the Gazette of
India, Extraordinary, Part Il, Section 3, Subsection (i), vide number G.S.R
679(B)dated the 28 June, 2017 as amended from time to time and notification
No. 26/2017-Central Tax (Rate), dated the 21 September, 2017 publishkin
the Gazette of India, Extraordinary, Part Il, Section 3, Sulsection (i), vide
number G.S.R 1181(E) dated the 21September, 2017 as amended from time to
time;

(k) any movement of goods caused by defence formation under Ministry of defence
as a consignolwr consignee;

(I) where the consignor of goods is the Central Government, Government of any
State or a local authority for transport of goods by rail;

(m)where empty cargo containers are being transported; and

(n) where the goods are being transported upto a distae of twenty kilometers from
the place of the business of the consignor to a weighbridge for weighment or
from the weighbridge back to the place of the business of the said consignor
subject to the condition that the movement of goods is accompanied by a
delivery challan issued in accordance with rule 55.

(o) [where empty cylinders for packing of liquefied petroleum gas are being moved
for reasons other than supply:}*

Explanation. The facility of generation, cancellation, updation and assignment ofveay

2Ynsertedvide Notf no. 26/201&T dt.13.06.2018
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bill shall be madeavailable through SMS to the supplier, recipient and the transporter, as
the case may be.

ANNEXURE
[(See rule 138 (14)]

S. No. Description of Goods
1) (2)
Liguefied petroleum gas for supply to household and non
1. domestic exemptedcategory (NDEC) customers
2. Kerosene oil sold under PDS
3. Postal baggage transported by Department of Posts

Natural or cultured pearls and precious or serprecious stones
precious metals and metals clad with precious metal

4. (Chapter 71)
Jewel l ery, gol dsmit hsd and S
5. articles (Chapter 71)
6. Currency
7. Used personal and household effects
3. Coral, unworked (0508) and worked coral (9601)

138A. Documents and devices to be carried by a personin-charge of a
conveyance-(1) The person in charge of a conveyance shall cairy

(a) the invoice or bill of supply or delivery challan, as the case may be; and

(b) a copy of the eway bill in physical form or the eway bill number in electronic
form or mapped to a Radio Frequency ldentification Device embedded on to the
conveyance in such manner as may be notified by the Commissioner:

Provided that nothing contained in clause (b) of this sulule shall apply in case of
movement of gabds by rail or by air or vessel:

[Provided further that in case of imported goods, the person in charge of a conveyance
shall also carry a copy of the bill of entry filed by the importer of such goods and shall
indicate the number and date of the bill of entry iPart A of FORM GST EWB -01.]%%

(2) A registered person may obtain an Invoice Reference Number from the common
portal by uploading, on the said portal, a tax invoice issued by him FORM GST INV -

1 and produce the same for verification by the proper officer in lieu of the tax invoiead
such number shall be valid for a period of thirty days from the date of uploading.

%4nserted vide Notf no. 39/2018T dt. 04.09.2018
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(3) Where the registered person uploads the invoice under suite (2), the information in
Part A of FORM GST EWB -01 shall be autepopulated by the common portal on te
basis of the information furnished iFORM GST INV -1.

(4) The Commissioner may, by notification, require a class of transporters to obtain a
unique Radio Frequency ldentification Device and get the said device embedded on to
the conveyance and map the-way bill to the Radio Frequency ldentification Device
prior to the movement of goods.

(5) Notwithstanding anything contained in clause (b) of sulule (1), where
circumstances so warrant, the Commissioner may, by notification, require the persion
charge of the conveyance to carry the following documents instead of thevay bill

(a) tax invoice or bill of supply or bill of entry; or

(b) a delivery challan, where the goods are transported for reasons other than by

way of supply. o

138B. Verification of documents and conveyances- (1) The Commissioner or an officer
empowered by him in this behalf may authorize the proper officer to intercept any
conveyance to verify the avay bill in physical or electronic form for all interState and
intra-State movement of goods.

(2) The Commissoner shall get Radio Frequency Identification Device readers installed
at places where the verification of movement of goods is required to be carried out and
verification of movement of vehicles shall be done through such device readers where the
e-way hill has been mapped with the said device.

(3) The physical verification of conveyances shall be carried out by the proper officer as
authorised by the Commissioner or an officer empowered by him in this behalf:

Provided that on receipt of specific infanation on evasion of tax, physical
verification of a specific conveyance can also be carried out by any other officer after
obtaining necessary approval of the Commissioner or an officer authorised by him in this
behalf.

138C. Inspection and verification of goods .- (1) A summary report of every inspection
of goods in transit shall be recorded online by the proper officer fart A of FORM GST
EWB -03 within twenty four hours of inspection and the final report inPart B of FORM
GST EWB-03 shall be recorded within three days of such inspection.

[Provided that where the circumstances so warrant, the Commissioner, or any
other officer authorised by him, may, on sufficient cause being shown, extend the time for
recording of the final report in Part B of FORM EWB -03, for a further period not
exceeding three days.
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Explanation. The period of twenty four hours or, as the case may be, three days shall be
counted from the midnight of the date on which the vehicle was interceptet’]

(2) Where the physical verification of goods being transported on any conveyance has
been done during transit at one place within the State or Union territory or in any other
State or Union territory, no further physical verification of the said conveyance shaleb
carried out again in the State or Union territory, unless a specific information relating to
evasion of tax is made available subsequently.

138D. Facility for uploading information regarding detention of vehicle .-Where a
vehicle has been intercepted and detained for a period exceeding thirty minutes, the
transporter may upload the said information inFORM GST EWB -04 on the common
portal.]***

283 |nserted videNotf no.28/2018 CT dt. 19.06.2018
B45ubstituted vide Notf No. 12/204@T dt.07.03.2018, to be effective from the date as shall be notified

NOTE: Rules 138, 138A, 138C and 138D were orignally inserted vide Notf No. 242 dt. 30.08.2017 and
subsequently amended vide Notf No. 3/201&T dt. 23.01.2018. The older versions of the rules are given
below:

Rule 138 (as substituted vide Notf No. 3/2038entral Tax, dated 23.01.2018):

138. Information to be furnished prior to commencement of movement of goods and generation of e

way bill.-(1) Every registered person who causes movement of goods of consignment value exceeding fifty
thousand rupeés

0] in relation to a supply; or
(i) for reasons other than supply; or
(iii) due to inward supply from an unregistered person,

shall, before commencement of such movement, furnish information relating to the said goods as specified in
Part A of FORM GST EWB-01, electronically, on the common portal along with such other information as
may be required at the common portal and a unique number will be generated on the said portal:
Provided that where goods are sent by a principal located in one State to akeblacated in any other State,
the eway bill shall be generated by the principal irrespective of the value of the consignment:
Provided further that where handicraft goods are transported from one State to another by a person who has been
exempted fronthe requirement of obtaining registration under clauses (i) and (ii) of section 24wtne L@l
shall be generated by the said person irrespective of the value of the consignment.
Explanation 1i For t he purposes of this godtesothas expeemsaonnt
it in the Government of India, Ministry of Finance, notification No.32/2G¥ntral Tax dated the 5
September, 2017 published in the Gazette of India, Extraordinary, Part I, Sections&cBab (i),vide number
G.S.R 1158 (E) dated the"1 5eptember, 2017 as amended from time to time.
Explanation 2 For the purposes of this rule, the consignment value of goods shall be the value, determined in
accordance with the provisions of section 15, declared in afcewa bill of supply or a delivery challan, as the
case may be, issued in respect of the said consignment and also includes the central tax, State or Union territory
tax, integrated tax and cess charged, if any, in the document.
(2) Where the goods areatrsported by the registered person as a consignor or the recipient of supply as the
consignee, whether in his own conveyance or a hired one or by railways or by air or by vessel, the said person or
the recipient may generate thevay bill in FORM GST EWB-01 electronically on the common portal after
furnishing information irPart B of FORM GST EWB-01:
Provided that where the goods are transported by railways or by air or vessekahdid shall be generated by
the registered person, being the suppiiethe recipient, who shall furnish, on the common portat, the

(a) information inPart B of FORM GST EWB-01,and
(b) the serial number and date of the Railway Receipt or the Air Consignment Note or Bill of Lading, as the case
may be.
(3) Where the avay bill is not generated under sulile (2) and the goods are handed over to a transporter for
transportation by road, the registered person shall furnish the information relating to the transporter on the
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common portal and the-way bill shall be generated by theansporter on the said portal on the basis of the
information furnished by the registered persoRamt A of FORM GST EWB-01:

Provided that the registered person or, the transporter, as the case may be may, at his option, generate and carry
the eway bil even if the value of the consignment is less than fifty thousand rupees:

Provided further that where the movement is caused by an unregistered person either in his own conveyance or a
hired one or through a transporter, he or the transporter may,irabptien, generate the-way bill in FORM

GST EWB-01 on the common portal in the manner specified in this rule:

Provided also that where the goods are transported for a distance of less than ten kilometers within the State or
Union territory from the plae of business of the consignor to the place of business of the transporter for further
transportation, the supplier or the recipient, or as the case maybe, the transporter may not furnish the details of
conveyance ifPart B of FORM GST EWB-01.

Explanationl.i For the purposes of this suble, where the goods are supplied by an unregistered supplier to a
recipient who is registered, the movement shall be said to be caused by such recipient if the recipient is known at
the time of commencement of the moveingigoods.

Explanation 2= The eway bill shall not be valid for movement of goods by road unless the informatParin

B of FORM GST EWB-01 has been furnished except in the case of movements covered under the third proviso

to subrule (3) and the proviso to sule (5).

4) Upon generation of the-way bill on the common portal, a uniquemay bill number (EBN) shall be
made available to theupplier, the recipient and the transporter on the common portal.
(5) Where the goods are transferred from one conveyance to another, the consigner or the recipient, who has

provided information irPart- A of the FORM GST EWB-01, or the transporter shabefore such transfer and
further movement of goods, update the details of conveyance invihag bill on the common portal iIRORM
GST EWB-0L

Provided that where the goods are transported for a distance of less than ten kilometers within the State
or Union territory from the place of business of the transporter finally to the place of business of the consignee,
the details of conveyance may not be updated in-tliayebill.

(5A) The consignor or the recipient, who has furnished the informati®aitA of FORM GST EWB-01, or

the transporter, may assign thevay bill number to another registered or enrolled transporter for updating the
information inPart-B of FORM GST EWB-01 for further movement of consignment:

Provided that once the details of the weyance have been updated by the transporteaihB of FORM GST
EWB-01, the consignor or recipient, as the case maybe, who has furnished the informB@otzAnof FORM

GST EWB-01shall not be allowed to assign thevay bill number to another trangper.

(6) After eeway bill has been generated in accordance with the provisions afikulil), where multiple
consignments are intended to be transported in one conveyance, the transporter may indicate the serial number of
eway bills generated in respeof each such consignment electronically on the common portal and a
consolidated -avay bill in FORM GST EWB-02 maybe generated by him on the said common portal prior to the
movement of goods.

7 Where the consignor or the consignee has not gendr@iBiM GST EWB-01 in accordance with the
provisions of sufrule (1) and the value of goods carried in the conveyance is more than fifty thousand rupees,
the transporter shall generd8@®RM GST EWB-01 on the basis of invoice or bill of supply or delivery challan,

as the case maybe, and may also generate a consolidatdhbéll in FORM GST EWB-02 on the common

portal prior to the movement of goods:

Provided that where the goods to be transported are supplied throughoammerce operator, the
information inPart A of FORM GST EWB-01 may be furnished by sucha®@mmerce operator.

(8) The information furnished iRart A of FORM GST EWB-01 shall be made available to the registered
supplier on the common portal who may utilize the same for furnishing det&idRM GSTR-1:

Provided that when the information has been furnished by an unregistered supplier or an unregistered
recipient InFORM GST EWB-01, he shall be informed electronically, if the mobile number or theai is
available.

9) Where an avay bill hasbeen generated under this rubeit goods are either not transported or are not
transported as per the details furnished in theag bill, the eway bill may be cancelled electronically on the
common portal within 24 hours of generation of theagy bill:

Provided that an-gay bill cannot be cancelled if it has been verified in transit in accordance with the
provisions of rule 138B:

Provided further the unique number generated underwdak(1) shall be valid for 72 hours for updation
of Part B of FORM GST EWB-01.

(10)  An eway bill or a consolidated-eay bill generated under this rule shall be valid for the period as
mentioned in column (3) of the Table below from the relevant date, for the distance, within the country, the
goods have to be transpatteas mentioned in column (2) of the said Table:
Table
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Sl. No. Distance Validity period

) ) 3
1. Upto 100 km. One day
2. For every 100 km. or part thereof thereafter One additional day:

Provided that the Commissioner may, by notificatiextend the validity period ofeay bill for certain
categories of goods as may be specified therein:

Provided further that where, under circumstances of an exceptional nature, the goods cannot be
transported within the validity period of theway bill, the transporter may generate anothevag bill after
updating the details iRart B of FORM GST EWB-01
Explanationd For t he pur poseelevammdatet sihal ft uimeant h & evaydibhhae on wh
been generated and the period of vajidihall be counted from the time at which thevay bill has been
generated and each day shall be counted as tvi@mtyours.

(1) The details of avay bill generated under suible (1) shall be made available tothe

(a) supplier, if registered, whetle information inPart A of FORM GST EWB-01 has been furnished by the
recipient or the transporter; or

(b) recipient, if registered, where the informatiorPiart A of FORM GST EWB-01 has been furnished by the
supplier or the transporter,

on the commongrtal, and the supplier or the recipient, as the case maybe, shall communicate his acceptance or
rejection of the consignment covered by theay bill.

(12)  Where the person to whom the information specified inrsil# (11) has been made available doet
communicate his acceptance or rejection within seventy two hours of the details being made available to him on
the common portal, it shall be deemed that he has accepted the said details.

(13) The eway bill generated under this rule or under rule d8&e Goods and Services Tax Rules of any
State shall be valid in every State and Union territory.

(14) Notwithstanding anything contained in this rule, ravay bill is required to be generated

@ where the goods being transported are specified ireXume;

(b) where the goods are being transported by amotorised conveyance;

(c) where the goods are being transported from the port, airport, air cargo complex and land customs station
to an inland container depot or a container freight station éarahce by Customs;

(d) in respect of movement of goods within such areas as are notified under clause (djubé $ub) of

rule 138 of the Goods and Services Tax Rules of the concerned State;

(e) where the goods, other than-oiéied cake, beingransported are specified in the Schedule appended to

notification No. 2/2017 Central tax (Rate) dated the ™8une, 2017 published in the Gazette of India,
Extraordinary, Part I, Section 3, Sgkction (i), vide number G.S.R 674 (E) dated the™28ure, 2017 as
amended from time to time;

)] where the goods being transported are alcoholic liquor for human consumption, petroleum crude, high
speed diesel, motor spirit (commonly known as petrol), natural gas or aviation turbine fuel; and
(9) where the gods being transported are treated as no supply under Schedule Il of the Act.

Explanation.- The facility of generation and cancellation efvay bill may also be made available through SMS.
ANNEXURE
[(See rule 138 (14)]

S. Description of Goods

No.

1) )

1. Liguefied petroleum gas for supply to household and non domestic exempted

category (NDEC) customers

2. Kerosene oil sold under PDS

3. Postal baggage transported by Department of Posts
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4. Natural or cultured pearls and precious or spraciousstones; precious metals
and metals clad with precious metal (Chapter 71)
5. Jewell ery, goldsmithsodé and silversmit
6. Currency
7. Used personal and household effects
8. Coral, unworked (0508) and worked co{@601)

Rule 138 (as inserted vide Notf no. 27/201TT dt. 30.08.2017

138.Information to be furnished prior to commencement of movement of goods and generation civay
bill. - (1) shall, before commencement of such movement, furnish information relating to the said geads\in

of FORM GST EWB-01, electronically, on the common portal.

[Provided that where goods are sent by a principal located in one State to a job worker located in any

other State, the-way bill shall be generated by the principal irrespective of the value of the consignment:

Provided further that where handicraft gscare transported from one State to another by a person who
has been exempted from the requirement of obtaining registration under clauses (i) and (ii) of section 24, the e

way bill shall be generated by the said person irrespective of the value ohgignroent.

Explanationi For the purposes of this rul

e

t he

eXpress

assigned to it in the Government of India, Ministry of Finance, notification No.32/2eh#al Tax dated

15.09.2017 published in the Gazette wnlenber G.S.R 1158 (Ejf

(2)Where the goods are transported by the registered person as a consignor or the recipient of supply as the
consignee, whether in his own conveyance or a hired one or by railways or by air or by vessel, the said person or
the recifient may generate theveay bill in FORM GST EWB-01 electronically on the common portal after

furnishing information irPart B of FORM GST EWB-01.

(3) Where the avay bill is not generated under sulde (2) and the goods are handed over to a transporter f

transportation by road, the registered person shall furnish the information relating to the transpanteBiof

FORM GST EWB-01 on the common portal and theaay bill shall be generated by the transporter on the said
portal on the basis of the mrimation furnished by the registered persoRant A of FORM GST EWB-0L:

Provided that the registered person or, as the case may be, the transporter may, at his option, generate
and carry the-avay bill even if the value of the consignment is less thijmtfiousand rupees:

Provided further that where the movement is caused by an unregistered person either in his own
conveyance or a hired one or through a transporter, he or the transporter may, at their option, genevate the e

billin FORM GST EWB-010on the common portal in the manner specified in this rule:

Provided also that where the goods are transported for a distance of less than ten kilometres within the
State or Union territory from the place of business of the consignor to the place of badthessansporter for

further transportation, the supplier or the transporter may not furnish the details of conveyRace Bnof

FORM GST EWB-01.

Explanation 1i For the purposes of this suble, where the goods are supplied by an unregistered
suppler to a recipient who is registered, the movement shall be said to be caused by such recipient if the recipient

is known at the time of commencement of the movement of goods.

Explanation 2-The information inPart A of FORM GST EWB-01 shall be furnished by the consignor
or the recipient of the supply as consignee where the goods are transported by railways or by air or by vessel.

4) Upon generation of the-way bill on the common portal, a uniquevay bill number (EBN) shall be

madeavailable to the supplier, the recipient and the transporter on the common portal.
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(5) Any transporter transferring goods from one conveyance to another in the course of transit shall, before
such transfer and further movement of goods, update the detaisiveyance in the-eay bill on the common
portal inFORM GST EWB-01:

Provided that where the goods are transported for a distance of less than ten kilometres within the State
or Union territory from the place of business of the transporter finaltiiegplace of business of the consignee,
the details of conveyance may not be updated in-thayebill.

(6) After eeway bill has been generated in accordance with the provisions aftikulil), where multiple
consignments are intended to be transporteshénconveyance, the transporter may indicate the serial number of
e-way bills generated in respect of each such consignment electronically on the common portal and a
consolidated -@vay bill in FORM GST EWB-02maybe generated by him on the said common ppriar to the
movement of goods.

@) Where the consignor or the consignee has not gendr@Bi1 GST EWB-01 in accordance with the
provisions of sulrule (1) and the value of goods carried in the conveyance is more than fifty thousand rupees,
the transpder shall generatEORM GSTEWB-01 on the basis of invoice or bill of supply or delivery challan,

as the case may be, and may also generate a consolidatgdhell in FORM GST EWB-02 on the common

portal prior to the movement of goods.

(8) The informationfurnished inPart A of FORM GST EWB-01 shall be made available to the registered
supplier on the common portal who may utilize the same for furnishing det&id3RM GSTR-1:

Provided that when the information has been furnished by an unregisterecesiupplORM GST
EWB-01, he shall be informed electronically, if the mobile number or thwi is available.

(9) Where an avay bill has been generated under this rblg goods are either not transported or are not
transported as per the details furnidhie the eway bill, the eway bill may be cancelled electronically on the
common portaleither directly or through a Facilitation Centre notified by the Commissioner, within 24 hours of
generation of the-way bill:

Provided that an-way bill cannot becancelled if it has been verified in transit in accordance with the
provisions of rule 138B.

(10) An e-way bill or a consolidated-way bill generated under this rule shall be valid for the period as
mentioned in column (3) of the Table below from theevaht date, for the distance the goods have to be
transported, as mentioned in column (2) of the said Table:

Table

Sr. no. Distance Validity period

1) (2) (3)

1. Upto 100 km One day

2. For every 100 km or part thereof thereafter One additional day

Provided that the Commissioner may, by notification, extend the validity pericgvay éill for certain
categories of goods as may be specified therein:

Provided further that where, under circumstances of an exceptional nature, the goods cannot be
trarsported within the validity period of theveay bill, the transporter may generate anothevag bill after
updating the details iRart B of FORM GSTEWB-01.

Explanationd For t he purposes of this rule, the-waybdhasvant
been generated and the period of validity shall be counted from the time at whiciwéyebdl has been
generated and each day shall be counted as tvf@mtyours.
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(11)The details of -evay bill generated under suhle (1) shall be madevailable to the recipient, if registered,
on the common portal, who shall communicate his acceptance or rejection of the consignment covered by the e
way bill.

(12)Where the recipient referred to in suibe (11) does not communicate his acceptance octi@pewithin
seventy two hours of the details being made available to him on the common portal, it shall be deemed that he
has accepted the said details.

(13) The eway bill generated under this rule or under rule 138 of the Goods and Services TaxRuigs of
State shall be valid in every State and Union territory.

(14) Notwithstanding anything contained in this rule, ravay bill is required to be generated

€) where the goods being transported are specified in Annexure;
(b) where the goods are beingrnisported by a nemotorised conveyance;
(©) where the goods are being transported from the port, airport, aircargo complex and land

customs station to an inland container depot or a container freight station for clearance by Customs; and

(d) in respect bmovement of goods within such areas as are notified under clause (d}rodesub
(14) of rule 138 of the Goods and Services Tax Rules of the concerned State.

Explanation.- The facility of generation and cancellation efvay bill may also be made avdila through SMS.

ANNEXURE
[(See rule 138 (14)]
S. Chapter or | Description of Goods
No. | Heading or
Sub-heading
or Tariff item

1) 1@ (3)

1. 0101 Live asses, mules and hinnies

2. 0102 Live bovine animals

3. 0103 Live swine

4. 0104 Live sheep and goats

5. 0105 Live poultry, that is to say, fowls of the species Gallus domesticus, ducks,
turkeys and guinea fowls.

6. 0106 Other live animal such as Mammals, Birds, Insects

7. 0201 Meat ofbovine animals, fresh and chilled.

8. 0202 Meat of bovine animals frozen [other than frozen and put up in unit container]

9. 0203 Meat of swine, fresh, chilled or frozen [other than frozen and put up in unit cont

10. | 0204 Meat of sheep or goats, freshjlted or frozen [other than frozen and put up in
container]

11. | 0205 Meat of horses, asses, mules or hinnies, fresh, chilled or frozen [other than froz
put up in unit container]

12. | 0206 Edible offal of bovine animals, swine, sheep, goats, hoessgs, mules or hinnie
fresh, chilled or frozen [other than frozen and put up in unit container]

13. | 0207 Meat and edible offal, of the poultry of heading 0105, fresh, chilled or frozen |
than frozen and put up in unit container]

14. | 0208 Other meat anédible meat offal, fresh, chilled or frozen [other than frozen and
up in unit container]

15. | 0209 Pig fat, free of lean meat, and poultry fat, not rendered or otherwise extracted
chilled or frozen [other than frozen and put up in unit container]

16. | 0209 Pig fat, free of lean meat, and poultry fat, not rendered or otherwise extracted,
in brine, dried or smoked [other than put up in unit containers]
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17. | 0210 Meat and edible meat offal, salted, in brine, dried or smoked; edible flours arsl
of meat or meat offal, other than put up in unit containers

18. |3 Fish seeds, prawn / shrimp seeds whether or not processed, cured or in froz
[other than goods falling under Chapter 3 and attracting 2.5%]

19. | 0301 Live fish.

20. | 0302 Fish, fresh ochilled, excluding fish fillets and other fish meat of heading 0304

21. | 0304 Fish fillets and other fish meat (whether or not minced), fresh or chilled.

22. | 0306 Crustaceans, whether in shell or not, live, fresh or chilled; crustaceans, in
cooked by staming or by boiling in water live, fresh or chilled.

23. | 0307 Molluscs, whether in shell or not, live, fresh, chilled; aquatic invertebrates othe
crustaceans and molluscs, live, fresh or chilled.

24. | 0308 Aguatic invertebrates other than crustaceansneoituscs, live, fresh or chilled.

25. | 0401 Fresh milk and pasteurised milk, including separated milk, milk and cream
concentrated nor containing added sugar or other sweetening matter, excludin
High Temperature (UHT) milk

26. | 0403 Curd; Lassi; Buttr milk

27. | 0406 Chena or paneer, other than put up in unit containers and bearing a registere
name;

28. | 0407 Birds' eggs, in shell, fresh, preserved or cooked

29. | 0409 Natural honey, other than put up in unit container and bearing a registered
name

30. | 0501 Human hair, unworked, whether or not washed or scoured; waste of human hai

31. | 0506 All goods i.e. Bones and howores, unworked, defatted, simply prepared (but
cut to shape), treated with acid or gelatinised; powder and waste of thegetprod

32. | 0507 90 All goods i.e. Hoof meal; horn meal; hooves, claws, nails and beaks; antlers; et

33. | 0511 Semen including frozen semen

34. | 6 Live trees and other plants; bulbs, roots and the like; cut flowers and ornar
foliage

35. | 0701 Potatoes, fresh ahilled.

36. | 0702 Tomatoes, fresh or chilled.

37. | 0703 Onions, shallots, garlic, leeks and other alliaceous vegetables, fresh or chilled.

38. | 0704 Cabbages, cauliflowers, kohlrabi, kale and similar edible brassicas, fresh or chi

39. | 0705 Lettuce (Lactucaativa) and chicory (Cichorium spp.), fresh or chilled.

40. | 0706 Carrots, turnips, salad beetroot, salsify, celeriac, radishes and similar edible
fresh or chilled.

41. | 0707 Cucumbers and gherkins, fresh or chilled.

42. | 0708 Leguminous vegetables, shelledunshelled, fresh or chilled.

43. | 0709 Other vegetables, fresh or chilled.

44. | 0712 Dried vegetables, whole, cut, sliced, broken or in powder, but not further prepatr

45. | 0713 Dried leguminous vegetables, shelled, whether or not skinned or split.

46. | 0714 Manioc, arrowroot, salep, Jerusalem artichokes, sweet potatoes and similar ro
tubers with high starch or inulin content, fresh or chilled; sago pith.

47. | 0801 Coconuts, fresh or dried, whether or not shelled or peeled

48. | 0801 Brazil nuts, fresh, whethar not shelled or peeled

49. | 0802 Other nuts, Other nuts, fresh such as Almonds, Hazelnuts or filberts (Coryius
walnuts, Chestnuts (Castanea spp.), Pistachios, Macadamia nuts, Kola nut
spp.), Areca nuts, fresh, whether or not shelled or peeled

50. | 0803 Bananas, including plantains, fresh or dried

51. | 0804 Dates, figs, pineapples, avocados, guavas, mangoes and mangosteens, fresh.
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52. | 0805 Citrus fruit, such as Oranges, Mandarins (including tangerines
satsumas);clementines, wilkingsd similar citrus hybrids, Grapefruit, includi
pomelos, Lemons (Citrus limon, Citrus limonum) and limes (Citrus aurantif
Citrus latifolia), fresh.

53. | 0806 Grapes, fresh

54. | 0807 Melons (including watermelons) and papaws (papayas), fresh.

55. | 0808 Apples, pears and quinces, fresh.

56. | 0809 Apricots, cherries, peaches (including nectarines), plums and sloes, fresh.

57. | 0810 Other fruit such as strawberries, raspberries, blackberries, mulberries
loganberries, black, white or red currants and gooseberries, cranberries, bilberr
other fruits of the genus vaccinium, Kiwi fruit, Durians, Persimmons, Pomegrat
Tamarird, Sapota (chico), Custaapple (ata), Bore, Lichi, fresh.

58. | 0814 Peel of citrus fruit or melons (including watermelons), fresh.

59. |9 All goods of seed quality

60. | 0901 Coffee beans, not roasted

61. | 0902 Unprocessed green leaves of tea

62. | 0909 Seeds of anisdyadian, fennel, coriander, cumin or caraway; juniper berries [of
quality]

63. | 09101110 Fresh ginger, other than in processed form

64. | 09103010 Fresh turmeric, other than in processed form

65. | 1001 Wheat and meslifother than those put up in unit container and bearing a regis
brand name]

66. | 1002 Rye [other than those put up in unit container and bearing a registered brand n

67. | 1003 Barley [other than those put up in unit container and bearing a registaretiame]

68. | 1004 Oats [other than those put up in unit container and bearing a registered brand

69. | 1005 Maize (corn) [other than those put up in unit container and bearing a registered
name]

70. | 1006 Rice [other than those put up in unit contaiaed bearing a registered brand name

71. | 1007 Grain sorghum [other than those put up in unit container and bearing a reg
brand name]

72. | 1008 Buckwheat, millet and canary seed; other cereals such as Jawar, Bajra, Ragi
than those put up in urébntainer and bearing a registered brand name]

73. | 1101 Wheat or meslin flour [other than those put up in unit container and bearn
registered brand name].

74. | 1102 Cereal flours other than of wheat or meslin, [maize (corn) flour, Rye flour,
[otherthan those put up in unit container and bearing a registered brand name]

75. | 1103 Cereal groats, meal and pellets [other than those put up in unit container and
a registered brand name]

76. | 1104 Cereal grains hulled

77. | 1105 Flour, of potatoes [otheh&n those put up in unit container and bearing a regisl
brand name]

78. | 1106 Flour, of the dried leguminous vegetables of heading 0713 (pulses) [other tha
meal 1106 10 10 and guar gum refined split 1106 10 90], of sago or of roots or
of heading 0714 or of the products of Chapter 8 i.e. of tamarind, of singoda, 1
flour, etc. [other than those put up in unit container and bearing a registered
name]

79. | 12 All goods of seed quality

80. | 1201 Soya beans, whether or not broken, of seed quality.

81. | 1202 Groundnuts, not roasted or otherwise cooked, whether or not shalledoken, of
seed quality.

82. | 1204 Linseed, whether or not broken, of seed quality.
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83. | 1205 Rape or colza seeds, whether or not broken, of seed quality.

84. | 1206 Sunflower seeds, whether or not broken, of seed quality.

85. | 1207 Other oil seeds and oleaginous fruits (i.e. Palm nuts and kernels, cotton seeds
oil seeds, Sesamum seeds, Mustard seeds, Saffower (Carthamustinctorius
Melon seeds, Poppy seeds, Ajams, Mango kernel, Niger seed, Kokam) whethe
broken,of seed quality.

86. | 1209 Seeds, fruit and spores, of a kind used for sowing.

87. | 1210 Hop cones, fresh.

88. | 1211 Plants and parts of plants (including seeds and fruits), of a kind used prima
perfumery, in pharmacy or for insecticidal, fungicidal similar purpose, fresh g
chilled.

89. | 1212 Locust beans, seaweeds and other algae, sugar beet and sugar cane, fresh or

90. | 1213 Cereal straw and husks, unprepared, whether or not chopped, ground, press
the form of pellets

91. | 1214 Swedes, mandds, fodder roots, hay, lucerne (alfalfa), clover, sainfoin, forage |
lupines, vetches and similar forage products, whether or not in the form of pelle

92. | 1301 Lac and Shellac

93. | 1404 90 40 Betel leaves

94. | 1701 or 1702 | Jaggeryof all types including Cane Jaggery (gur) and Palmyra Jaggery

95. | 1904 Puffed rice, commonly known as Muri, flattened or beaten rice, commonly kno
Chira, parched rice, commonly known as khoi, parched paddy or rice coate
sugar or gurcommonly known as Murki

96. | 1905 Pappad

97. | 1905 Bread (branded or otherwis@xceptpizza bread

98. | 2201 Water [other than aerated, mineral, purified, distilled, medicinal, ionic, battery
mineralized and water sold in sealed container]

99. | 2201 Non-alcoholic Toddy, Neera including date and palm neera

100. | 2202 90 90 Tender coconut water other than put up in unit container and bearing a reg
brand name

101. | 2302, 2304, Aguatic feed including shrimp feed and prawn feed, ppuited and cattle feeq

2305, 2306, including grass, hay and straw, supplement andhusk of pulses, conce
2308, 2309 andadditives, wheat bran and-aiéed cake

102.| 2501 Salt, all types

103.| 2835 Dicalcium phosphate (DCP) of animal feed grade conforming to IS specific
No0.5470 : 2002

104. | 3002 Human Blood and its components

105. | 3006 All types of contraceptives

106.| 3101 All goods and organic manure [other than put up in unit containers and bed
registered brand name]

107.| 3304 Kajal [other than kajal pencil sticks], Kumkum, Bin&indur, Alta

108. | 3825 Municipal waste, sewage sludge, clinical waste

109. | 3926 Plastic bangles

110.| 4014 Condoms and contraceptives

111.| 4401 Firewood or fuel wood

112.| 4402 Wood charcoal (including shell or nut charcoal), whether or not agglomerated

113.| 4802/ 4907 Judicial, Nonjudicial stamp papers, Court fee stamps when sold by the Goverr
Treasuries or Vendors authorised by the Government

114.| 4817 / 4907 Postal items, like envelope, Post card etc., sold by Government

115.| 48 /4907 Rupee notes when sold to the RegseBank of India

116.| 4907 Cheques, lose or in book form

117.| 4901 Printed books, including Braille books
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118.| 4902 Newspapers, journals and periodicals, whether or not illustrated or cont
advertising material

119.| 4903 Children's picture, drawing or colourifgpoks

120. | 4905 Maps and hydrographic or similar charts of all kinds, including atlases, wall
topographical plans and globes, printed

121.| 5001 Silkworm laying, cocoon

122.| 5002 Raw silk

123. | 5003 Silk waste

124.| 5101 Wool, not carded or combed

125.| 5102 Fine orcoarse animal hair, not carded or combed

126. | 5103 Waste of wool or of fine or coarse animal hair

127.| 52 Gandhi Topi

128.| 52 Khadi yarn

129.| 5303 Jute fibres, raw or processed but not spun

130. | 5305 Coconut, coir fibre

131.| 63 Indian National Flag

132.| 6703 Human hairdressed, thinned, bleached or otherwise worked

133.| 6912 00 40 Earthen pot and clay lamps

134.| 7018 Glass bangles (except those made from precious metals)

135.| 8201 Agricultural implements manually operated or animal driven i.e. Hand tools, sy
spadesshovels, mattocks, picks, hoes, forks and rakes; axes, bill hooks and
hewing tools; secateurs and pruners of any kind; scythes, sickles, hay knives
shears, timber wedges and other tools of a kind used in agriculture, horticult
forestry.

136. | 8445 Amber charkha

137.| 8446 Handloom [weaving machinery]

138. | 8802 60 00 Spacecraft (including satellites) and suborbital and spacecraft launch vehicles

139.| 8803 Parts of goods of heading 8801

140.| 9021 Hearing aids

141.| 92 Indigenous handmade musical instruments

142. | 9603 Muddhas made of sarkanda and phoolbaharijhadoo

143. | 9609 Slate pencils and chalk sticks

144.| 9610 00 00 Slates

145. | 9803 Passenger baggage

146. | Any chapter Puja samagrinamely,
0] Rudraksha, rudraksha mala, tulsikanthi mala, panchgavya (mixture

cowdung, desjhee, milk and curd);

(i)  Sacred thread (commonly known as yagnopavit);
(i)  Wooden khadau;
(iv) Panchamrit,
(v)  Vibhuti sold by religious institutions,
(vi)  Unbranded honey
(vii) Wick for diya.
(viii) Roli
(ix) Kalava (Raksha sutra)
(x) Chandantika

147. Liquefied petroleum gas for supply to household and non domestic
exempted category (NDEC) customers

148. Kerosene oil sold under PDS

149. Postal baggage transported by Department of Posts
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[138E. Restriction on furnishing of information in PART A of FORM GST EWB -01.-
Notwithstanding anything contained in subrule (1) of rule 138, no person (including a
consignor, consignee, transporter, an-@mmerce operator or a courier agency) shall be

150. Natural or cultured pearls and precious or spracious stones; pcious
metals and metals clad with precious metal (Chapter 71)

151. Jewel l ery, gol dsmithso6é6 and silver sn
71)

152. Currency

153. Used personal and household effects

154. Coral, unworked (0508) and worked coral (9601);

Rules 138A to 138D, as inserted vide Notf. No. 27/20Ceéntral Tax, dated 30.08.2017 and amended vide
Notf. No. 3/2018, dated 23.01.2018

138A.Documents and devices to be carried by a persam-charge of a conveyance(l) The person in charge
of a conveyane shall carrg

(a) the invoice or bill of supply or delivery challan, as the case may be; and

(b) a copy of the -@vay bill or the eway bill number, either physically or mapped to a Radio Frequency
Identification Device embedded on to the conveyance ih swanner as may be notified by the Commissioner.

(2) A registered person may obtain an Invoice Reference Number from the common portal by uploading, on

the said portal, a tax invoice issued by hinkF@RM GST INV -1 and produce the same for verificationthg
proper officer in lieu of the tax invoice and such number shall be valid for a period of thirty days from the date of
uploading.

3) Where the registered person uploads the invoice undetugak?), the information in Part A 6fORM
GST EWB-01 shallbe autepopulated by the common portal on the basis of the information furnisHeaRiv
GST INV-1.

4) The Commissioner may, by notification, require a class of transporters to obtain a unique Radio
Frequency ldentification Device and get the said dezubedded on to the conveyance and map-thayebill

to the Radio Frequency ldentification Deviceprior to the movement of goods.

(5) Notwithstanding anything contained in clause (b) of-sub (1), where circumstances so warrant, the
Commissioner may,byatification, require the persein-charge of the conveyance to carry the following
documents instead of thewaay bill-

€) tax invoice or bill of supply or bill of entry; or

(b) a delivery challanpwhere the goods are transported for reasons othebthamy of supply.

138B. Verification of documents and conveyanceql) The Commissioner or an officer empowered by

him in this behalf may authorise the proper officer to intercept any conveyance to veriyalyebdl or the e

way bill number in physial form for all interState and intr&tate movement of goods.

2) The Commissioner shall gRiadio Frequency Identification Deviceaders installed at places where the
verification of movement of goods is required to be carried out and verificatioowanrent of vehicles shall be
done through such device readers where tivabill has been mapped with the said device.

3) The physical verification of conveyances shall be carried out by the proper officer as authorised by the
Commissioner or an officempowered by him in this behalf:

Provided that on receipt of specific information on evasion of tax, physical verification of a specific conveyance
can also be carried out by any other officer after obtaining necessary approval of the Commissioriicer an o
authorised by him in this behalf.

138C. Inspection and verification of goods-(1) A summary report of every inspection of goods in transit

shall be recorded online by the proper officePart A of FORM GST EWB-03 within twenty four hours of
inspection and the final report Bart B of FORM GST EWB-03 shall be recorded within three days of such
inspection.

(2) Where the physical verification of goods being transported on any conveyance has been done during
transitat one place within the State or in any other State, no further physical verification of the said conveyance
shall be carried out again in the State, unless a specific information relating to evasion of tax is made available
subsequently.

138D. Facility for uploading information regarding detention of vehiéMhere a vehicle has been intercepted

and detained for a period exceeding thirty minutes, the transporter may upload the said infornte@&Min
GST EWB-04 on the common portal.
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allowed to furnish the information in PART A of FORM GST EWB -01 in respect of a
registered person, whether as a supplier or a recipient, who,

(@) being a person paying tax under section [ availing the benefit of notification of
the Government of India, Ministry of Finance, Department of Revenue No. 02/2018
Central Tax (Rate), dited the 7th March, 2019, published in the Gazette of India,
Extraordinary, Part Il, Section 3, Subsection (i) vide number G.S.R. 189, dated the 7th
March, 2019, has not furnished the[statement in FORM GST CMP -08**%or two
consecutive[quartersf®’; or

(b) being a person other than a person specified in clause (a), has not furnished the
returns for a consecutive period of two months:

Provided that the Commissioner may,[on receipt of an application from a registered
person inFORM GST EWB -05,]**%n sufficient cause being shown and for reasons to be
recorded in writing, by order,[in FORM GST EWB -06]**allow furnishing of the said
information in PART A of FORM GST EWB 01, subject to such conditions and
restrictions as may be specified by him:

Provided further that no order rejecting the request of such person to furnish the
information in PART A of FORM GST EWB 01 under the first proviso shall be passed
without affording the said person a reasonable opportunity of being heard:

Provided also that the permigsen granted or rejected by the Commissioner of State tax or
Commissioner of Union territory tax shall be deemed to be granted or, as the case may
be, rejected by the Commissioner.

ExplanationndFor t he purposes of this ruhabmeart he e x
the jurisdictional Commissioner in respect of the persons specified in clauses (a) and
(b).]270

[Explanation-For t he purposes of this Chapter, the
6transportation of goods by railwaysd, o6tran
by rail é does not include cases wher.e&lleasin

[(c) being a person other than a person specified in clause (a), has not furnished the
statement of outward supplies foany two months or quarters as the case may bg’?

2% Insertedvide Nof no. 31/2019 CT dt. 28.06.2019
266 gybstitutedride Notf no. 31/2019 CT dt .
27 substitutedvide Notf no. 31/2019 CT dt .
8 nserted videNotf no.33/2019CT dt. 18.07.2019
Inserted videNotf no.33/2019CT dt. 18.07.2019
2"Ynserted vide Notf no. 74/201@T dt. 31.12.2018. To be effective from 21.08.2019 vide Notf No. 25/Z019
dt. 21.06.2019
2Inserted vide Notf no. 14/201&T dt. 23.03.2018 wef 01.04.2018
“nsertedwith effect from 11.01.2020ide Notf no.75/2019- CT dt26.122019
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CHAPTER XVII

INSPECTION, SEARCH AND SEIZURE
139. Inspection, search and seizure (1) Where the proper officer not below the rank
of a Joint Commissioner has reasons to believe that a place of business or any other place
is to be visited for the purposes of inspection or search or, as the case may be, seizure in
acwordance with the provisions of section 67, he shall issue an authorisation in FORM
GST INS-01 authorising any other officer subordinate to him to conduct the inspection or
search or, as the case may be, seizure of goods, documents, books or things liable t
confiscation.

(2) Where any goods, documents, books or things are liable for seizure under-sabtion
(2) of section 67, the proper officer or an authorised officer shall make an order of seizure
in FORM GST INS -02.

(3) The proper officer or an authoged officer may entrust upon the the owner or the
custodian of goods, from whose custody such goods or things are seized, the custody of
such goods or things for safe upkeep and the said person shall not remove, part with, or
otherwise deal with the goodsor things except with the previous permission of such
officer.

(4) Where it is not practicable to seize any such goods, the proper officer or the authorised
officer may serve on the owner or the custodian of the goods, an order of prohibition in
FORM GST | NS-03 that he shall not remove, part with, or otherwise deal with the goods
except with the previous permission of such officer.

(5) The officer seizing the goods, documents, books or things shall prepare an inventory
of such goods or documents or books dhings containing, interalig description, quantity

or unit, make, mark or model, where applicable, and get it signed by the person from
whom such goods or documents or books or things are seized.

140. Bond and security for release of seized goods(l) The seized goods may be
released on a provisional basis upon execution of a bond for the value of the goods in
FORM GST INS-04 and furnishing of a security in the form of a bank guarantee
equivalent to the amount of applicabléax, interest and penalty payable.

Explanation For the purposes othe rules under the provisions of this Chaptethe
ocoapplicable taxdéd shall include central t ax
territory tax, as the case may be and the cest,any, payable under the Goods and
Services Tax (Compensation to States) Act, 2017 (15 of 2017).

(2) In case the person to whom the goods were released provisionally fails to produce
the goods at the appointed date and place indicated by the proper dadficthe security
shall be encashed and adjusted against the tax, interest and penalty and fine, if any,
payable in respect of such goods.

141. Procedure in respect of seized goods(1) Where the goods or things seized are of
perisheble or hazardous nature, and if the taxable person pays an amount equivalent to
the market price of such goods or things or the amount of tax, interest and penalty that is
or may become payable by the taxable person, whichever is lower, such goods orhas t
case may be, things shall be released forthwith, by an orderR@RM GST INS -05, on
proof of payment.
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(2)  Where the taxable person fails to pay the amount referred to in sulde (1) in
respect of the said goods or things, tH@roper office]”® may dispose of such goods or
things and the amount realized thereby shall be adjusted against the tax, interest, penalty,
or any other amount payable in respect of such goods or things.

2Bsubstituted vide Notf No. 16/20-CTdt.23 . 03 . 2020 €anmissiome®. wor d i
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CHAPTER XVIII

DEMANDS AND RECOVERY
[142. Notice and order for demand of amounts payableunder the Act.-(1) The proper
officer shall serve, along with the

(a) notice issued under section 52 or section 73 or section 74 or section 76 or section 122
or section 123 or section 124 or section 125 or section 127 or section 129 or section 130,
a sunmmary thereof electronically inFORM GST DRC -01,

(b) statement under suisection (3) of section 73 or subection (3) of section 74, a
summary thereof electronically ilFORM GST DRC -02,

specifying therein the details of the amount payable.

[(AA) The proper officer shall, before service of notice to the person chargeable with tax,
interest and penalty, under suigection (1) of Section 73 or subection (1) of Section 74,
as the case may be, shall communicate the details of any tax, interest and penadty a
ascertained by the said officer, ifPart A of FORM GST DRC -01A.]*"%

(2)  Where, before the service of notice or statement, the person chargeable with tax
makes payment of the tax and interest in accordance with the provisions of sdztion (5)

of section 73 @, as the case may be, tax, interest and penalty in accordance with the
provisions of subsection (5) of section 74, or where any person makes payment of tax,
interest, penalty or any other amount due in accordance with the provisions of the Act
[whether on his own ascertainment or, as communicated by the proper officer under sub
rule (1A),]*”he shall inform the proper officer of such payment iFORM GST DRC -03

and the proper officer shall issue an acknowledgement, accepting the payment made by
the said person ilFORM GST DRC d04.

[(2A) Where the person referred to in subule (1A) has made partial payment of the
amount communicated to him or desires to fileany submissions against the proposed
liability, he may make such submission ifPart B of FORM GST DRC -01A.]*"

(3) Where the person chargeable with tax makes payment of tax and interest under-sub
section (8) of section 73 or, as the case may be, tax, intém@sd penalty under suksection

(8) of section 74 within thirty days of the service of a notice under suble (1), or where
the person concerned makes payment of the amount referred to in sdetion (1) of
section 129 within fourteen days of detention aseizure of the goods and conveyance, he
shall intimate the proper officer of such payment ifORM GST DRC -03 and the proper
officer shall issue an order irORM GST DRC -05 concluding the proceedings in respect
of the said notice.

(4) The representation eferred to in subsection (9) of section 73 or subection (9) of
section 74 or subksection (3) of section 76 or the reply to any notice issued under any
section whose summary has been uploaded electronicallyR®RM GST DRC -01 under
subrule (1) shall befurnished inFORM GST DRC -06.

“"Inserted vide Notf no. 49/201€T dt. 09.10.2019

“Mnserted vide Notf no. 49/201€T dt. 09.10.2019

*Inserted vide Notho. 49/2019CT dt. 09.10.2019
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(5) A summary of the order issued under section 52 or section 62 or section 63 or section
64 or section 73 or section 74 or section 75 or section 76 or section 122 or section 123 or
section 124 or section 125 or section 127 or section 129 or section 138lide uploaded
electronically in FORM GST DRC -07, specifying therein the amount of tax, interest and
penalty payable by the person chargeable with tax.

(6) The order referred to in sudule (5) shall be treated as the notice for recovery.

(7) Where a retification of the order has been passed in accordance with the provisions
of section 161 or where an order uploaded on the system has been withdrawn, a summary
of the rectification order or of the withdrawal order shall be uploaded electronically by
the proper officer inFORM GST DRC -08.]?""

[142A. Procedurefor recovery of duesunder existing laws. - (1) A summary of order
issuedunder any of the existing laws creatingdemandof tax, interest, penalty, fee or any
other dues which becomesrecoverableconseqient to proceedingslaunched under the
existing law before, on or after the appointed day shall, unlessrecoveredunder that law,
be recovered under the Act and may be uploaded in FORM GST DRC-07A
electronically on the common portal for recovery under the Act and the demand of the
order shall be postedin Partll of Electronic Liability Registerin FORM GST PMT -01.

(2) Where the demand of an order uploaded under suble (1) is rectified or modified or
guashed in any proceedings, including in appeal, review or revision, or the recovery is
made under the existing laws, a summary thereof shall be uploaded on the common
portal in FORM GST DRC -08A and Part Il of Electronic Liability Register in FORM
GST PMT -01 shall be updated accordingly?™

?"'Substituted vide Notf No. 16/200@T dt . 29 . 03 . 2 0 1 9 14% &dtice @rid orfle4 ford@mbred f or A
of amounts payable under the Act(1) The proper officer shall serve, along with the

(a) notice under subection (1) bsection 73 or suection (1) of section 74 or siglection (2) of section 76, a
summary thereof electronically FORM GST DRC-01,

(b) statement under stdection (3) of section 73 or swdection (3) of section 74, a summary thereof
electronically inFORM GST DRC-02,

specifying therein the details of the amount payable.

(2) Where, before the service of notice or statement, the person chargeable with tax makes payment of the tax
and interest in accordance with the provisions ofsediion (5) of sectioid3 or, as the case may be, tax, interest
and penalty in accordance with the provisions ofseftion (5) of section 74, he shall inform the proper officer
of such payment ifORM GST DRC-03 and the proper officer shall issue an acknowledgement, accefiiing
payment made by the said persof@RM GST DRCIi 04.

(3) Where the person chargeable with tax makes payment of tax and interest urskmtisumb(8) of section 73

or, as the case may be, tax, interest and penalty undesestibn (8) of section 74ithin thirty days of the
service of a notice under suble (1), he shall intimate the proper officer of such paymeRORM GST DRC-

03 and the proper officer shall issue an ordeF@RM GST DRC-05 concluding the proceedings in respect of
the said notice

(4) The representation referred to in @dztion (9) of section 73 or section (9) of section 74 or sigection

(3) of section 76 shall be FORM GST DRC-06.

(5) A summary of the order issued under-sebtion (9) of section 73 or sigection (9) of section 7fr sub
section (12) of section 78] or subsection (3) of section 76 [or section 12%]or section 129 or section 130]

shall be uploaded electronically FORM GST DRC-07, specifying therein the amount of tax, interest and
penalty payable by the person chargeable with tax.

(6) The order referred to in suble (5) shall be treated as the notice for recovery.

(7) Any rectification of the order, in acca@dce with the provisions of section 161, shall be made by the proper
officer in FORM GST DRC-08.0

28 Insertedvide Notf no. 60/2018 CT dt. 30.10.2018
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143. Recovery by deduction from any money owed-Where any amount payable by a

person (hereafter referred to ithisruleas o0t he defaulterdéd) to the
of the provisions of the Act or the rules made thereunder is not paid, the proper officer

may require, InFORM GST DRC -09, a specifiedofficer to deduct the amount from any

money owing to such defaulter in accordance with the provisions of clause (a) of sub
section (1) of section 79.

ExplanatonFor t he purposes of this rule, oOspecifi
Central Government or a State Government or the Government of a Union territory or a

local authority, or of a Board or Corporation or a company owned or controlled, wholly

or partly, by the Central Government or a State Government or the Government of a

Union territory or a local authority.

144. Recovery by sale of goods under the control of proper officer- (1) Where any
amount due from a defaulter is to be recovered by selling goods belonging to such person
in accordance with the provisionf clause (b) of suksection (1) of section 79, the proper
officer shall prepare an inventory and estimate the market value of such goods and
proceed to sell only so much of the goods as may be required for recovering the amount
payable along with the admistrative expenditure incurred on the recovery process.

(2) The said goods shall be sold through a process of auction, includinguetion, for
which a notice shall be issued iFORM GST DRC -10 clearly indicating the goods to be
sold and the purpose of da.

(3) The last day for submission of bid or the date of auction shall not be earlier than
fifteen days from the date of issue of the notice referred to in sube (2):

Provided that where the goods are of perishable or hazardous nature or where the
expenses of keeping them in custody are likely to exceed their value, the proper officer
may sell them forthwith.

(4) The proper officer may specify the amount of p#eid deposit to be furnished in the
manner specified by such officer, to make the biddersgeble to participate in the auction,
which may be returned to the unsuccessful bidders, forfeited in case the successful bidder
fails to make the payment of the full amount, as the case may be.

(5) The proper officer shall issue a notice to the successful biddeF@RM GST DRC -
11 requiring him to make the payment within a period of fifteen days from the date of
auction. On payment of the full bid amount, the proper officer shall transfer the
possession of the said goods to the successful bidder and issue a certificaltORM
GST DRC-12.

(6) Where the defaulter pays the amount under recovery, including any expenses incurred
on the process of recovery, before the issue of the notice under-aulb (2), the proper
officer shall cancel the process of auction and release the goods.

(7) The proper officer shall cancel the process and proceed forargction where no bid is
received or the auction is considered to be naompetitive due to lack of adequate
participation or due to low bids.

145. Recovery from a third person.- (1) The proper officer may serve upon a person
referred to in clause (c) of subection (1) of section 79 (hereafter referred to in this rule as
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oOthe third per $ORWGST DRC -1I8 aitectiogehimi ton deposit the
amount specified in thenotice.

(2) Where the third person makes the payment of the amount specified in the notice
issued under subrule (1), the proper officer shall issue a certificate FORM GST DRC -
14to the third person clearly indicating the details of the liability so dibarged.

146. Recovery through execution of a decree, etc Where any amount is payable to
the defaulter in the execution of a decree of a civil court for the payment of money or for
sale in the enforcement of a mortgage or chargéet proper officer shall send a request in
FORM GST DRC - 15 to the said court and the court shall, subject to the provisions of
the Code of Civil Procedure, 1908 (5 of 1908), execute the attached decree, and credit the
net proceeds for settlement of the anumt recoverable.

147. Recovery by sale of movable or immovable property-(1) The proper officer shall
prepare a list of movable and immovable property belonging to the defaulter, estimate
their value as per the prevalent market prica&nd issue an order of attachment or distraint
and a notice for sale iFORM GST DRC - 16 prohibiting any transaction with regard to
such movable and immovable property as may be required for the recovery of the amount
due:

Provided that the attachment of my property in a debt not secured by a negotiable

instrument, a share in a corporation, or other movable property not in the possession of
the defaulter except for property deposited in, or in the custody of any Court, shall be
attached in the manner provded in rule 151.

(2) The proper officer shall send a copy of the order of attachment or distraint to the
concerned Revenue Authority or Transport Authority or any such Authority to place
encumbrance on the said movable or immovable property, which shall bemoved only
on the written instructions from the proper officer to that effect.

(3) Where the property subject to the attachmeuwr distraint under subrule (1) is

(&) an immovable property, the order of attachmendr distraint shall be affixed on the
said property and shall remain affixed till the confirmation of sale;

(b) a movable property, the proper officer shall seize the said property in accordance with
the provisions of chapter XIV of the Act and the custody of the said property shall either
betaken by the proper officer himself or an officer authorised by him.

(4) The property attached or distrained shall be sold through auction, includinepection,
for which a notice shall be issued iIFORM GST DRC - 17 clearly indicating the property
to be sdd and the purpose of sale.

(5) Notwithstanding anything contained in the provision of this Chapter, where the
property to be sold is a negotiable instrument or a share in a corporation, the proper
officer may, instead of selling it by public auction, seuch instrument or a share through

a broker and the said broker shall deposit to the Government so much of the proceeds of
such sale, reduced by his commission, as may be required for the discharge of the amount
under recovery and pay the amount remainingf any, to the owner of such instrument or

a share.

(6) The proper officer may specify the amount of p#eid deposit to be furnished in the
manner specified by such officer, to make the bidders eligible to participate in the auction,
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which may be returnel to the unsuccessful bidders or, forfeited in case the successful
bidder fails to make the payment of the full amount, as the case may be.

(7) The last day for the submission of the bid or the date of the auction shall not be earlier
than fifteen days fran the date of issue of the notice referred to in suhble (4):

Provided that where the goods are of perishable or hazardous nature or where the
expenses of keeping them in custody are likely to exceed their value, the proper officer
may sell them forthwith.

(8) Where any claim is preferred or any objection is raised with regard to the attachment
or distraint of any property on the ground that such property is not liable to such
attachment or distraint, the proper officer shall investigate the claim or olojgn and may
postpone the sale for such time as he may deem fit.

(9) The person making the claim or objection must adduce evidence to show that on the
date of the order issued under sutule (1) he had some interest in, or was in possession
of, the propety in question under attachment or distraint.

(10) Where, upon investigation, the proper officer is satisfied that, for the reason stated in
the claim or objection, such property was not, on the said date, in the possession of the
defaulter or of any otherperson on his behalf or that, being in the possession of the
defaulter on the said date, it was in his possession, not on his own account or as his own
property, but on account of or in trust for any other person, or partly on his own account
and partly on account of some other person, the proper officer shall make an order
releasing the property, wholly or to such extent as he thinks fit, from attachment or
distraint.

(11) Where the proper officer is satisfied that the property was, on the said date, he t
possession of the defaulter as his own property and not on account of any other person, or
was in the possession of some other person in trust for him, or in the occupancy of a
tenant or other person paying rent to him, the proper officer shall rejedtet claim and
proceed with the process of sale through auction.

(12) The proper officer shall issue a notice to the successful biddeF@RM GST DRC -

11 requiring him to make the payment within a period of fifteen days from the date of
such notice andafter the said payment is made, he shalisue a certificate iFORM GST
DRC-12 specifying the details of the property, date of transfer, the details of the bidder
and the amount paid and upon issuance of such certificate, the rights, title and interest in
the property shall be deemed to be transferred to such bidder:

Providedthat where the highest bid is made by more than one person and one of them is a
co-owner of the property, he shall be deemed to be the successful bidder.

(13) Any amount, including stamp duy, tax or fee payable in respect of the transfer of the
property specified in subrule (12), shall be paid to the Government by the person to
whom the title in such property is transferred.

(14) Where the defaulter pays the amount under recovery, inclog any expenses
incurred on the process of recovery, before the issue of the notice under-sué (4), the
proper officer shall cancel the process of auction and release the goods.
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(15) The proper officer shall cancel the process and proceed foatetion where no bid is
received or the auction is considered to be naompetitive due to lack of adequate
participation or due to low bids.

148. Prohibition against bidding or purchase by officer.- No officer or other person
having any duty to perform in connection with any sale under the provisions of this
Chapter shall, either directly or indirectly, bid for, acquire or attempt to acquire any
interest in the property sold.

149. Prohibition against sale on holidays.-No sale under the rules under the provision

of this chapter shall take place on a Sunday or other general holidays recognized by the
Government or on any day which has been notified by the Government to be a holiday
for the area in which the sale isattake place.

150. Assistance by police-The proper officer may seek such assistance from the officer
in-charge of the jurisdictional police station as may be necessary in the discharge of his
duties and the said officein-charge shall depute sufficient number of police officers for
providing such assistance.

151. Attachment of debts and shares, etc (1) A debt not secured by a negotiable
instrument, a share in a corporation, or other movable property noh ithe possession of
the defaulter except for property deposited in, or in the custody of any court shall be
attached by a written order iFORM GST DRC -16 prohibiting. -

(a) in the case of a debt, the creditor from recovering the debt and the debtor fromking
payment thereof until the receipt of a further order from the proper officer;

(b) in the case of a share, the person in whose name the share may be standing from
transferring the same or receiving any dividend thereon;

(c) in the case of any other meable property, the person in possession of the same from
giving it to the defaulter.

(2) A copy of such order shall be affixed on some conspicuous part of the office of the
proper officer, and another copy shall be sent, in the case of debt, to the debémd in the
case of shares, to the registered address of the corporation and in the case of other
movable property, to the person in possession of the same.

(3) A debtor, prohibited under clause (a) of sulule (1), may pay the amount of his
debt to the poper officer, and such payment shall be deemed as paid to the defaulter.

152. Attachment of property in custody of courts or Public Officer .-Where the
property to be attached is in the custody of any court or Public Officer, the grer officer
shall send the order of attachment to such court or officer, requesting that such property,
and any interest or dividend becoming payable thereon, may be held till the recovery of
the amount payable.

153. Attachment of interest in partnership.- (1) Where the property to be attached
consists of an interest of the defaulter, being a partner, in the partnership property, the
proper officer may make an order charging the share of such partner in the partnership
property and pofits with payment of the amount due under the certificate, and may, by
the same or subsequent order, appoint a receiver of the share of such partner in the
profits, whether already declared or accruing, and of any other money which may
become due to himin respect of the partnership, and direct accounts and enquiries and
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make an order for the sale of such interest or such other order as the circumstances of the
case may require.

(2) The other partners shall be at liberty at any time to redeem the interekairged or, in
the case of a sale being directed, to purchase the same.

154. Disposal of proceeds of sale of goods and movable or immovable property The
amounts so realised from the sale of goods, movable or immovable propertyr the
recovery of dues from a defaulter shall,

(@) first, be appropriated against the administrative cost of the recovery process;
(b) next, be appropriated against the amount to be recovered,;

(c) next, be appropriated against any other amount due frothe defaulter under the
Act or the Integrated Goods and Services Tax Act, 2010r the Union Territory Goods

and Services Tax Act, 2017 or any of the State Goods and Services Tax Act, 2017 and the
rules made thereunder; and

(d) any balance, be paid to the efaulter.

155. Recovery through land revenue authority.-Where an amount is to be recovered in
accordance with the provisions of clause (e) of sidection (1) of section 79, the proper
officer shall send a certificate to the Collectaor Deputy Commissioner of the district or
any other officer authorised in this behalf iFORM GST DRC -18 to recover from the
person concerned, the amount specified in the certificate as if it were an arrear of land
revenue.

156. Recovery through court.-Where an amount is to be recovered as if it were a fine
imposed under the Code of Criminal Procedure, 1973, the proper officer shall make an
application before the appropriate Magistrate in accordance with the provisions of clause
(f) of subsection (1) of section 79 iFORM GST DRC - 19 to recover from the person
concerned, the amount specified thereunder as if it were a fine imposed by him.

157. Recovery from surety.-Where any person has become surety for tlmmount due
by the defaulter, he may be proceeded against under this Chapter as if he were the
defaulter.

158. Payment of tax and other amounts in instalments-(1) On an application filed
electronically by a taxable person, iFORM G ST DRC- 20, seeking extension of time
for the payment of taxes or any amount due under the Act or for allowing payment of
such taxes or amount in instalments in accordance with the provisions of section 80, the
Commissioner shall call for a report from thgurisdictional officer about the financial
ability of the taxable person to pay the said amount.

(2)  Upon consideration of the request of the taxable person and the report of the
jurisdictional officer, the Commissioner may issue an order iIFfORM GST DRC - 21
allowing the taxable person further time to make payment and/or to pay the amount in
such monthly instalments, not exceeding twentfour, as he may deem fit.

(3)  The facility referred to in subrule (2) shall not be allowed where
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(@) the taxable persa has already defaulted on the payment of any amount under the
Act or the Integrated Goods and Services Tax Act, 2010r the Union Territory Goods
and Services Tax Act, 2017 or any of the State Goods and Services Tax Act, 2017, for
which the recovery procss is on;

(b)  the taxable person has not been allowed to make payment in instalments in the
preceding financial year under the Act or the Integrate@oods and Services Tax Act,
2017 or the Union Territory Goods and Services Tax Act, 2017 or any of the S&aGoods
and Services Tax Act, 2017;

(c) the amount for which instalment facility is sought is less than twendjive
thousand rupees.

159. Provisional attachment of property.-(1) Where the Commissioner decides to
attach any property, including bank account in accordance with the provisions of section
83, he shall pass an order iIfFORM GST DRC -22 to that effect mentioning therein, the
details of property which is attached.

(2) The Commissioner shall send a copy of the order of attachment to the concerned
Revenue Authority or Transport Authority or any such Authority to place encumbrance
on the said movable or immovable property, which shall be removed only on the written
instructions from the Commissioner to that effect.

(3) Where the property attached is of perishable or hazardous nature, and if the taxable
person pays an amount equivalent to the market price of such property or the amount that
IS or may become payable by thtaxable person, whichever is lower, then such property
shall be released forthwith, by an order iIFORM GST DRC -23, on proof of payment.

(4) Where the taxable person fails to pay the amount referred to in sube (3) in respect

of the said property ofperishable or hazardous nature, the Commissioner may dispose of
such property and the amount realized thereby shall be adjusted against the tax, interest,
penalty, fee or any other amount payable by the taxable person.

(5) Any person whose property is atzhed may, within seven days of the attachment
under subrule (1), file an objection to the effect that the property attached was or is not
liable to attachment, and the Commissioner may, after affording an opportunity of being
heard to the person filing tle objection, release the said property by an order FORM
GST DRC- 23.

(6) The Commissioner may, upon being satisfied that the property was, or is no longer
liable for attachment, release such property by issuing an ordeH®RM GST DRC - 23.

160. Recovery from company in liquidation .- Where the company is under liquidation
as specified in section 88, the Commissioner shall notify the liquidator for the recovery of
any amount representing tax, interest, penalty or any other amoudtie under the Act in
FORM GST DRC -24.

161. Continuation of certain recovery proceedings.-The order for the reduction or
enhancement of any demand under section 84 shall be issuedF®RM GST DRC - 25.

Pagel59of 160



CHAPTER XIX
OFFENCES AND PENALTIES

162. Procedure for compounding of offences-(1)An applicant may, either before or
after the institution of prosecution, make an application under sufection (1) of section
138 inFORM GST CPD -01to the Commissioner for compounding of an offence.

(2) On receipt of the application, the Commissioner shall call for a report from the
concerned officer with reference to the particulars furnished in the application, or any
other information, which may be ®nsidered relevant for the examination of such

application.

(3) The Commissioner, after taking into account the contents of the said application,
may, by order in FORM GST CPD -02, on being satisfied that the applicant has eo
operated in the proceedings beforBim and has made full and true disclosure of facts
relating to the case, allow the application indicating the compounding amount and grant
him immunity from prosecution or reject such application within ninety days of the
receipt of the application.

(4)  The application shall not be decided under sufule (3) without affording an
opportunity of being heardto the applicant and recording the grounds of such rejection.

(5)  Theapplication shall not be allowed unless the tax, interest and penalty liable to be
paid have been paid in the case for which the application has been made.

(6) The applicant shall, within a period of thirty days from the date of the receipt of
the order under subrule (3), pay the compounding amount as ordered by the
Commissioner and shalfurnish the proof of such payment to him.

(7) In case the applicant fails to pay the compounding amount within the time
specified in subrule (6), the order made under sutule (3) shall be vitiated and be void.

(8) Immunity granted to a person under subule (3) may, at any time, be withdrawn

by the Commissioner, if he is satisfied that such person had, in the course of the
compounding proceedings, concealed any material particulars or had given false
evidence. Thereupon such person may be tried for the offenegth respect to which
immunity was granted or for any other offence that appears to have been committed by
him in connection with the compounding proceedings and the provisions the Act shall
apply as if no sich immunity had been granted.
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